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( P aBT I I — P e OCEBDINGS OTHBE THAN QCTBSTIONS AND ANSWBBS)

Saturday, 16th March, 1950.

PARLIAMENTARY DEBATES

The House met at a Quarter to Eleven of the Clock,

[M r , S pbak bb  in  the Ohair]

QUESTIONS AND ANSWBBS 
{No Questions: Part I not published)

POINT OP OBDEB.
Bhxl Samatlx (Madhya Pradesh): Before we proceed.
Shrl Udhva (Madhya Pradesh): On a point of order, Sir........
Mr. Speaker: Order, order. Mr. Kamath.
Sliri K am ath; Before we proceed to the busineBs of the day, may I ask......
Shrl Bidhya: Sir, a point of order takes precedence.
Mr. Speaker: Whatever it may be, I want to hear him first.
Shrl K am ath: May I ask you, Sir, whether it is parliamentary for an hon. 

Member of this House while referring to the speech or a part of the speech 
of another hon. Member of this House, to use the terms 'nonsense' or *utter 
nonsense* ?

M^. Speaker: Strictly speaking, the expression is not unparliamentary. 
But. I would certainly appeal to all Members not to use strong expressions in 
that manner, because, after all, if one uses it, another uses it in reply and 
all the time ttie level of the debate goes down. In the interest of the dignity 
of the House and the level of the debate, it is not desirable that strong ex* 
pr^ssions condemning others should be used. That is the only thing w h io h  
I can say. I cannot say that it has been ruled as unparjifmaentary anywhere.

GENEBAL BUDOET-^LKT OF DEMANDS.--ct)nW.

Second Stage—contd.
D emand N o. 17— Ministry of E xternal Afpazbs,
D emani* No. 37—Tribal Areas.
Dkmand No. 88— E xternal Affairs.

Mr. Speaker: We will now proceed further with the discussion of the 
Demands for the Ministry of External Affairs. I understand that the Ques­
tion Hour which we have been able to utilise today..........

Shrl Kam ath (Madhya Pradesh): There if da question hour today, Sir.

3 l \  S. M i.
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Mr. Speaker: Hon. Members are in ji hurry; they do not hear what I  have 
to say. I said, the question hour which bad been spared today will be devoted 
for this purpose. We should not exceed that time limit. Therefore, I will
request the speakers to confine themBc.ves strictly to the limit of ten minutes
80 that the bon. Minister may have sufficient time.

An Hon. Member: There are no more speakers.
Mr. Speaker: 1 am told that there are some Members anxious to speak 

and I have got a list of those Members as given to me by the Chief Whip, 
The list contains four names. 1 hope there will be no addition to that
though I do hope that there may be absences. They will take forty minutes
and 25 minutes will be reserved for the hon. Minister.

Shrl Joachim Alya (Bombay): Last Sunday the hon. Prime Minister 
graced an occasion with his presence, the occasion of the anniversary of the 
coronation of the head of a State, the tiniest State in the World, a State 
merely one mile in length—the Vatican. The trim e Minister was present 
there and V being the only Catholic layman Member of the House happened 
to remark to the gathering about what appeared in the American Press on 
behalf of the Catholi'^s, and I want to quote this dehberately, as it has a bearing 
on our foreign policy. I have this magazine before me The Sign an organ
of ^he Catholic Youth of America, and hon. friends will bear with me when
I ma"ke this quotation:

*'Prime Minister N«hru of India on recent visit to U.S. He refnsad to join anti-Red 
bloc and may recogniBe the new Red China. Have we showered praise on an enemy?”

This question is put by a......
Hon. Memben: It is too loud.
Mr. Speaker: 1 am having the loud-speaker removed.
Shrl Joaohlm Alya: This question is put by a magazine representing about 

50 per cent, of the U.S.A. population, yes, roughly fifty per cent., and it is
a very crucial question put to us, and put perhaps to the world. “ Do you
recognise in the Prime Minister of India a friend or an enemy of humanity?’' 
Somehow or other the world seems to be divided into two camps. One is the 
dollar camp and the other the Soviet camp. The dollar camp attracts the 
richest countries and the richest individuals, the Soviet camp attracts the 
poorest countries and the poorest individuals; and thereby there seems to be 
a kind of race between the two And the world asks, especially America on 
the one side and Bussia on the other, they want to know whether we are on 
this side or on the other. *

Shrl Hoiialn Imam (Bihar): Are we rî ĥ or are we poor?
Shrl Joaohlm Alya: We are a new State with a newly won freedom and we 

have got,to think on which side we have to put our feet. Somehow or other 
our foreign policy has got to find its feet. We have not put it in this camp 
or in the other camp. If we firmly implant it pn one side, then we would be 
raising the wrath of the other camp, and perhaps get entangled. But it shall 
not behove the West to put such a question. I t  is not the duty of Christian 
Surope to say that we are doing this or that, when a Catholic cannot become 
the President of the U.S.A., ^ e  Prime Minister or the Chancellor in England. 
But we as a new State have set a good example. Even small minorities 
occupy the higbeet offices. Two members of my own minority are Members 
of the Treasury Bench and we have given ample scope for everyone. So from 
the world point of view we can point our finger to others and say tliat we 
follow a policy that ia in consonance with the highest principles of a secular 
State, that we shall throw open our door to everybody, that we have nothing 
to fear from any one, and on this point we have followed the glorious example 

^ t  bj ttie Father o{ our Najkion.
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The situation in the world, as I de8crlbed it, is this: There are two oampa 
and there is a race for world supremacy. This race for world supremacy, was 
started by 6.pain. She wanted maRterv of the world but her Armada was 
11a m  Thrsn started tbo iVenoh with their idea of world he^-

* * mony, and this was put an end to at Waterloo. Then started Qie 
German race for world domination and it was put an end to by the treaty 
of Versailles, and later the VE day. Now perhaps ŵe are on the brink of 
another war, and people want to know whether we are on tUs side or on that.

Ae I said, we are a new State. We do cast our eves on any other 
part of the world. We have no intentions of conquests and we search for 
no colonies. We want to live in peace with the rest of .tlie world and we 
want that all our people, Hindus, Muslims, Christians, Parsis and all of them 
shall live here in perfect peace and security with all their right«, and with 
our borders safe. ^

We have a)so to oontUer what shall be our position in the Middle East. 
The Middle East might be a veritable volcano. We have to cultivate vital 
trade interests there. The Persian Gu*f was a kind of extended sphere of 
Indian interests. In the Persian Gulf the Indian rupee was the paramount 
monetary factor. But now in the Persian Gulf the Indian rupee is being 
threatened to be replaced by the Pakistani rupee. Unless we have strong 
political and commercial representation in the Persian Gulf, the position that 
India enjoyed in ^ e  Persian Gulf might be wiped of!.

Further from Aden to Ankara stretches tlie might of the Arab world. 
P|i^kjBtan might claim t̂hat it enjoys Muslim fellowship there, that we have 
not^much in conrmion with them. But it is the bounden duty of India to 
cultivate as many contacts with the Arab world ba possible, with the Arab 
world that stretches from Ad«n to Ankara and thereby create strong ties.

Th^ii with regard to the U.N.O. Fifty-three countries have agreed and 
signed the U.N. Charter for Peace and Security and it is well for us to 
remembei tibat we hare bound ourselves to this Charter, along with these 
fifty-three countries, to refrain from threats or acts directed to in'pair the 
independence or tectorial integrity of any State or from fomenting civil 
strife or subverting neighbouring States. These are prmeiples for which 
India amongst fifty-three countries has api>endod its signatures.

Then again, on the point of Bengal we, as we know, are touchy. We do 
pay great tribute to our brethren in Bengal who have fought for our 
freedom, ard ^ho have produced the best poets and p o lit ic ia n s  of the 
past and who have suffered for our freedom. But today Bengal is j.MHitioned. 
About 1910 also Bengal was partitioned, but Bengal undid that act of his­
tory brf.ught alK>ut by British rule, and Bengal may still live to undo many 
things. But what shall be our duty now? I would like to quote what Mr. 
Churchill has put in his book. The Crisis of War. We have a very aj:gressive 
neighbour and this is what ho has written in the preface to the book :

*'How the Engliih ipeaking peopl^a through th«»ir itnwisdoo, 0Arel«MDM« and good 
asior* aUowed Uie wiok«d to jMrm.'*

We have to take a wiroing out of the life o£ a man who conducted a war
on behalf of his country and M  it to victory, that we do not out of unwisdom,
cardessnefis and good nature get on the brink of a volcano and be engulfed.

I will not take long. I feel that the name of the External Affairs Ministry 
should be changed into the Foreign Department, becjiuse that will be in con­
sonance with the new status of our republic. Australia,  ̂ Canada, Sou^ 
Africa continue the name of External Affairs Department. We, afl a republic 
should have the name changed into the Foreign Department of the Govern* 
meat of India,
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[Shri Joachim Alva]
'Jroaties cl' Friendship have been signed by our country with 

Afghanistan, Bhutan and Switzerland aiid Trade Agreements have been 
signed by us with Japan and Argentina and we hope that during the next 
year we shall be able to go ahead in many other matters. We ore on terms 
of friendship with Indonesia, Burma and, in spite of the difficulties thrown 
on our way by our aggressive neighbour, we are on terms of friendship with 
our sister nation Egypt which has the oldest civihzation.

1 have many other things to refer to, but I have no time. BepubUcan 
India should see to it that the Indian rupee in the Persian Gulf is not sup­
planted by any other rupee. Unless we are up and doing m time, we will 
be at a dittadvantage in certain matters. I shall refer to my other points on 
another occasion.

Dr, K. 8. Singh (Bihar): The observations which I wish to make in regard 
to Ministry of External Afiairs are: firstly, in conneotion with the inefiicacy 
of our foreign policy and inefficiency of some our Embassies; secondly, con­
cerning the utility of India's remaining in the Commonwealth; thirdly, relating 
to the utility of our diplomatic relation with the Vatican Authority; and 
fourthly, about the unsatisfactory work of our foreign publicity division.

It is heartening and delightful indeed that we are having at the helm of 
our foreign affairs a leader of Pandit Nehru’s calibre. Undoubtedly, it is 
largely due to him that India’s name shines abroad. And it is because of 
his d.vnamic personality and universal respectf^ility that India succeeded in 
entering into diplomatic relations with all the signiiicant powers of the world 
in so short a time. But this does not mean that we are having a wise, con- 
sintent, and straightforward foreign poliiJy, competent enqiigh to deal effective­
ly with the Powers we are related to. Nor does it indicate that our Missions 
abroad are funoMoning properly i\nd efficiently. Yet, very liberal pix>visions 
have been made for them in the Budget Demands. Demands have been 
put forward in regard to External Affaars Ministry, ajid the two together 
amount to Es. 8,91,27,000. This sum is about three times as mu'ih as the 
amount budgeted by Dr, Maithai for ed^^tional ej^p^aditvre which is only 
Rs. 3,87,24,000,

Anyway, I would not much mind this neg'ect of our education provided we 
are making the forei^ers India-oriinded and are inculcating in them our 
owu way of life. If not, I  would regard mueb of this e^cpenditure as a huge 
waste and would feel compelled in agreeing to its acceptance.

In this connection, I  should like to discuss very briefly the policy of our 
External Affairs Ministry as well as the workuig of one of our leading
Embassies, so that we may know the real position and express our views on 
the Demands for Grants intelligently, honestly, frankly and fearlessly.

But, before doing so, I should like to touch very briefly the foreign policy of 
the United States of America which was referred to by our hon. Foreign 
Minister the other day. I t  I  am not wrong, our Foreign Minister wanted to 
emphasise the neutral character of America after it became independent in 
1789, and by implication, he stressed that Ajnerica became great due to that 
fact too. I  do not entirely agree with that proposition. i  believe that 
America became great because it pursued a very definite foreign policy wmcn 
went on adding new territories and bringing more prosperity to the origmal 
thirteen States of the United Btat<is of America until very recently.

The expansionist policy of Thomas Jefferson, the Monroe doctrine of James 
jNtonrt)o, the policy of Manifest Drfltiny of James Polk, the policy of D^lar 
Diplomacy of successive American Presidents of the late IM i and eariv 20th 
ccnturies, and more recently, the Good-Neighbour Policy of 
velt. the Truman Doctrine, the Marshall Plan and the Four-Pomt Programme
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of President Truman vnW all amount to that. By the w a y , I m a y  e a v  that 
A irie ric r t  i^ever tolerates a n y  s o o th s i iy in g  to a n y  of H h o p ])on (* iits . \ \ ’e flll 
reiiiember how President Truman sacked Henry Wallace for h is  s in g le  Hli^^htly 
p ro -K u s - i ia n  s p e e c h ,  I do no.t whiU that s l io u ld  TollfAV the irriil of t h e
track trodden by America, but I do not desire that we ehould b e  oonfii.sed 
either by reference to America.

So far aa the framing of our foreign policy is concerned, we la?k vision, 
ideology, courage and steadfastness. We lack vision because whatever the 
guiding light of our foreign policy, visualised for the last t«n years or so, they 
have all gone totally wrong. Our Prime Minister made us almost adore 
Chiang Kai Shek once. Where is Chiang now? He made us believe that 
Pakistan would not be economically feasible. How does India’s economy 
compare with Pakistan today? He led us to hope that the United Nations 
Organisation will do justice to our Koahmir ^̂ ase, but got entangled there. Be 
asked us to realise that transfer of population is no solution to the minority 
problem, and now what happened to our kith and kin in West Pakistan and 
what is happening to those who are stiii left in East Pakistan? Just 
imagine these for a moment and then see the lack of vision in framing our fr>rei î 
policy. This has created ruinous effect on our whole economy. But, stninpf^y 
enough, our brilliant Finance Minister could not see this while working on his 
Budget.

We lack ideology because the standard bearer of our foreign policy is waver­
ing In this regard. To questions, are we capitalists? He will say, 'No.' Are 
we sociulistsV He will say, ‘No.’ Are we communits then? He will 
say *No.* Are we then Gandhists? We will say, what, I myself do not 
know. In this confusion of his ideological melee he is leading India's foreign 
policy in a chaotic direction. We should just coolly see whether we are lacking 
in ideology or not. How much we suffered economically because of this is 
apparent from the faot that now our whole diplomacy is bent on persuading 
the U.S.A. to invest capit-al in India after we had first annoyed her nue to our 
confused ideological stand. I should like to ask the hon. Dr. Matthai to 
note it down even now and amend the Budget accordingly.

We lack courage because despite his sentimental strength the measuring 
rod of our foreign policy is by heart too noble and magnanimous. And it is 
just hard for him to hit hard even his deadliest enemy. And, therefore, he 
has almost fai-ed in courageously dealing with Pakistan. This has affected our 
economy tremendously, but not the Budget of Dr. Matthai.

We lack steadfastness in otir foreign deaiinge because the Aero of our foteigt) 
front is not strong enough to make India stand on her own legs. He com­
promised our freedom by remaining in the Commonwealth. He did a damage 
to our dollar trade by devaluating our currency overnight. He damaged hi:̂  
own stand by asking Pakistan that India is willing to order “cease fire” and 
negotiate peace with her on the Kashmir issue. All these ŵ ere done when 
India was about to win. And this is the lack of steadfastness of our foreigt  ̂
policy. Undoubted.y, our economy has been very badly influenced by all 
these. The hon. Dr. Matthai should have assessed their incidence before pre­
paring his Budget plans.

We all know that our foreign missions ore just the creation of our Exl^rna! 
Affairs Ministry. And our la/ikinpfs here reflect on theni. Hence TOnfusion 
and inefficiency among the officials of our foreign missions I ^  ^
close eye on the working of our Embassy at Washington. I h ^  had opj^rtu- 
nity to converse with some of our diplomats over there, but I did not nTKi any 
enthusias.ik in them in t-heir own work. Only God knows how they will <»fry 
it out elTectively I But then thev are running the show in buildings,
with huge staff, and lavish expenditure loatly and h«»ily. The big botoea oc
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[Dr. R. Singh]
our Embaflsy at Washington are just like grand Moghuls, each having two or 
at leaiit one Canadian girl secretary. They work at ease, come late, and 
early. The net result is that our diplomatic influence ;s almost nil even in 
the choicest land despite the tall talks of our foreign policy bosses as well as 
our star ambassador. I wonder whether the hon. Dr. Matthai did care to 
know these while preparing his budget demands.

Our relationship with the Commonwealth is a strange political phenomenon. 
1 <io not wish that we should bark at Britain unnecessarily. It would not be 
diffnified for us to doso. And, therefore, 1 stress the maintenance of our 
friendly diplomatic relations with Britain and her Dominions as well. But I 
do not like the idea of forming a principleless bloc of countries of contradictory 
political views under the aegis of a hereditary monarch. But this bloc exists 
and our country haa become a partner to it under the inBpiration of Pandit 
Nehru.

On his return froji England Pandit Nehru broadcast to the Nation on May 
10, 1949,

' Our foreign poHcy has often been declared by me to be one of working 
for peace and friendship with all countries and avoiding all alignments with 
power blocs. That remains the keystone of our policy still. We stand for 
freedom of oppressed nationalities and for putting an end to racial discrimi­
nation. I  am convinced that our Sovereign Independent B^publio freely asso­
ciating with the other countries of the Commonwealth will be completely free 
to follow this policy.”

Though Pandit Nehru is convinced that bv remaining in the Commonw'ealth 
India \iould be free to follow any policy it likes, I am not. I think that the 
declaration of Pandit Nehru is full of contradictions.

Our relationship with the Vatican Papal Authority is yet another wonder of 
our foreign policy. l,t was quite understandable and in keeping with the pace 
of time to hear from Pandit Nehru’s mouth that we are a secular state and 
that as a Government we are not going to help or encourage any particular 
religion. But when 1 found in Home a representative of our secular^ stato 
bowing before the head of a particular religion I just failed to follow our foreign 
policy. I can imagine why Chiang had sent his ambassador to the Pope, and 
Mhy Bao Dai is sending his emissary over there. But I am not at all convinced 
of the justification of Pandit Nehru’s policy in sending our Minister to the 
Pope. Does it amount to encouraging a particu’or religion? I believe, it does. I 
tiherefore demand “ Pandit Nehru, if you have sent an ambassador to the 
please send one to Kashi, another to Mecca, a thii^ to Bodh Gaya, a fourth 
to Amritsar and so on and so forth.*' If not, I would humbly urge Dr. Mutthai 
to justify his Budget demands.

My acquaintance with the Publicity Division of the External Affairs Ministry 
is just limited to the publicity divisions of our EmbaMies in America and 
Canada. And the two are just worst in Washington and Ottawa. The 
releases and the pamphlet^; they distribute are generally very late and full ot 
grammatical and 8j)tlling mistakes. At times they lack facts too.

Our Publicity Division in Washington do not alwayg know as to whatsis 
publishiMl against India, where and when, whereas Publicity Divisions of other 
Embassies do t^ke note of all such tiiinge. Besides, they do not even care 
to send such necessary things as our flag and picturos of our lexers when 
organisers of puolic mcreting» in America demand them. The utmost they
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do ifi tu letters to the effect tlmt the organifiers oould buy those materials 
from them. The funiij thing is that the proceeds from th« sales of those 
pictures could hardly exceed a few dollars because the number of meetings 
organised in America for propagating India’s viê iv’points are not very large. 
I wonder whether our publicity divisions could ever succeed in propagating our 
views by indulging in such unthoughtful actions. Dr. Matthai should have 
known all thes#̂  before preparing his Budget demands.

These are my few submissions, Sir, and I fervently hope that effective fe>ti<ps 
would be taken by our Foreign and Finance Ministries to meet these short­
comings.

Shri B. Velayudhan (Travancore-Cochin): Frankly speaking, J was not pre­
pared to speak today, because I thought the debate had ended yesterday itself 
and T >iave come here leaving my notes ati home. But when they mentioned 
that the House was continuing the debate today I thought <hat I should not 
fail when the opportunity came.

Perhaps I may not be able to introduce any new points in today’s dis­
cussion. Though I will not be able to paint a picture of foreign policy as my 
predecessor did, I agrf»e with him that there are a lot of loopholes in foreign 
policy, in oar foreign establishmentii and the External Affairs Ministry. The 
same is the case with all Ministffies in India. In almost nil Muiistries there 
is uttor confusion and uttei inefficiency. Therefore it is not ptculiar to Pandit 
N ehruM inistry  alone. Thift is a period of reorganisation and replanning for 
the entire machinery of the Government. I think, therefore, there is nothing 
particularly intolerable in Pandit Nehru’s Ministry or that his Ministries are 
going wrong or going this way or that.

Foreign poli(^ is a strategy which cannot be developed or moulded in a 
day or two. I t :s a very delicate and difficult task. When India was ruled 
by foreigners for years together our foreign policy was moulded by the l^ritish 
Government and it is not easy to change the attitude of foreigners towards 
India. If the British and other delegates at the U. N. O. and other intema- 
national organisations do r*ot recognise our strength, it is quite natural. I t  will 
take somî  years for proper appreciation of our strength. But there is a redeem­
ing feature in our foreign p(»licv. Though the Government of India was not 
recognised abroad, the people of India were recognised ono way or the other. 
There w’as Swami Vivekananda, a great cultural propagandist which India had 
produced, who greatly attracted the Americans, though he stayed in America 
only for a few days. The mission of Uie Father of our Nation has gone abroad 
and he is considered like Jesus Christ in other rountries. I must also mention 
that our Prime Minister’s reputation in foreign countries has also been hfrlpful 
hi moulding our foreign policy.

India is not behind any other power, if you compare her with other inter- 
jational powers of the day. Pandit Nehru has been following the right policy—a 
policy which is akin to tht' cultural heritage of India—^when she resorted to the 
U.N.O. as a platform for resolving international disputes. We have laid down 
a standard of international morality which other countries could follow. Our 
Prime Minister took the Kashmir q'uestk>n—which was a dispute bet^^een India 
and Pakistan—immediately to the U.N.O. People may say that it was wrong 
•c*r that it was a diplomatic or strategic blunder. I submit that Pakistan and 
India having become two independent fitates it was quit^ proper on our Foreign 
Minister’s part to put the disputed point before the U.N.O. Other powers make 
the U.N.O. a platfomi for power politics or power blocs. India which hag a 
civilisation of ages past, in the name of Mahatma Gandhi accepte<l the U.N.O^ 
as a body which is evolving a new standard in the international field.
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[Shri B. VeJayudhan]

In connecWon with the K a s h m i r  question I should say s o m e th iD g  about Indo- 
Pakistan relatious. With regard to the transfer o f  population India should 
plainly say whether we stand for the minorities or Hindus in Pakistan or not. 
Because of the announcements in the Parliament and the press reaolions and 
public utterances our brethren in Pakistan feel that India will go there and save 
(heu) either by forcc or by negotiation. We must say whether we want n e g o -  
tiatioji with Pakistan or we Wiint war with Pakistan. I f  we can save those 
souls by negotiation we must see thatj negotiation starts immediately so that 
no soul will be lost there. In spite of a crisis in the international field we have 
followed a firm and deliberate policy in the Indo-Pakistan relationship. This 
Indo-Pakistan problem is a great obstacle in the role which India is to phiy in 
the Asiatic bloc. It is an obstacle in the way of India becoming a great world 
power. Therefore it is high timo that we solve the Indo-Pakistan question imme­
diately, otherwise we will have to go on quarrelling. India should take her 
proper place in the Asiatic world. India has been reejK)nsible for the freedom 
of Indonesia, Burma, Ceylon and other countries also. Asia is in a resurgent 
state today. If Asia is to range herself against all colonialism and imperialism 
it is high time that India became a stable power. Looking from all those points 
of view India should solve this Pakistan problem one way or the other. Pe.ople 
n)ay say that we must immediately go to war against Pakistan. I t  is not easy at 
this time, w’hen we have an international organisation. We nnist pursue the 
path of negotiation. It is my humble submission that it is better not to befriend 
Middle East countries like .Afghanistan or Indonesia in preference to Pakistan. 
It is better to befriend Pakistan in order to save India from a greut catastrophe.

Mr. Speaker: Mr. Pillai.
I might infonn hon. Members that the practice has been that, when an hon. 

Member is callcd and he is not ready to address the House, he loses his chance. 
In this particular case, I w’as told that when I called upon Mr. Pillai, on account 
of subdued conversfttions carried on, comparatively loudly by hon. Members, he 
was not able to hear that he was called, 8 0 , I am practically making an 
exception in this case, and this should not be a precedent. An hon. Member 
who is either inattentive or could not hear his being called loses his chance.

Shri Kadimutha Pillai (Madras); I am sorry that I could not hear the Speaker 
when my name wag called and I  regret it very much.

I shall not take much of the time of the House. But I cannot within so 
short a time adequately express the feelings and sufferings of the Indian nationals 
in the Far East. I should like to confine my remarks to Indo-China and Burma. 
I t is ver^ disappointing to note that the Foreign Minister has failed to tackle 
the question of assets of Indian nationals in foreign countries wliere they have 
to face acute d̂ iTicuUies and hardship. I t  is distressing to note that this immense 
issue has not been dealt with by the Government of India wnth full appreciation 
of the magnitiide of the issue involved and the seriousness of the loss to the 
nation that is bting threatened. I pray that this Hofise should pve the problem 
the careful attention it dcferves. As leader of the Goodwill Mission which toured 
Indo-China in the year 1948—we have studied the situation in Indo-China and 
we have submitted our Report! to the Foreign Ministry long ago—I deplore to 
note that no action has so far been taken in this regard and that the sufferings 
of o\ir people are increasing.

In the course of our tour of Indo-ChinA I came to know that during the 
.Tapauese occupation tiie late Subhas Bose collected nearly two crores of rupees, 
but after occupation by the U.S.A. Commander there was only a sum cf sixty- 
f  lakhs of rupees in the Yokohama Bank which ig hardly available for distri­
bution among the Indian nationals in Indo-China, I  have reported Ihe^e facts
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to the Foreign Ministi7  as well as <o the Indian Representative in ludo-China 
two years ago, bnt nothing happened and the amount is gomg to lapso—tho 
hard-earned money of Indian n a t io n a l s  in Indo-China a m o in i l in g  to  two crores 
o f  r u p e e s  which y a s  collected. A n d  w h a t  is left o u t  o f ( h a t  c a n  h e  redec^m ed  
if t i n i e ly  r a t i o n  ig taken there. On m y  representation to  the Governnu.nt of 
India they were pleased to allow a family remittance, and 1 must bo grateful 
to the hon. Prime Minister who wa« pleased to grant two liundrod rupef b to those 
who are coming from Indo-China for their expenses to reach their ciestii.ationg. 
But all of a i^udden it was stopped from Januai^ 1960. I can tell you that they 
are not permitted to take a single pie when they leave Indo-Ohina, w ith  the 
result that as soon ns they reach Calcutta they have to borrow or pledge their 
jewels for reaching thtsir destinations. As I said, this fact had boen hrouijht to 
the noti?>e of the hon. Prime Minister and aftier my representation they were 
pleajsed to give Kh. 200 to each Indian national, by getting the equivalent 
piafftrcs there. Though even this was inadequate it was of some help. The Gov­
ernment should conBidor the special ciroumst<ances in which these people are 
pla(^d. After all, they are giving this two hundred rupees after getting the 
equivalent piastres there. Aft̂ r̂ reaching Calcutta these people could not pro­
ceed furtoOT without the help of this money. On acoount of the peculiar condi­
tion in which ther5e people are placed I would impress upon the hon. Finance 
Minister and the hon. Prime Minister to consider this matter again and continue 
this arrangement for some time at least.

With regard to the Debt Settlement Agreement recently entered into by the 
Government of India, a very meagre amount of fifty thousand rupees was allowed.
I am sorry that the French Government is not in a position to increase the 
amount, but under the difficult circumstiances they were able to agree to fifty 
thousand rupees. If there is a monthly remittance of fifty thousand rupcMis for 
the ten thousand Indians, I leave it to you to imagine how this iifty thousand 
n i p e e s  can be distributed among ten thousand people: it means that cnco in 
six months each person will get two hundred rupees. Their fnmiliew are in 
distress, they have pledged all their jewelg and exhausted their borrowing capacity.
I just leave it to the Finance ^linister and the Prime Minister to consider their 
position ve;rv ftvni[)nth(.*iicnlly. In the past ten years they (jould not send even 
one hundred rupees to their families. I am sure if timely and proper action 
is taken they can be helped. Now the French Government hus given full, and 
extraordinary, powers to the Bao Dai Government. Whatever the political 
aspect of the matter may be, if tjie Government of India will take up this matter 
in tight earnest and approach the Bao Dai Government for the free rej\iittance 
of money, certainly under the changed conditions they will appreciate the diffi­
culty of Indiana and they will allow the free-remittance, at any rate in the future.
I should like to impress upon the Finance Minister this fact that on acc’ount of 
devaluation of the piastrca oar assets have been liquidated and reduced to one- 
third in value. And then even deliberately they want to devalue it. This was 
estin.ated at nearly two ,hundred crores of fia^lren. Before the matter gets 
worse I would appeal to the Finance Minister to tackle this problem, especially 
when devaluation is going on and when they are also bent upon devaluing further. 
After all, the matter should not be left to the discretion of individual tffieera 
or the Charge-d'affairs there. I t should be considered as our national wealth.

Not only this, I was told thati in the Far East including Bunna there ore 
nearly thirty lakhs of acrct: and hundreds of rice and saw milln owned by Indiant 
and our Indian* number seven lakhs. They were asses^d at crores cf 
rupees. 1 an* stJre the Burma Government is anxious to receive our deputation 
and Goodwill Mission. It is high time that the Bxter&al Affairs DepaKinent 
took special care to expedite the sending of the Goodwill Mission to Burma^
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[Shri Nadimuthu Pillai]
There are the assets of seven lakhs of our people there and, as 1 said, the Qov- 
•eniment of Burma is also anxious to receive our delegation and discuss with 
them all the outstanding problems.

I cannot but be s o i t v  that in the past tv/o yearg though I have written a 
number of letters in regard to this matter nothing has bet’n done. Especially 
in regard to Indo-China where our people have lost all their assets, I am sur­
prised to see the attitude of our petty Income-tax officials. In spite of the 
instructions of t<lio Government of India they are persecuting these people. 
When these people are in a miserable condition and have lost all their assets, 
they are demanding Income-tax without giving any details or returns but pro­
ceeding on the assumption of the estimated basis and are persecuting them. 
The position iu respect of Indo-China is peculiar. At least in regard to Burma 
it is fill right because the rupee value there is equivalent to that here. That is 
not so in respect of piastres. You can just imagine the position when it is con­
certed int > rupees. But they aie going on assessing on an approximate basis for 
the past ten years, takiu^ into consideration the pre-war level of oxchonge and 
thus harassing the assesseeK. J have written a dozen letters to the Central Board 
of Kevenue explaining thi*; position. When there had been a ban by the Gov- 
enmient of India as well aw the Indo-China Government and no remittance had 
been allowed durinjr the war and even thereafter—tilie ban was removed oi:ly in 
1949 by the Debt Settlement Agreement entered into by the Government of 
India and the French Indo-China Government—strictly speaking, the present 
'exchange rate should be taken into consideration when computing the assess­
ment of Income-tax. I have impressed this upon the Member of the Board of 
Revenue and t<h3 Secretary, and I have taken every possible step I could. But 
1 am sorry that nothing has been done, and when these people are in a miserable 
•condition and have lost their entire assets you are going to assess Income-tax 
based on an approximate basis. I t  is high time this matter vas looked into 
ftnd I would appeal to the Finance Minister to call for this file and give justice 
to the Indians who are in a miserable condition.

With these few words, I would request the hon. Finance Minister and the 
hon. Foreign Minister to pay tAieir special attention to these matters and rtdree* 
the grievances of thousands of these Indian nationals.

The Deputy Minister ol Xxtemal Aflate (Dr. Xeikar): During the long debate 
that took place the whole of yesterday, hon. Members have raised so many 
points with regard to the foreign policy of India and with regard to the working 
of the External Aifaira Ministry, that if I were to go into detail in replying to 
all of them it might take too much time of the House. Therefore, I will Irj* to 
reply as briefly as possible to the most important points raised by my hon. friends.

At the very outset k-t me congrat<ulate the hon. Members who spoke, on the 
very high tone of the debate and the very great matters of principle that they 
raised and placed before the House which, in their light, t4ie Government should 
lollow if it wanted to have a successful foreign policy.

I  will, firstly, take up the point raised by my friend, Mr. Anthony. I t Is 
a point about which the Prime Minister, at the very beginning oi his speech, 
very clearly stttted the stand of India— Î mean the question of India’s neutrality. 
1 ho[)e, Sir, that you remember that during the debate on last year’s Budget 
also tlie Government of India stated very clearly the reasons uhy it considered 
safe and wise for India to follow a p o lic y , I would not say of neutrality, buh of 
constructive non-alignment with both the Power blocs which I do not at all 
consider to be a policy of passive neutrality. What I really want to draw your 
attention to ig the implication in Mr. Anthony’s suggestion ^h;it India is keeping 
neutral because U*ere is a national sentiment In India against Ii.dia*s joining
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what is (tailed the Anglo-Saxoi! or the dernoeratic bloc and that therefore the 
Government of India is afraid of hurting the feelings of its {.cople—rihat ether- 
wise, the (;k)vernment of India would probnbly be very gla<l to join that I 
entirely repudiate ihe suggestion. If the Government of India k  fv)llowing a 
policy of neuUrality, it is because it considers that it ig in the host iiit̂ r̂esta ot 
the country and not simply because it is afraid of hurting the sentimeujkB of some 
people. I think, after tho very lucid exposition of the stand of the Government 
of India yesterday ps to ihe reasons why we are following a policy of non-align* 
ment with any ol the Power blocs, I need not expatiate upon the matter. There 
is no doubt that during the course of the last year events that have hapj)ened
have only confirmed our belief that the policy that we are following
is the right i>olicy for our country. I would only sny one thing 
to hon. Members of this House. For a country which is just free, which is not 
yet able to find its own feet and which is not yet able to gather its own strength 
and reconstruct itself, 1 think it would be the height of folly to try to embark 
upon an outright alignment with either of these Power bhas. Some Members 
might think that our alignment with one or the other bloc might probably bring 
about a greater restraint in the other bloc. My feeling is otherwise. I think 
if a country like India, which will be followed by many other countries, does align
itsolf with one of the Power o Jo c b , it is boun<i to increase the tension between
botli the bhcs and the whole world will be divided into two Power bloc» and it 
will bring the spectre of war nearer. I, therefore, consider that our i»olir,y of 
neutrality is the right ono and every event that is happening in irternntioiml 
atfairs today is proving our policy to l>e completely right.

Bluri Vrank Anthony (Madhya Pradesh): I did not object at all to India's 
policy of neutrality. But may 1 ask him whether in his opinion Government 
feels that communism will respect it?

Dr. KdSkar: I atn coming to the second points. Mr. Anthony was making a 
great point with regard to this great fight of democracy and commutiism. Hit 
thesis is that demc»cracy and communism are in a sort of a death-struggle and 
unless we take our stand clearly today we will not» be able to sV̂ p the onrush 
of communism. He meant to imply also that India cannot remain neutral, 
that it is not possibly for India to remain neutral. I said, and I think the Prime 
Minister has clarified it in this House many times, that the policy of any Gov­
ernment is not an eternal policy, it is not a permanent policy. The pdicies 
of nations are changed and adapted to circumstnnoes. If we follow a certain 
|)olicy today, we follow it because wo consider it is in the best interests of our 
nation. But we give no guarantee that tomorrow, with changed cireumfitances, 
we will follow exactly the same policy. This has been made very clear, and 
mony times, on the floor of this House. Therefore, when I said, and when the 
Prime Minister told this House, that we follow a policy of neutrality, we believe 
that in the circumstances of today that is the best policy for our country. There 
is no question of our following that policy up to a particular time or for a 
particular period. Whatever policy we consider is in the best intfirests of the 
country we will follow, ajid natura'ly we will ask the House to give us a vote 
of confidence on that policy whenever necessary.

In this connection, 1 might refer at the same time to on nnalog^)us matUf 
which was raised by two of the hon. Members of the House with regard to the 
Commonwealth foreign policy. Two or three hon. Members—my friend, Mr. 
Tirumala Kao was one of them—raised the qtiest<lon of our following a Common* 
wealth foreign policy. I think it has been made clear many times on the floor 
of the House—and if tny hon. friends read carefully the reports of the ujeetingji 
of the Commonwealth Fc»^ign Ministers, they will find it—that* there is no such 
thing as a Commonwealth foreign policy nnd there never has boen one. In fact, 
one of the reasons which prompted uis to be and to continue to be with the
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Commonwealth is that it h  the only grouj:) which allows us complete If.titude a^d 
freedom to have and to follow a i)olicy as we liked; any oligmneiit* with ajiy 
other group meant following a certain definite polifv. If my hon. friends will 
read the dechiration made after the last two conferences of the Commonwealth 
Foi*eign Ministers, they will find l(hat the Commonwealth Foreign Ministers ex- 
chi^uged view’s. That did not mean that they agreed with each ether—they came 
certainly t') know each other’s views, but that is all. I do not think there has 
been ever any effort made on behalf of any Commonwealth country to ask 
another country to change its opinions. In fact, hon. Members know that 
members of the Commonwealth countrieB differ very vitally on matters of foreign 
policy; that is well-known to the House. So, there being no such thing as a 
“ C:>mmonwealth foreign policy” , I think it is an unjust axjcusation to level 
against the Government that the Government is following the foreign i)olicy of 
the Commonwealth.

My friend, Mr. Hanumantihaiya, made a reference to the question of our 
callhig an Inter-Asian conference. His idea is that as we succeeded in calling a 
Conference of Asi.itic countries on Indonesia and that Conference proved very 
successful, we should call another Conference for abolition of colonialism. If 
I may say so, my hon. friend has misunderstood the purport fUK' scope of the 
Conference on Indonesia. It wa  ̂ a Governmental Conference to decide whether 
<<he countries which attended it could come to an understanding with regard to 
any policsy that they might follow’ in reference to the struggle that was going on 
in Indonesia. A Conference of the type that my hon. friend suggests for abolish­
ing colonialism is something quite different—something on a quite different 
basis. May I ask my hor. friend whether he hag studied the question of how 
many Asiatic countries which are free would like actively to j)articipttte in the 
fonnaticn of an Asiatic bloc for abolition of colonialism or of any other ism? 
May I ask my hon. friend to consider the military’ and other ijositions of the 
various independent Asiatic countries and their in'ilinations? Does he think it 
is possible for us to be able to get together the independent Asiatic nations to 
follow a positive pc)licy, a united policy, for abolishing colonialism? If he goes 
into the details of the question, he will find that if you call such a Conference, 
that Confeience will agree to disaj^ee and will bring to light the fundamental 
differences with regard to various interests that are involved within the Aarious 
nations.

Shri Hanuxnanthalya (Mysore): May 1 say one w»ord? So far as I am con­
cerned, I am an individuol. I cannot speak for the Government. But may I 
ask whether the Foreign OPTiee has made any attempt in this direction?

Dr« Kedur: In view of the well-known atti'aidea of the various countries 
involved, I do not think that the time is yet ripe for calling such a (Conference. 
That is our opinion. My lion, friend is entitled to his own opinio.i. J do feci, 
how’ever, that i ny effort dU Governmental level to call such a Conference is not 
bound to succeed. *

Many hon. Members raised the question which has been dealt with on the 
floor of the House many times. I mean the question of the French and 
Portuguese possessions in India. Hon. Members know very well the policy of 
Government with regard to these possessions. Naturally, some hon. Members 
have ask(»d why Govemnnent does not expedite the matter. They have to keep 
in view th ) fact tiiat we have to deal with independent countries in this matter. 
I t  not possible for us to carry on this work except through neg<fJtiationB with 
them and by putting pressure on them. I hope hon. Members do not expect 
thftt India should t»Le up a crusade for liberating all territories. I t is some­
thing beyond the bounds of possibility. We have to do this work, but we have
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to do it by negotiation and pressure imd it h  bound to take soma tinie. The 
solution of such a queBtion cannot be ttohieved within a day or \s ithin a year. 
I t  might take a longer time. I would therefore request hoii. Membei's to have 
patience. I might a£6U ie  hon. Members that Government is aft much interested 
in these questions as they are, and it< will see that they are solved smi^;fuctorily.

Shri Joachim Alya: May I ask one question? Has the Portuguese Govern­
ment replied to the communication sent by our Minister in Lisbon with regard 
to the Portuguewe possebsions in India?

Dr. Keakar: Not yet, Sir.
Then, luy hon. friend Mr. Borooah outlined the problem of the tribal area 

very well. This area which was practically forgotten—a hinterland of India—, 
has suddenly become very important—rand is ft verj' strategic area. I might say 
that sineo the altainment of independence on 15th August 1947, the work that 
we have done in this area has been of benefit to the people there. It has 
strengthened our administrative structure there. My hon. friend himself quoted 
the jiumber of schools that we have opened. We are making efforts to give 
more facilities. I might assure my hon. friend that the problems of the tribal 
area are engaging the urgent attention of the Government and every endeavour 
wilj be made to see that this area does not suffw for want of funds.

My hon. friend Mr. Borooah put me a Question about the Assam Kifles. He 
want̂ Mi to know why the Assam Rifles which cost us more than Rupees one crore 
are not put under the Defence Ministry. The obvious reason is thnli the Assam 
Ritlea serve a double purpose: (i) the internal police security, and (ii) the security 
of Assam itself internally apart, from the external tribal fti'ea. He is himself 
awai ê of the valuable work done by the Assam Rifles for the Province of Assam. 
On that account, it has not been possible to ask the Defence Ministry to take 
over this item of expenditure, as the Defence Ministry tackle only items of purely 
Army expenditure. So it is to allow the Assam Rifles to he utilised also as a 
Police I'̂ orce for !\ region which is somewhat semi-settled that> we have kept 
^hern under the External Affairs Ministry.

My lion, friend Mr. Karmarkar referred to the question of our Delegations 
to the United Nations. This was also reiterated by my hon. friend Mr. Shiva 
Rao. I do agree with the points made. Government will make it€ best efforts 
to see that our Delegations to tihe United Nations are strengthened in such a 
wav that we shall have a kind of a permanent under^structure—especially an 
economic under-structure, to which my hon. friend referred,—which will terve 
us permanently, so that our work at tihe United Nations will be more useful 
«nd will give some return to India.

My hon, iriend Seth Govind Das referred to the Question of Indians overseas. 
This is an important question. It is one which we nave dealt with both on the 
floor of this Btouse and outside for a number of years. In spite of its importance 
if I  may say so, it stands or a different footing after 15th A u^st 1947. Take the 
question of South Africa. There, inspite of our greatest desire, it is not possible 
for us at the moment tc do mope than what we are doing. I t  is beyond our 
capacity to go further. 1 know that the position of Indians in certain territories 
which wore formely British colonies is not at all very happy. At the samo time, 
we should take into coneideration the p<)sition of countries like Burma and Ceylon, 
which are now irdepei^dent. If we want to improve th<.' posifcion of Int^ians in 
these c^ntries, wo should remember that we can do so only by negotiation and 
friendly exchaAge of vie\^p and not by fighting with the Governments there. 
They are independent Governments and we have to keep up our intercourse with 
them even in spite of the interests of our countrymen there. I do agree that 
tlie question of Indians who are in certain colonies controlled by the British 
Government can be and should be negotiated with the British Govermnem a
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dififerent level. I mighti assure the House that the Government of India will 
do itb very best in this matter.

Beth Qovind Dm (M adhya Pi*adesh): D oes th e  hon . Miuifet<^‘r re m em b er 
that when there was a dispute over th e  clove trade in Zanzibar it was settled 
on account of the British Government? Has the Government approached the 
British Government as far as the countries of the Commonwealth are concerned 
to move in the matter?

Sliri Joachim Alva: May 1 take that point further-^bout New Zealand?
Mr. Speaker: Whatever that may be hon. Members need not lake any more 

time by putting questions. ‘
Dr. Keskar: I hope my hon. friends know that Commonwealth countries are 

completely independent and we have to deal with them separately. It is only 
in the case of kjrritories which are colonies of the United Kingdom that we have to 
deal with the British Government and certainly that question will be taken up.

Certain hon. Members referred to a very important matter— mean the 
question of our publicity in foreign countries. I do agree that due to various 
reasons we have not been able to put forth our point of view in foreign countries 
as w'e should have been able to. But, at the same time, we have to remember 
the difficulties in the way. First of all, I hope hon. Members will take into 
consideration that at the very moment when we wanted to expand this service 
and put forth our point of view in all parts of the world, we bad this financial 
crisis and we liad to reduce drastically our expenditure and I think the axe fell 
most unmercifully on this particular section.

Bhrl Tyagl (Uttar Pradesh): Because it was inefficient to handle the job.
Dr, Keskar: Probably that might be my hon. friend’s opinion. Many of 

the posts that were sanctioned were cancelled and the section did not begin 
functioning. But at the same time we have to remember also that publicity, 
or external publicity, is not something which can be separated from internal 
publicity, because in India we have both of them which go together for the 
preparation of the material.

Shri Goenka (Madras): Why did you separate them then?
Dr. Xeskar: That is a different question: I will come to that shortly.
We have at the same time to remember that doing propaganda in certain 

sections of the world is not a question of simply disseminating facts as they are. 
If simple dissemination of facts will bring about a change, that would have been 
the method employed. For example, I might draw the attention of my hon. 
friends to what many Members referred, namely, that we are not doing any­
thing to counter the propaganda of Pakistan in the Middle-East. We have to 
remember that there we have to countei: a propaganda whicli is based on reli­
gious fanaticism. I t  is not something which can be countered by simply 
disseminating the truth. There are certain human prejudices which cannot be 
countered only in this way. We have to think for that purpose of something 
more ^ective and that is a very difficult thing to do.

Some of my hon, friends referred to the hostility that we find exhibited in the 
Anglo-Saxon Press. I perfectly agree—especially with regard to the hostilities 

in a large number of British papers. Well, it cannot be helped. 
12 Noow amongst the British papers there is that deep-rooted prejudice
with regtmi to India. I myself am doubtful whether it can be removed by propa- 
fsnda.
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In this connection I think it desirable to draw the afctention of my hon. 
friends and the House to the point raised by, I  think, Sardar Bhoplnder Singh 
Mao. In regard to Kashmir he asked why our propaganda did not cut any 
ice. J will just refer to one single fact which might serve as an illustration. 
The B.B.C. of Ijondon is not a Government Corporation; it is an autonomous 
Corporation. Though it cannot be called completely non-governmental, it is- 
semi-governniental. Now the B.B.C. has been continuously brt>adcasting 
bulletins of what is called the Azad Kashmir Qovemment, as if they emanate 
from the official Azad Kashmir Government.

An, Hon. Member: Was any protest made about it?
Mr. Speaker: Order, order. Let him proceed.
Dr. X eeto: The so-called leader of the Azad Kashmir movement, Sardac

Ibrahim and Mr. Gurmani, the Minister in Charge of Kashmir Affairs in Pakis­
tan, were allowed to broadcast from the B.B.C., while at the same time the 
Indian broadcasts with regard to Kashmir were completely blacked out. When 
this is the case with regard to a body which has the sole monopoly of broad* 
casting news to the whole of the British Empire I need not speak of the many 
other papers.

Shri Tjratf: Is it not failure of your diplomacy?

Dr. Keidcar: Diplomacy cannot order the B.B.C. to change its attitude.
If my hon. friend feels that he can he may try and he will find that he will not 
be able to do anything.

I will now refer to certain points raised by my hon. friend Mr. Kamath. 
I t is always a pleasure to study the points raised by my hon. friend and in thie 
particular case I am still more glad, because I am able to furnish him informa­
tion which might please him. He raised the point as to why in the Washing­
ton Embassy the revised budget is double that of the estimated Budget. My 
hon. friend and many other hon. Members have time and again asked on the 
floor of this House as to why we are not trying to Indianise our Embassies, 
especially those in Washington and liondon. Now, I might inform him that 
more than 50 per cent, of the expenditure is due to Indianisation, because as I 
said on the floor of the House twice before, one Indian employee costs three 
times as much as a European employee who is locally recruited, because the 
Indian employee and his family has to be given to and fro passage and other 
amenities. Naturally, 40 per cent, of the expenditure is due to devaluaUon. 
So when the expenditure is due to our efforts to Indianise the staff, I hope he 
will support that, and to that extent he will be pleased.

Shri KMttMh: The point I raised was that though the 
U.S.A. are hard currency areas, the revised estimate for the U.B.8.U. i« leM 
than the budgeted estimate, the revised estimate for U.S.A. i§ double the 
budgeted estimajbe. *

Sr. E e*sr; I t  is, as I said, due to Indianisation. We are posting a number
of Indian officers in place of the local officers.

Shri i:«iiutth: That is no explanation a,t all.
Dr. K e*v: I am sorry if my hon. friend is not satisfied. Bahadur

referred to the question of goodwill missions to countries like Chma.
Pan4it Maitra (West Bengal): He has not said anything about the U S S R.

Dr, Xeikar: I am not making a review of all the countnes.

g b n b r a l  b u p g x t — l i s t  o f  d e m a n d s  1 7 6 ^



Mr. Speaker: If hon. Members are so eager to put him queBtions, the 
difficulty would be that we bHrU have no time for the other Demands. He is 
putting his viewpoint and difl&cultieg before the House. If hon. Members 
reserve their opinion, of course they will have further occasions to criticise him, 
when the Appropriation Bill comes in. Many other occasions also will come.

Dr. Keakar: My hon. friend, Mr. Bam Subhag Singh read out a long charge- 
sheet against the Prime Minister of India. It deserves the highest considera­
tion, and I do hope that when he himself takes up this responsibility, he will 
be able to do much better than the Prime Minister of India and will be able to 
show greater results in the foreign pplicy of India. I will say only one thing. 
He raised a question which showed that he has not looked at Uie rules and
regulations of international law. He raised the question of our recognition of
the Vatican and said that we should have recognised Kashi and also Mecca.
He should know that the Vatican is an international Stat^ recognised by all
other countries.

Dr, B. 8. Singh: Has U.S.A. recognised the Vatican?
Dr. XMcar: Yes. Every country except Soviet Russia has recognised the 

Vatican as an international State. I t  is for that reason that we have recognised 
the Vatican, not because the Vatican is a religious institution but because it is 
an international State. Otherwise the question would not have arisen.

I am sorry I have already overstepped the time limit and I will not be able 
to take up the many other points which my hon. friends have raised. I do 
the progress that we have made in this Department is much greater and has
the progress that we have made in this Department is much greater and has
been at a much greater pace than they care to admit.

Sliri Hannmaathaiya: Sir, he has not replied about the question of recognition 
to be accorded to the State of Israel.

Mr. Speaker: Whatever it may be, he has dealt with whatever points he 
wranted to deal with. Even if he had wanted, he could not have dealt with 
all the points within the time at his disposal.

I shall now put the demands to the vote. The questioq is:
“That a wm not «xoeediiig R§. 61,68,000 be granted to the President to defraj the

charges which wUl oome in course of payment during the year ending the 31st day of 
March, 1961, in respect of ‘Ministry of External AfUirs*.**

The motion was adopted.
Mr. Speaker: The question is:
“That a sum not exceeding Rs. 1,20,41,000 be granted to the President to defray the 

oharges which will come in course of payment during the year ending the 3lBt day oi 
March, 1961, In respect of 'Tribal Areas'.^*

The motion was adopted,
Mr. Speaker: The question is:
“That a sum not exceeding Rs. 3,39,09,000 be granted to the President to defray the 

charges which will come in course of payment during the year ending tl}e 31tt day of
March, 1951, in respect of ‘External Affairs’.” .

The motion was adopted.
Mr. Speaker: We shall now proceed with the Demands for Grants under

the control of the Ministry of Bcliabilitation and the Ministry of Information 
and Broadcasting. We will first take up the Ministry of Eehabilitation. 
Up to what time do we go?

The MinJater of State tor ParliamenUiy Aflaira (Shrl Satya Varayan Slnha): 
We will go up to 4-80 p .m. and then take up the other Ministry, There are 
many Members who are anxious to participate in the discussion and I  would 
therefore request you to allow the House to sit till 6-80 p .m. today.
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Mr. Bpe«ker: With regard to this arraugement whereby we are sitting 
everyday beyond five o’clock, personuiiy I should try my best to revolt against 
this. The only alternative seems to be that there should be fewer speakers 
and they should only just make their points. 1 would not like the idea of 
sitting beyond six to-day.

Shri Kamatli: Can’t  we sit for more days?
Hr. Speaker: That is a different matter. This year it is not possible un­

fortunately. We are following the old practice and every Demand will have 
to be put through before the 31st March.

Shri Batya Marayan Binha: We will sit for longer hours only for two days. 
Mr, Speaker: la  that hope, I am extending the time to-day by one hour, 1 

am afraid that, if, day after day this practice of extending the time is followed, 
later on, it might be urged that since we have been sitting till six and it had 
been found necessary too, the permanent time should therefore be up to six 
o’clock.

Shrl Sî Uiva (Madhya Pradesh): If the House accepts sitting till six o’clock?
Mr. Speaker: If the House accepts, it is a different matter. I think it is- 

the few people who are very degirous of speaking who are urging this and very 
probably—this is njy opinion and I am giving it—a very large number of 
Members who do not evince so much interest or enthusiasm to sit till late in the 
evening just submit to what the others who are anxious to speak are urging. I 
am here to see that things are done in the best interests of ail concerned collec­
tively. Whatever that may be, w'e need not go into it now. We will sit up 
to six o ’clock to-day, Ŵe will discuss Rehabilitation till 4 o'clock.

Sliri Batya Narayan Binha: U]) to 4-30, Sir, since we have decided to sit 
till C-80 today.

Mr. Speaker: No. I have decided to sit only till six o ’clock. The House 
may go up to four o*clock with the Ministry of Kehabilitation.

Shrl J. B. Kapoor (Uttar Pradesh): Last year we had only one hour for the 
Department of Information and Broadcasting.

Mr. Speaker: We will take up BehabiUtation Ministry till four so th«t the 
House has more than two hours for Information Ministry. The hon. Ministem 
will take about half an hour each?

Tlie Mlnlirt»r of State for BehaUUtation (Shti Mohan Lai Sakeena): I wilt 
take about 45 minutes.

Mr. Speaker: That will give about- IJ hours to the other Members. Anyhow, 
we will try to adjust matters.

D km anoN o. 28--M in is tr y  o r  B b h ab ilita tiom  
Mr, Speaker: Motion is:

•'That turn not exceeding Rs. 14,88,000 be grauied to the Praeident to defray thr 
charges which will comh in tonrie of payment during the year ending the 3 lti day 
Mar^, 1951, in respect of 'Ministry of Rehabilitation*.*’

D em and  No. 74—ExPENDiTrriE on D ispl a c e d  P euhons

Mr. Speaker: Motion is:
**That a sun not exceeding Rs. 6,00,00.000 he granted to the President to defray the 

charges which will come in course of payment during the year ending the 31st day of 
March, 1951, in rcspect of 'Expenditure on Displaced Persons’.**

Shrixnati Sucheta Krlpalani (T’ttnr Pra^lesli); As I returned from
Bengal, I liave niiss-ed moBt of iho I liave fried to study the
Budget with the little time at my ond T am surprised to see that thifi
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year only Rupees six crores hav;5 been providet] for relief to displaced persons and 
only about 14 crores of rupees under the head “ Loans". The Finance Minister 
is a \^ry clover and able man, and he has pres^enled a surplus budget this year. 
We have to congratulate him on that, but how has the surplus been made, I  
would like to ask. This surplus has been effected at the cost of refugees. I  
’would rather that the country suffered a deficit than have such a surplus budget. 
The refugees have been hit very hard, having lost all their possessions and ail 
their property. During the last two years or more than two years we have not 
succeeded in doing anything about their property. I feel that the Government'» 
(policy in regard to evacuee property has been a total failure. If we have 
introduce a out on any item, it is on this item of refugee rehnbiliiation. A out 
•can be iiistified if there is no need, but as it is, a great amount of money is 
needed ^or affording relief to these people. We have been doing this work in 
our own small way during the last two or thcee years and we know what is 
required to be done in this direction. On what ground has the Govemmeat 
thought fit to bring about a cut on this item? I know as the Adviser to the 
U.P. Government that many of our good and necessary schemes have had to 
•suffer, not because there w’as no need for them, but because there was no money 
to spend. Perhaps, this Government does not realise that the resettlement 
and refugee problem is a problem not for the Rehabilitation Ministry alone, 
but a vital problem for all the departments and for the welfare of the county. 
If the sixty or seventy lakhs of people are not going to be rehabilitated, if they 
are going to move about the country as beggars, it will be a potential source of 
danger and lawiessness. If we cannot resettle them, ŵe will be only creating 
robbers, dacoits and brigands. We do not seem to realise that. But, the
question is how to pi*oceed in the matter, how to resettle them?

[Mn. D epu ty-S peakkr in the Chair]
I know we have spent a vast amount of money in feeding the peo|^e in the 

camps, in the earlier stages. If two years ago we were in a position to give 
them even a lesser amount of money for rehabilittition, we oould have resettled 
a much larger number of them, because, at that time, some of the people had 
come with some capital, although >wy litUe, As we did not give them rehabi­
litation facilities at that time, they have exhausted that capital. To-day, I
know they are living on their distress gold. They have extausted all their
resources and if we go on prolonging further aid, they would exhaust what little 
they have and they wouM not be in a position to ‘ rehabilitate themselves. 
Therefore, if you are short of money, I would say give more money for rehabi* 
litation this year, and give less ncxi year; let us do as much as we can this 
year, because the whole success of our rehabilitation depends on its timeliness, 
i t  must be done now; it cannot be delayed. If you oould help them now, 
they would also bring forth their own resources, however small they may be, 
and they would be able to resettle themaelvofl. I  .aee no justification for a out 
under this head.

The sccond point that I wish bring before the House is this. You know, 
in the last few weeks, our entire attention has been dmwn to East Beng»l. I 
am just coming from Bengal, Thousands of people are pouring in. What­
ever may be the Prime Minister’s figures about this, I have seen with my own 
f:*yes thousands of peo]>le are coming on foot and by trains. 8ome of us wish­
fully think that mass exodus would not continue. I want to tell you that exodus 
is going to continue and will be heavy. I said it is going to be heavy, because 
I had seen letters from the people of East Bengal. I know what is their feel­
ing, People from East Bengal have written, “ we know even in India we would
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not be resettled, we know we will die in India; but we would rather oome .to 
India and die in peaoe and honour than be humiliated in Pakistan/’ That is 
the attitude of the people in Pakistan. Thousands are going to oome. I  was  ̂
surprised at the way in which the whole problem is being tinkered with in Bengal. 
At some other time, I shall speak about it in detail. You must realise that you 
have got to provide extra money for the Bengal problem. You have to Wte 
steps and meaaures similar to the measures that you took in the case of Western 
Pakistan, to resettle and rehabilitate and give relief to the people of Eaat 
Bengal. I do not understand why the Eaat Bengal problem is put on a different 
footing from the West Pakistan problem. I t has been going on like this for 
some time now. I do not know the reason for that. I  therefore hope that 
Govemumet would reoonsider the matter, and give a larger amount. If at all 
a cut has to be applied, it should be on the demands of other departments, not 
on this. We must provide for extra money for the new problem that has arisen 
in West Bengal.

We have been hearing during the last two years from the Prime Minister 
and from all people that this department should be put on a war footing, that 
it should have emergency powers and that imless this department has emergency 
powers, it cannot tackle this tremendous problem. Very few countries in the 
world have had to fsuje this kind of problem. There have been public 
xlemands, and as far as I remember, the Standing Advisory Committee has 
again and again said that the powers of this department should be increased. 
The Prime Minister also has vaguely referred to this many times and a 
Cabinet Committee was appointed some time back specially to deal with this 
question. But, nothing has come out of all this; things are as they were 
before. We do not find that this department has been given priority over others. 
Let us see how this department is functioning. This department has 
not got any financial powers of an emergency character. I shall just
give only one illustration. I was interested in one U.P. Government scheme. 
That scheme came to the Secretariat in January 1948. A persistent person 
like myself was at it and I badgered all the officers conoenied with that, and I 
could get the scheme sanctioned only in Ootober 1948. If it takes so much time 
to sanction a scheme, how do you expect the Rehabilitation Ministry to function? 
Why does it take time? Because, it is not an independent Ministry. Thig Ministry 

lias to function along with Finance, P.W.D., Industries and Commerce depart- 
mente and I do not know what other deparmenta are concerned. Is there any 
machinery for co-ordinating the various departments? We were told that when 
the Cabinet Committee is formed, the work would go on on an emergency baais. 
But, we do not see that result. This Department is not working on a war foot­
ing. I t has no emergency powers. Bather, we have a feeling that the status 
of this Ministry is less than that of the other Ministries. This Ministry is nob 
able to function independently; it has to co-ordinate with other Ministries. If 
this Minister does not sit in the Cabinet along wit^ the others, how can he carry 
on his work? Therefore, it is veiy necessary that this Ministry should be given 
a better status and it oMist haVe greater powers in financial matters. Even in 
the matter of officers, I  know that when efficient officen were asked for, they 
were not made available. How long are we going to tinker with this problem ? 
W^ben are we going to realise that the relief and rehabilitation problem is not 
a small problem? As I told you, very few countries in the worid hare had to 
face a problem of this nature, and of this dimension. If we have to solve it,
we could solve it only on the basis of an emerg\3ncy; otherwise, it cannot be
solved. The patience of the refugees has been exhausted. They have ex- 
haiist-ed all their resources. They are now living on their little ornaments. Most 
of them are starving half the time, I know. How long do you expect
things to go on like this? If the Government means business, if Government
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realises aa it professes that this problem is one of the most important problems, 
then, this budget has to be increased, £uid the Ministry must have suflBoient 
powers to carry on the work.

Thee, there is another very important point. The relations between the 
Central Government and the provincial Governments with regards this depart­
ment have to be defined. Most of the schemes have to be worked out in the 
different provinces; but the money is supplied by the Centre. I know many 
provinces do not take to this work very seriously; they are not anxious to pro­
ceed rapidly; things are moving as slowly as possible. For instance, recently 
during the Budget debate in Bengal, 1 learnt that the money allotted for this 
purpose, was not spent; not even half of that amount. How did it happen? 
The money was lying there; people were starving in the streets. But, the 
money could not be utilised because, nobody was working for it. Two years 
figo, I hrtd iin occasion to talk with the then Kelief Ministry ot* Bengal. Aft̂ -̂ r 
talking with them for two hours, my impression was that the Ministry was not 
anxious to know how to rehabilitate the refugees; the burden of his song was how 
to send back these people to East Bengal. That is how that Ministry started 
functioning. Now, that attitude has slightly changed; yet, I do not see 
sufficient wympalhy and desire on their part to resettle the refugees. There are 
other provinces also who have similar attitude. I do not want to mention their 
names. Therefore, I say if the Central Government gives money for rehabi­
litation work, the Central Government should also see that the work proceeds 
according to its plans and with the desired speed. The Central Government 
must have its own agencies in the provinces, particularly in those provinces 
where the work is not proceeding. Othen^nse, I say we will only be tinkering 
with the problem. After all, Delhi is not going to settle all the refugees. 
Refugees will have to be settled in the provinces. We must see that some 
method is devised by which the provinces may carry on the work with expedition.

There is another point to which I would like to draw the attention of the 
House. This problem is not one for the Government alone; it is a problem for 
the whole country. I t  is a national crisis and in the case erf a national crisis 
the entire nation is required to stand up and help. I remember about war time 
in Ijondon when London was being bombed and the children had to be sent out 
to the ^Uages. Government did not set up all the homes. But homes were
set up by the people. Government harnessed the enthusiasm of the people,
the public came forward and they laid out their resources before Government 
and they all together tackled this tremendous national problem. But here, the 
Government for some reason or other, has failed to enthuse the people, to 
harness the existing enthusiasm and utilise it for this big work. Not that the 
people are unwilling. They are willing. In this very town of Delhi for two 
months I was runnmg refugee camps entirely from public support. Money, food, 
ok)th and other things poured in, they simply came pouring in. But I do not 
know why to-day the Oovernment cannot draw out the resources of the nation, 
and enthuse the nation. But unfortunately there is an attitude that outside 
social workers are interlopers. Very few of them are privileged like myself.
I know I get all the oo-operation and aid from all the Ministries. But on the
whole, there is the feeling that these social workers should not be there, that 
they are a source of hindrance and interference and should be kept off as far as 
possible. But I say Government’s resources are limited, and if they want to 
get great-er resources, they sho\ild appeal to the good spirit of the people and 
utiliRo their fielyi to the best of thoir nbility. I do not vvicili to po into detail^ 
ubout different schemes, because tbfro are other sx>enktrfi to B|»eak nft^r me. 
l\\it 1 would touch upon one or two points. In the report that wo have received
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I  see that the total number of people who have come so far is 63 lakhs and iu 
the camps even during the peak time there were about nine Ukhs. Therefore 
Government do not cater to a big number. Government really is able to reach 
oiil  ̂ u vcrv small fraction of the total. Even this small number, low are we 

dealing with them? How do we tackle this problem? If these people nre to 
be resettled, they are to be resettled either on Iniul, or with loans for ooniinereirtl 
purposes, or on small jobs. Lastly big fraction would remain who cannot Ihj 
absorbed in either of the ways mentioned. They would have to be trained for 
productive purposes and then settled on some Productive work. Here in this 
we are given a list of the people who are being trained. The work done is very 
good. T admit that. But what is the size of the work done? On page 16 
you find that 15,000 people are under training. 68 lakhs have come and there 
are only 15,000 people under training. If we are really serious, we have to do 
much more. This is just like our collecting a hundred women and starting a 
needle work class. This will not solve the problem. You have to work on a 
gigantic scale. What is the organisational set-up of the Minrstry to deal with 

this problem? Have we approached the industrialists and asked them to start 
polytechnics attached to their factories? We should explore all resources and 
evolve a suitable plan. This is one of the biggest problems which we have to tackle. 
I  would particularly draw the attention of the Ministry to this and ask them to 
evolve a plan which will absorb these people, Productive work only will increase 
the wealth of the country and this really resettle the refugees.

I have many things to speak of, but as there has already been a ring, 1 
shall call off. I would only say a few words about what I have seen in BengaJ. 
1 hope the hon. Speaker will give me a little indulgence. The hon. Prime 
Minister yesterday gave us some figures. I am very reluctant to touch upon 
these figures, because the Prime Minister has resources at his disposal witli 
which he can upsess the figures. I am just an ordinary citizen. I can move 
about and see only with my own eyes and commonsense and make my estimates. 
But I do not know on what basis these figures were arrived at, and what 
machinery the Government has to estimate the figures. I saw people pouring 
in by trains. I went only to one side of the border, to the Banaghat and 
Bongaon area. There I went even up to the end of our territory. The report 
1 received on the night before last was that 5,000 people came on foot only on 
Bongaon route. There are also other people coming by other routes, on 
Sunderbans side. Hasnabad and Shantipur and Agartala. I did not have the 
time to go to thefie places. But I know that people are coming in large 
numberj^ at ail these poiiits. The Government have no machinery either to 
count the people or to render them any assistance at these points. At Banaghat 
and Bongaon Kailway Stations there was one officer to take down the records 
of the incoming peoph^ But how can one officer take down the records or 
make any assessment of the people coming in? I may be told that from the 
railway warrants issued, the figures were assessed. I had three days’ ex­
perience at Sealdah. There were only two officers posted there to ijr̂ oue railway 
warrants while thousands of people were pouring in. The volunteers there 
told me that quite a numf>er had to go without warrants as the officers could 
not cope with the task. I myself rang up the Relief Commissioner and asked 
him to increase the number of officers for issue of railway warrant**. I do not 
therefore think that figures based on the issue of the railway warrants is 
correct assessment of ^ e  number of people coming in. The ration cards may 
be another basis. But there also there is no arrangement to register all Uio 
refugees. We have to devise some method to get the correct figures. We have 
no erffect̂ ve method now. I do not therefore think there is any machinery by 
which Government is in a position to give correct figures, as to the number 
coming in or the number going out. On eye estimate, 1 leel the Hindus ooxtdag
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would be about four or five times the number of Muslims going out. But I do 
not want to dispute the figures already given. 1 only want to know the basis 
on which these figures were computed. 1 think at least tlie figures are very 
approximate and nowhere near the actual figures.

As far as the arrangements in Bengal are concerned, the Government ftre
trying t<i do their best, but the arrangement are very inadequate. Some camps 
have been set up where refugees are being sent. But tiiere are no arrangements 
at the points, at the gateways where people are entering to give them any sort 
of assistance. People come on foot travelling for seven or eight days and 
when they reach the border, there is no water, no food, no medicine or relief of 
any kind. Social workers have started going to these places and are giving 
some assistance. But now-a-days you cannot function unless you have complete 
government co-operation in the matter of petrol, ration etc. I will just give 
you one experience of mine which cut me to the quick, and I want to take this 
House into my confidence. At Sealdah Station thousands are coming in. Two 
Marwari and one Bengali Associations are feeding the people there. They are
buying rice from the black market. We tried to bring in some co-ordination
among them so they told me they would not be able to contin\ie unless they got 
rice at control rates or were allowed to import it from outside. So in my foolish­
ness I rang up the Civil Supplies Minister and asked him whether he could help 
in the mntter, prompt came i\m  reply, “You are doing wrong in feeding the 
people at Sealdah. You are only encouraging them to come to Sealdah.” I 
argued ^ith him that whether we encourage or not, they come, some of whom
have had to come on foot walking for seven or eight days without food. When
they rench the border most of them are faint ^ îth hunger, mnny children nrc 
starving. One has to see their faces to realise in what mental and physical 
agony they arrive. Then, when they arrive, they cannot ho removed immediate­
ly as there are only two trucks which are supposed to take them to the city. 
There are others going by local trains which go at odd hour«, therefore willy- 
nilly, these people have to stay at Sealdah for twelve, fourteen, and sometimes
twenty-four hours. These people could not be left at Sealdah starving, tvit
be said, “We are short of rice. And if you give them more, more people 
will (foirie.” He then asked, “ How were you feeding them till now?” I 
said. “ From the blackmarkets and that cannot continue” . “ Let them carry 
on” he said, and there the matter ended. He failed to reali/.e this simple fart 
that it is necessary to give the people who are feeding the refugees, 
rice at controMed rates. If the attitude of the local ]>eople in a\ithority is such, 
how can we expect them to rehabilitate the refugees? Therefore T have raised 
the point that where the Provincial Government is not sympathetic, where it 
is not handling the problem properly, and where the Centre is giving the finance, 
the Centre muwt set \ip an agency to see that the work is pn>perly carried out. 
Otherwise then* is no point in giving them any money. Though I have more to 
say, as niy time is up, I conclude here.

Sr. M. K. Dai (West Bengal): This problem of rehabilitation that has 
been thnist upon this country, is an aftermath of our Independence. In a 
war of Independence, the destructions, the devastations, the terrible loss of 
life and property and the uutold miseries and sufferings of the people, precede 
Independence. But, in our case, these are following: the Independence that 
we iwhieved by peaceful means. There is another point of difference. In our 
cage the sufferings and miseries of the people have been a continuous process 
and they are tontiniiing even to this day, two and a half years after we a^ieved 
our independence. Every dayv Pakistan rises up and gives a kick to the Indian 
Union and we only try to explain away the kick philosophically. A nation of
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philosophers that we are. The policy of communal hatred and inistrust, that 
has been the guiding principle of the Mualiro League for so many jeais and 
which ultimatoly succeeded in carving out the theocratic State Oi Pakistan, 
has bt ên aggravating the complexity of our problem of rehal)iUtation a 
thousandfold.

If we look at the map of Eastern Pakistan we will find a small State 
surrounded on three sides by the Indian Union. Had it been in any ether 
part of the world, this tiny State of Eastern Pakistan would have lived in 
perpetaal fear of its giant neighbour, the Indian Union. But here the case 
is just the opposite. Here the giant neighbour, the Indian Union, lives in per­
petual fear of the dwarf State of Eastern Pakistan. Our borders are violated; 
our relations are butchered: our womenfojk. our mothers and sisters are raped 
and ravished and our merchandise goods are held in transit. We send protest 
after protest and receive no reply. The results of all these have been our 
mounting expenditure on rehabilitation. Robbed, Eaped, butchered, pnnic- 
stricken people cross the borders in thousands and millions and put an addi­
tional burden upon the meagre food and financial resources of our country. 
How long can a State bear this strain? How long can a people tolerate this 
loot, arson, murder and the rope committed upon their fellow brethren nnd 
blood-relations? Our Government must act and act quickly and decisively. 
The financial resources of our country do not permit us to take upon onr 
shoulders the great responsibility of rehabilitating 12 million more relugeea. 
We must not allow these 12 million non-Muslims in Eastern Pakistan to 
become refugees. We must not forget the golden maxim that '^prevention is 
better than cure.”

Only the other day our Rehabihtation Minister told this House in reply to 
a question that two or three lakhs of Scheduled Caste Hindus are still living 
in Wcsfeni Pakistan. Lost year, in reply to a similar questiou put to him 
by me he gave this House to understand that the Scheduled Caste people of 
Western Pakistan were not willing to leave their cattle behind and come 
India. That meant that they are living there in Western Pakititan for the 
sake of their cattle. Yesterday the hon. the Prime Minister told us that these 
Scheduled Caste Hindus have been prevented by the Pakistan Oovernmen^— 
he not not mention the name—from coming over to India or kej)t therr  ̂ by 
force. The reply given by our Rehabilitation Minister last year was a bitter 
pill for me to swallow. But I had 1o swallow it, although I did not rf:liKh it. 
Now I ask the hon. Minister of State for Rehabilitation whether thesd 
Scheduled Caste people are still living in Western Pakistan or they have been 
butchered. Are these people, if alive, living there as Scheduled Caste Hindus 
or they have been converted into Scheduled Caste Muslims? They are a 
dumb ignorant mass. It is not at all likely that they will be able to hold their 
own and live in Pakistan when the stronger, the wealthier, and more educated 
sections of the Hindu community have been compelled to leave that couutry. 
The only inevitable fate that awaits these people , is conversion to Islam. 
The Scheduled Caste people of India liave swelled the number of Muslims 
in this country in the past. It is an irony of fate that they are these Scheduled 
Caste people again who are going to swell the number of Muslims in Eastern 
Pakist<an as well as in Western Pakistan. History repeats itself.

The hands of our Rehabilitation Ministry are already full with displaced 
persons from Western Pakistan. Subject to correotk>n, I belie\e that soma 
60 crores have already been spent on refugees. In spite of this huge expen­
diture* thousands of them are still living in tents. The infivix of’ re^lgeei 
fwm  Eastern Pakistan bac just begun. If the total number of displaced 
persors fi'om Western Pakistan was about six millions, the figure from Eaflterii
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Pakistan is Jikelv to be 12 millions. Do oiir Government possess the 
to rehabilitate these 12 uiillioi* people? Tlie density of population in Western 
Bengal has already reached 950 p«r sq. mile.

Many things have bet*n said against the Bengal Govemment. Unfortu- 
ikately I do not know nnvfhine about them. I no occasion to po t ^re 
this time. But I know that this year the Government have earmarked tive 
croren of rupees for the refupees. Our Prime Minister called for a Conference 
in L’nlcutta the other day of all the Chief Ministers of the States bordering 
West Bengal and asked them to make necessary arrangements for reoeivii^ 
the refugees from Eastern Pakistan. But, if this national Government of ours, in 
spite of itK best efforts and in spite of the expenditure of huge sums of money 
hrtvo failed to rehabilitate six million displaced persons from Western Pakis­
tan during the last two and a half years, will they succeed in rehabilitating 
12 million refugees from Eastern Pakistan? The only solution therefore lie® 
in crea:,in^ conditions in Eastern Pakistan so that the Hindus, the non-Muslims 
there will be able to live in safety of their lives, honour and property. There 
is no othi'.r alternative. We the people of the Indian Union seldom realise 
how much we owe io these non-Muslims of Eastern Pakistan. When the 
question of the division of Bengal came before the Provincial Legislative Assemb­
ly, if the Hindu Members coming from Eastern Bengal did not vote in favour of 
partition, today the whole of Bensal would have gone to Pakistan. In spite 
of the bittor experience of Muslim Leacue rule for ten years in Bengal, those 
Hindus from Eastern Bengal voted in favour of the partition of the Province, 
so that at least one third of Bengal with Calcutta and its industrial belt might 
come over to the Indian Union. They knew full well the consequences which 
would follow. They were fullv conscious of their political death as a com- 
tnunity, which was bound to come,. The Indian Union owes a great debt to 
those non-Muslims of Eastern Pakistan. The Union of India is indebted to 
the Hindus of Eastern Pakistan for the state of Western Bengal, for the great 
city of Calcutta and its industrial belt and for the hujje amount of revenue 
from jute. Today the non-Mualims or Hindus of Eastern Pakistan ask their 
brt̂ threTi in the Indian Union: “ Is the Indian Union going to desert us at 
this hour of great peril when our very existence is at stake?” The answer to 
this v^uestion has been very admirably and magnificently given yesterday in 
the speech of the hon. Prime Ministei*. He said: ‘‘The minorities of Eastern
Pakistan are certainly our concern to the extent that they have security and 
if they do not have securitv measures will have to be devised to giye them 
security” . The question of the minorities of Eastern Pakistan is today our 
national question and we the people of the Indian Union stand pledged to it.

Shrimati Benntat Bay (West Bengal): On a non-official resolution that 
was brought before the House on rehabilitation during this fiesaion I sp')ke 
on the activities of the Hehabilit^tion Ministry and made some concrete sug. 
gestions, I dwelt more particularly on the work that is done in W’est Bengal 
In the short time at my disposal I do not want to recapitulate all that I k:;7 e 
already said. •

I only want to point out that 16 lakhs of refugees had arrived in the smaD 
Province of West Bengal before the grim tragedy that is now being enacted 
in Eastern Pakistan started. If wo are to rehabilitate or absorb as citizens 
all these lA lakhs, 1 do not think that more can be rehabilitated !n that small 
urea, and absorbed as normal citizens.

When this new in€ux of refugees started the Central Government after 
consultation with the W'est Bengal Government decided that it was to be a 
Central respr,»»3ibility, not a responsibility in which they were responsible
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merely for direction and finance but that the Central Government would under­
take^ the execution of pluuB and schemes of rehabilitation in co-operation with 
the "provincial Governments.

There were many factors which led to this decision. One of thorn was that 
the small I’rovince of West Bengal could not hold or rehabilitate any more, that 
there were neighbouring Provinces where such work had to be done nud that 
the new influx though it may be smnll now was likely to assume proportions 
which cannot be shelved as a provincial responsibility. I am making this 
point, all the more, because I think that my hon. friend Shrimati Sucheta 
Kripalani, when she was speaking, perhaps did not have the whole picture or 
did not know the whole picture in detail. The reason why at Sealdah there 
are not arrangements to receive a large influx of refugees is because there are 
centres set up at Ranaghat, and Bongaon as well as in Assam and Bihar where 
refugees are to be taken in.

Shrimati Sucheta B[rlpalani: What arrangement do Government have at 
Ranaghnt to detrain the people? I saw with my own eyes tha*) there vas just 
one officer on the platfoim taking down the records of the incoming people.

Sbrmatl Benuka I will reply to that. (Interruption) Sir, I am not
giving way. There ^  a ceitain amount of political exploitiation involved of 
which my hon. fri^d  Sucheta Kripalani is probably unaware. I am sorry I 
have to say it on floor of this House. People who would have got down 
where the holdiryJ«^centres are set up are being deliberately directed to go to 
Sealduh wher^ ov^ditions naturally get out of hand as there is no room.

Aoharya KrUpalaili (Uttar Pradesh): For which party is the hon. lady speak­
ing? Is it t ie  party in power?

ShrimaK Benuka Ray: I am only trying to be ju^t to the Government of 
Bengal a /̂d to the Chief Minister of Bengal who has won the heart of every 
Bengale^i today by the woy in which he has handled the crisis that is taking 
place ^^day. {Interrupiion ) I just want to say, if you wiil allow me to 
prooe'/d, that these camps at Ranaghat and other places that were to have 
com^ into being earlier were delayed, because talks were going on regarding 
thf/ responsibility of the Centro. I was in Calcutta when the influx started 
Wiien 8,000 people a day oame. I was also in Ranaghat and saw what was 
happening. I  may say that the new camps were to be undertaken by the 
Centaral Government. 1 do not blame the Central Government for the delay, 
because in such things a few days delay does take place. The Provincial 
Government had to step in and undertake the starting of that new camp and 
their entire resouroes are being used. The Central machinery was not yet 
ready, and even when it Jp, the Bengal Government will be giving all the aid 
that is at its command. I do not say that things are being done as they 
should be but I do say that it is wrong to bring in the name of the Civil Supplies 
Minister and say that he is not interested in nor has cared for the new refugee^ 
coming over in such dire distress.

Slirl dUittopMUiyay (West Bengal): That is her experience and she has
spoken about it.

Shrim ti Baiiaka Bay: I saw people at Sealdah station and am also aware 
of conditions. (Intertuption) I want to finish and then you may a«k questions.
I say that the Civil Supplies Minister made arrangements at an early date 
for ration cards t̂ ; be given on arrival to those who have been coming in. I 
also say that this macninery did not work always as well as it should have 
done from the beginning, but it ŵ orked far more efficiently and promptly than 
ill usually the case. We are all aware in this House of the delays involved in 
the working of both Central or Provincial Departments. I do not think it is fair to
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Bay that the Civil S\ipplies Minister did not care for the refugees. It was his own 
personal interest and work which has quickened the working of that niachinery 
and made it possible for almost all refugees to obtain ration cards on arrival. The 
Minister was informed by both the Government of West J^engal and the 
Central Gkivemment that ihe refugees were not to go up to Sealdnh, except 
tho63 who had relativos and that explains his telephone conversation with my 
hon. friend.

8hri J. R. Kapoor: The Civil Supplies Minister of West Bengal is not on 
trial here.

Shrinutl Benuka Eay: His name was brought in and so 1 am trying to 
explain as il î  ̂ only fair that the House should not have a wrong impressiop.

Mr. Deputy-Speftker: Il is a matter re’atir^g to a provincial Minister. The 
hon. Member may proceed further.

Shrimati Benuka Eay: T am glad that the Centre has decided to take on 
the responsibility, because 1 am sure the experience of the past two and a 
half years, during which many acts of commission and omission have token 
place, will be before them and the Central machinery that is going to be set
up will be more able to cope with the problem. Tnough the problem is of
much greater magnitude I hope that we will be successful in dealing with it,
more satisfactorily than has been done hitherto.

When I spoke some time ago in this House then the Khulna occurrence 
had started. This was before East BengaJ was in flames, 1 also told the 
Houtje at that time about those agriculturist families who had come over to 
Bongaon area at that time and were being settled there. I mentioned that great 
tension was prevaihng in Dacca. The day after that I went back to Calcutta 
and the tenf<ion turned int-o the tragedy that is now being enacted. I want 
to point out that at the outset, when it was being enacted in district after 
district, and ’vjliage after village the Premier of East Bengal denied everything 
at first when the Chief Minister of West Bengal asked him to take Pleasures 
and only at a later date partially acknowledged the truth. At first he refused 
even to allow the air facilities which the Chief Minister arranged. Every 
individual that came over from Dacca in those first few darkest days wag 
able to come only due to the tremendous endeavour of the Chief Minister of 
West Bengal; all those women who w'ere brought over from the hostels and 
came with protection at a later stage after the aerodrome murders had taken 
place came du3 to the individual effort of our Chief Minister of West Bengal. 
I t  was by hia individual effort in prevailing upon the Minister iti Dncca by 
which he was able to accomplish these things (hiicrruption) and prevent many 
a murder by asking after the whereabouts of large number of people whose 
names were given to him by their relatives and which he passed on to the 
Premie.r of Dacca insisting upon their safety.

Mr. Deputy.Speaker: May ] suggest to hon. .Members that ttiey should 
rather address themselves to what our Ministers ought to do.

Shrimati Bamika Bay: I would now address myself to what they should 
do» but since these Alinisters were brought in I had to make a rej)ly. I t  was
not I who raised the subject.

I want also to raise a point about the refugees coming over, to which the hon. 
the Prime A!inister referred yesterday, namely the behaviour that fleeing terror 
stricken people get at the hand^ of the Customs people, at the PaUstan border 
before they come over. I want to add one thii^ which he did not nieniion 
yesterday, and that Is tlie tremendous indignity and insult to which our women
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are subjected. I  myself have seen these women who have oome over and 
almost every one of them who has come tlirough these Customs barriers has 
been insulted by men Customs inspectors, although there are women officials 
at the Pakistan barrier.

I  want to point out that I also have no particular knowledge of the actual 
figures of the number of people who have come over. The official estimates 
say that 1,60,000 have come over, and perhaps in the last day or two this 
number has increased. Large numbers have come by foot whose records are 
j^robably not kept. And although the official estimates are that cue lakh of 
Muslims have gone over from India to Pakistan, I  want to show what a 
tremendous diifference there is between the two happenings. On the one side, 
in spite of the fact that they were attacked on trains and many killed, that 
there was no safe conduct and no protection was given, that at the Cjstoms 
barriers everything was taken away from people, that women were subjected 
to indignities, that women who were trying to escape were on the way taken 
away by evildoers—in spite of all this,—at least 1,50,000 people have come 
over up to now. I  have heard that recently, since I left Calcutta, the res­
triction in regard to permits and Income-tax certificates has been removed. 
Before I left Calcutta on S.unday last I  analysed the figures of those who 
were coming over, district by district, and I  found that it is mostjy from the 
North Bengal districts of Eastem Pakieton that most people have come. 
From across the Padma river very few had been'able to come by train. By 
air only from Dacca and Chittagong they have been able to come, as the 
Pakistan authorities refused to allow planes to fly from Feni and Comilla. I 
do not know if in the last two or three days there has been any increase in 
that number. I want to make one point. The Muslims who have gone over 
may have gone in terror of what might happen. There might have been 
tension, but they went with full protection, their women wen? not ijisulted, 
they wt*re not bereft of their belongings. There can be no comparison between 
the happenin-^s in Eastem Pakistan and those in India. 'The sitiiation in 
Calcutta has been held well in hand in spite of the greatest provocotion. I 
have said before, and I suy again, that we are not beasts in this country. I 
want to give one illustration of a woman who suffered greatly, ^hose husband 
was killed in the aerodronie murder at Dacca and who was badly mutilated 
in trviiii; to nave him. I snw her on her arrival at Calcutta; after narrating 
everything that happened, she told me at the end ‘Tell the people that what­
ever happens, I  do not want that any woman, even the wives of those very 
miscreants, should suffer in such a manner**. That, I  think, is the attitude 
of our people to a large extent. I have heard it asked, not by Members of 
this House but by some people, **Why are our people not retaliating?” , 
meaning that we are cowards. I^et me tell the people of this country that 
in Bengal Gandhiji's influenco was considerable and that even during the 
Calcutta riots in 194G, muslim women were not molested though Hindu women  
becarrio tha prey of the evildoers.

Shri J. B. Kapoor: No hon. Member of this House suggested retaliation.
Shrlmati Benuka Bay*: I said “ not by Members of this House'*. I want 

to say that we do not retaliate not because we are cowards but because we 
do not want to be dragged d o ^  to the level of P^istan . I want to saj that 
Pakistan is not only a theocratic State, it is a barbaric State* 1 say it is even> 
an insult to Islam to call Pakistan an Islamic Stale.

The iron curtain still prevails to a large extent. Though the House is 
now awure of things that have been happening we do not yet kttow what is 
still happening in isohted pockets. I  only want to say that we demand that 
every Hindu, every member of the minority, in Eastern Pakistan must be 
given protection to come over. I  am glad that in his reply yesterday the
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[Shrimati Benuka Bay]
Prime Minister has said thut this will be the paramount conceni of the GoVĉ rn- 
ment of India. Because, whatever be the Government 8 policies in regard to 
larger issues* the probtem which must be faced immediately is that e's ery 
member of the minority community must be able to come over from Eastern 
Pakistan with full protection. And if protection is not afforded by that bar­
baric State then we muBt see that that protection is afforded

Finally, I want to say this. Regarding these people who are coming over, 
«yen if one croro of them come over, let us not forget that the population of 
this country goes up by five millions every year. Surely, in the face of all 
this disord*3r, it is possible for the Indian Union to take in this one crore. 
Let me assure the States and Provinces of this country thut the loyalty of 
all these people who come in the face of disaster will be to those who give 
them succour, relief and shelter. In whatever part of India it may be, their 
first loyalty will be to them.

It han been said that some of the leaders of the Congress in Eastern Pakis­
tan have come away. I want to say that very few of these came away before. 
Many of those who reperesent Eastern Pakistan were inhabitants of Calcutta 
and a few came away. I want to give you the example of the great Congress 
leader of Barisal. Bhri Satin Sen who today is in '*safe custody” in Pakistan 
because he refused tn sign a declaration that “ everything was peaceful” in 
that .Qtate.

An Hon. Member: In safe custody?
Shrimati Benuka Bay: The answer was given that he is “ in bafe custody'*, 

but he is no doubt actually in jail.
Before I conclude I hop*̂  that it will be possible for the people of this 

*country to come forward and help the Government in its endeavour to rehabili­
tate the people. I do believe that it is not possible for any ^'overiimental 
machinery to deal with a problem of such magnitude: it can only be dealt 
with if all the citizens co-operate in that effort. As I have no more time 1
am unable to indicate to this House the details of how rohabilitatioi. must

«be undertaken so that we may avoid the mistakes of the past.
The Houwe then adjourned for Lunch tilj Half Past Two of the Clock.

The Houne re-assembled after Lwwh at Half Past Two of the Cloch.

[M r . S peaker  in the Chair]

Tnr : 3TFT (Mnistry of Rebabi-
litation) ^  t  i

«R ^  t  Pf ^

^  1 1  a fk  3r»n: ftwft ^  ^
x( ffTjsTfr 15, w  «rPT ^  t  %  ftw i i

(P u b lic )^  I, (Preea) ^

^  >1^ T R  i  VT w iw  t .  ^  ^  ^  ^
’ft an rft t w  t  ' ^  ^  ^  t w  t

ffranv t  ^  ( unanimity) f  ftr 3̂?? TK ^
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^  ?my >ft

^  ^  !T^ ^  ^  ^

51T T̂% I ^Ri»i W «lid 'fl¥< Ĉ*m>dT ^ '»l̂ l
^ ? F  ^  t ,  I s m  t .  «Ilt ^  5Tff T f ^WtTT f r  3TR-
^  M?T^T (hon. tbe Minister) 3T-T# TW % ^=T
^  5yt»f1r % ^  »TT ?T̂  a f f^  ^  t  r̂
*1̂  ’9TT^ ^  snr^r >̂tw ^  ?n»^ <5rv ^  i

^  55 lif^  (silver lining) f^r fJ^pt ITrT ^  |  I ipJT T̂ frq-
? T ^  ^  rTt t  fv  f^RRt rTT5PfT ^  TO  t ,

% W*TT 3T5' TI^TilW t̂»T ^  ^l<i 5 ^  ^  ^

3̂?T% ^  Vt «nrT t

^  wrh: ^  (last year) ir̂ ?r̂ 5T?T (suggestion) ftfJTT «»T %
Ttw ?w Jpt an# I'l-JT ^ ^ f̂tp5T ^  I #■ ?r*r-
^  ^  5TRT a m  f^ ? c T R  #  f i  eft ^ n ? R

^  ^  ?rf?TT JPTW % ?FTf5i5y 1^^, arST
arf frflr ^  i «ft ^5? «n fv *t {[t ?ft firfsRer
f®  ^  5frr, ^![ >rt fiflr farr i ^?r |  f«F
m  wtiff ^  m  I  f r  ^  ^ ?t ?rs?t^
I  I JH eft r*<r^< (the hon. the Prime Minister)
»T^it ^  ?rwn^' ITT aî T jpti arr^ r̂t t t  f^?nft 'r m  (powers) 
jrr?»T r«4f^fg< ^ ? f t ^ i 5 w ? n F q ] | f » 5 T ^  %*tt anm ?pp ^  
5® srft ftiw aftT 3i?i?rr ^  *Ti*r qrft !fft ^  sFTT̂ ft i ^fT?r

^  f% 3TT̂  ^  ?W?t??t TT ?ft ^  ilTff f  I 'T ^  fW  
?ft ^ ?TORWT f  f«F 5?T F̂T ’BTTT ^  |
aftT ^  ^nrr vm vcv ^  | ,  ?w ?rfr

’R^T̂ r % I®  V!# ^  t ,  r !̂?R ^  ai«® fq ^ s T  ^  f
^  ITTWT 5T  ̂ t  • ^  (Public) % 3F5T ftf% ?ft
(Ministry) % f e t  ?2TO (staff) % 3T?T af̂ T st »PRipJ

% an?T ftrffReft % spytjptJî T | ,  afk
^S5T ?nft t  I ?TTTd f? n f^  t  %  *T? anqj ^  (Minister o f
S tate) ?jft an^ \W> (Cabinet rank) f, *r5r4%?T
^wrŝ  ?rft I  3ftT ^  ftrf’TTsf’Tff ^  ft^

(indiflorcntly treat) |  ' ^ ^  <TTH
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[55mr TPT]

( suggestions) ^ af\T 3T*it stt? ^  aftT *T^-
t  %  ^  ^  srm, eft

JT̂  I  % TT 3ft >fV f ? r ^  tr (A ) ^  (B ) ^  (C )
^  ?r? #f3T^ t*F ^  ^?TT 51^ ^  f?T JTprJr !̂T f W a x

t«F fTT aftT 3TT̂  ?T#Tf % ^ t^ , ?W
3^T ?r*=»TH 5Tflf f,T ^«F%, arlT 3W ^  ^  ^

{equal rank) w\ ?.ft ^*n, Tm sftT ^  *f«l?r ^
firf^ sf t (eflFectively) ^  ?[^ I

^  ( conflict) f»T%€2Tt ( The Ministry of Educa­
tion), q'«W, *IT|^ t r ^ m ^  ITT I ’jsir (Tse Ministry of Works,
Mines and Power or the Ministry of Healih) #

3i »t t  ffr% ^ 3 :ft ^  jrtrTT t h t  #  ?ft ^
?TTO ^Vft =5TTf5̂  ftF filfJTTsft #  f?T^ ^  sft%^

(prevail) ^ ' t  aftT *pt fT^ ^ * f t  ^  ^ ? ? r  (reference) % | 
ir^ I  f«p TW ^  5T»rn t ?: % fss# »ttwt PtPt̂ t

% TTO I  artr ?rt, Trsr, ^  ^  | ,
5ro?> ^  3 ^  ^  If

(refugees) ^  I W  W  ^
^ t^  *71  ̂ t̂?ft ^rrf^ f r  *RT̂ «r t?: ^
3^^t^rf^^5^t (automatically) =sr% J  ?t (without-
referenoe to the s n ^  I SR ?TT 3TTT W  firPn'WO ^
^  TT ^  iTf (problem ) f5T ^  aftr
^  ^  srf̂ T̂ # «P^ f% ^  *IT»l?5T ^  ^ 5 5  (W arlevel)
qr ^  ftfTT I anr^ ^  % tpRT7??rw (External Defence)
% M  arr^ aftr sars w n  t w t  3tt | ,  ?it

(Defence) ^  inp n̂rWJTT I 3HR fflVfW t
(internal security) | ,  wt am rr i t v  ?T^

^ IT T T  3 | « W d ^ ^  JT^ 3T|?T 'I P F f t  f  f*F  ^5T %  3 R T
qfr ?nf% fr, R ppftf^  t|  i ^  ff#^r €t^ ?rTf %
3TT7 *T|t TT amr: ar^T ^  amf??T | ,  sitr 'rsrpf arh:
JR M  % f ^ # 5 T  ?TTf % ^ST T  rTfT^ t |  3T>T m K  ^3?Wt



'f#2' <T̂  f«r?SIT?r 5T 5rt Tf TT

T5 ?nf>̂ T 1 1  jpw ^?r ^  t
(border) % |  ?ft 5̂T ^R t ̂ q t  I

^  JTf art f  ark ^  q-f |  f% ^
3F?T if  3T? ar'B'n: (officer) h>tw ^  11 3TB?n: ?ft f tr f ir^
? r r ^  f  Kft 5ft 3TTT fjTf^T^ t  w i  f

t« F  % t ,  W iTf T̂T ?T»T 3J^

^  ^  ^  ?rflf ^ cT f, 3Tf rT̂ i ^

t«P jpr ^ TT ?ft f t  |>:rr q^ arm 9̂  aiM
I  % 2ft ^f?^rr|-T ^  ?T5y,T-Tf 5T|1f ^?rr t ' f̂r̂ r 
T^fTflTT (Adviser) |  aftr t]r  ̂ | ,  ;3r.Vt STT^, ^X
3R  ?r«F arr^^ft #  t ^ ,  ? tt  ?t^ ?Tf H$^*r ^rr ^rr^r % ?tt«t

I

*T| ft? w  5 ^ ^  ^  |(f
^  fvfft ^  f ir f^ T  % #■ XT? ^rr fip ^  ^

{Rehabilitation) ^  tftfc^feift (Portfolio) (transfer) ^
f?JTI 3rr% *rl? f«wt ^  (cooperation) ;r^ I

3rt s p ^  ^ ar̂  zr? I  ftr ^  apsg aftr
2̂7’t; (staff) ^  t  • ^  ^ stt

^  (Government of India) ^  gft arsST 
W»T ^ T  I  ^5 3TT# Iffr ^  <W I W  ?T^ 3»Tf^

an^'t 5?fr firfffFft # ^  ̂  ^f?r 3r«®r 1 ^?r
qt=̂  WT# 11 3t»p: ^  api#
?TT§ ^  ^  aftT amr Tt arw  V( 5nqr *RT ?ft 
f * r f ^  arh: «FT ipHT a r ^  5R5 ^  ^  ?p»>5n 1 1 ^  gwftr
t  f% w  ^  srT5»T firPT^ w ir  ^  i

ftp ^  firfqRft aft?: ^  % fTW ^  a r ^  rTT? T̂ T̂WI# I

fHTt 3ft ijff T??ft t  ^  ^  I  I 5*TR't
rnfH^ t̂ # ^ ft^  0̂ «FTt¥ T̂JTT W fT»T % T€T f  3ft
Vi T̂JisTTT f  Tr arrm t  • an^r f^rrft
^  W ?Fjt % ŵ z t  3ft ^  ?r  ̂ I  ^  ?T>nrrTT f  f r  
3T5 ^ T  «PT % ^  (Defence) fit T*T^»: VT
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Tnrj

t  I eft W T JT̂  ^  'T̂ rra',
a^T STTRT % arm t  ^  v t 3r̂ «r % ^  'sr̂

3ftr ^  'TT T T #  w n  ^  ^  I ^  ^  ;%

«r§ ^  ^  fetr ^  w¥T ̂  SF ^  3j1t ^  ?yt»flf
wtTR (m orale) ^  f» i^  I amr q f |

%  ^  ^  fe#^T J T ^  5fr w  ^  ^  |»RT

fTT ^  I

f?r firf?F?'̂  ^  aftr ^ 3ft fqjpwt I  3̂̂  ^ qm =w?JrTr
^  ^  \ o  wit!f ^® wi<a 3TT f̂^*ri' ^  ^3f1f

a f?TTqT t  I ̂  ^ ’T iT'Tf #  »T*rf% # ^irR »T?frR «nn#
t' I ^o am fiR t ^ wm aiRftpff *f> »j*ppf1i #

w  t ' fw»nlf (figures) s^ aniT ^  sn?ylf ^
f*F ^ ^n^i TTW Pt>̂ l ^ ?ft VTH' I

?ft w ’̂ TfrfT g ftf ^?nft aftr ^jikt « tr  ^ aft^ f?r
W*T ^  % «F̂  afVr qr VHRt ^  ?RR ?TT% ?*TTt 3T>

wh *wnr ^  3T<ft 1 ?RT <Tf JIT 3FT ^ 3FT
^  I

*̂TTft T̂TTiT ^ (Loans) ^  «TT a^T W
^  ^  ^  t w  *mr I ?|?r ^  ^  ^ft snrn: fifnrT i

^  % fwr ir 4 ^  % 'mr ?  ̂ % Tft? q»^ftT<R (applications
an? aftr ^  ? !̂srR an^ftnff ^  9ft?r %tt w  i w  firf n ^  
^   ̂ % aFifT arras^  (output) I  I ^  gft wt?T ferr ;
W  t  ^  H WTT I  I arRftRt % % % r

^ \  WTT ^  fipiTT I ?R JTTfff % *mj»T
^  t  f«p f5iw rn:^ % w wt»ff ^  ar̂ TT# ^  jfrnr
^  Tl[T t  > ■

9<«PT̂  #  arKRnff vr TT5R (R ation) jp̂
fipTT ^  aftx 'Stt % *T ^  ^^1 *RT ^  f r  'JH ^  «m *i

'>il̂ *ii I ^  ^  ^  ?ft^9i'i« (V ocational
Centres) i? ^r |  I srrr wit ft>n f% ??r
sit%5r?î  ^ <i; ?0 3TT-.fjRf jpt ft  q f



t  > ^  *T̂  I  I
| ,? r d ^  ^  apTT arrr aTT?f?T7f jpt ^ r  ^ys

■ ^  ? T ^  ? ^?T f  %  wt^ff spt %?rt ^HT % ^
^  <5rrf^ tUTT ^  ^nSFIT *Ff a»¥ 5> ÛrTT |  f% ^

^  ^  VIW t  I

♦< f?r % ai^rm q ^  Vt 3I55T̂ ?¥r (maintenance
allowance) % #’ tO ^  ^ I ^  ^
JT^TT f%*rr *piT I mf ^  arrsfW t fit?rr ?[?r

f3Ti «rr ftr̂ T *Fr *[TiTr ^?tr ^ f e i ^ q j t T T  aftrsr
f^R ^  3rTf«i?T 11 rP? % a r m ^  % ferr \  ̂ p r r
tr^%5T?T 3TT? afh: anft »*, ^  »i  ̂ t  *ranNf? # ? o o arrsfinflf

3Tf?T^ I  I ^  ^  firfi^ft ffr TT*T ^  TfT I  I
#' 51T fifr r̂ ^  ^?n' ?Tf»  ̂ I ?  4  W ^ST

f  %  *Tv NNt ^  3PT;ft W hrft (machinery) ^  (orerhaul)
r̂T5TT ^ r f ^  ?TT% wrnr wf^ ar^# ark sFjft ^  ^  1 t  ^  
iTTfT TT 3W ?JTRT ^  iTm f  (refUgee)
5+ r«it¥  % arit w f®  ^t^ctt f  1

f 55 fvFfift 5VRVTT ^  amT fW  ^  I
^TTVrT % f5p^ 5RTR ^  ^  *W< ^tHV ^  jft Jnĵ TfT % To^'t 
^  v f  aftr 3JW  ^  «p»# I ?ft ^  Ir ijjmrr ?w

JT? w k JTfT qr aR̂ TT ^  frT!̂  «fh: »w f^5Ht q*f*Tf#f̂ ?T5T ( Delhi
^dmioiBtration) ^  sftT inrr %  ^  ^  snif <#i«t W><Ht

artr ^  % fetT anrf >irT«nft < ^  s^srtfrflf #
m  % ^pw ^  ^  «TT a m  % 5iff (fcruckB) ^
ift ^  fiWT artr ^  % ?ZT# ^  «PT!̂  2̂H?FT fmn*T «TWre
*nrr aftr ^  jpt# »iP*TT?r t j r t  »m 1 ’fhs v f i r ^  (Chief Com. 
misBioner) T̂ Tm ^  !«R fU ftpiTT fan

VT fTT»n»T f̂f̂ rTUT fsw  ^  ^3T? % ?ft T( ^JT# flPT
^ p f t  q f t  itVt  ^  ^  arwJrd *r? % ^

iPTT I

1T‘ #  ^TWfT % ^^*IT =TI?̂ vI 3t^ VTf
(Plan) 3TTT % 'TW ^  W^R ^  VT «ftT fT<F ^  % feiT
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[STTWT 3 f f ^  TT»T]
?«TT5T STflf ^  W  »TT rft ^*T ^  ^  TT JT^ TT»T

fif̂ TT *mT ? 3R S>fiR*TT % T f l  »niT ?ff

T?T f r  ^  t  • ^  ^
(Parliament) ^  (Members) ^  *T̂  I

ift, ^  Pp iTOTT?^ (Advisory Board) ^  t
?T5 f̂*R?rT ?rrfsr ^  f»r% i ^  Rehabilitation

? r r ^  «P^ I  ftp anr^rft *rJ ^  5«PT̂  ^^*fv l Rehabi­
litation adviser ^  § fv f̂ sriT z(̂ \ 5^ ^  5R»lt 1 
^<T, rij t̂ (̂ x (Minister of Works Mines and Po-wer) ^

t  I ansr arFTlf ^  r j ^  (Deputation) STĤW M̂ TFST
ftm r t  ^  ^  I  ^  ^  ^

5 ^ # ' w^^ft I ^  5HPR W RT 3TFrr 1 1  fiTT w nfiPT lr ^

ft|farf9y^^ (Rehabilitation) cTT? ^  |  aftr iT^
^T^ram «FT t  ? *Tt ^  *r^ a r t  VT?rr ^T^grT ^  ^  ^f

afh: » r ^ # j  3TTO % tr^frrfiRtsPT ^  ^>TT
^  ^  <T^5Tt ?T I

t  ar;^ ^  ^  ^ 1  =srr^r f  %  anrr
TT»T %5H t  ^  ^  3ft«n:?r?y f w  'str |  ft> ^ToiTfsr^ft

^  w?r? ^  ftrqr srm 1

{English tTanalaiion of the above speech)

Lala Achint Ram (Punjab)* The time given to-day to speak for a short 
whi’e is meant to be utilized on a review and criticism of the Demands for 
Grants in respect of the Ministry of Rehabilitation. 1 feel there is, perhaps, nô  
need for any further criticism. It is so because the Ministry in question has been 
subjected to so much criticism in the past as to leave no more necessity for any 
further criticism. The only point ou which all sections of people agree is that 
there is an utter lack of achievements to the credit of this Ministry. The refu­
gees, the public in general and the press of this country are all unanimous in thia 
n'iatter. Even the hon. Minister himself is, to some extent, of the same view. 
In view of this unanimity of opinion, I think, it will not be proper to debate this 
subject for any appreciable length of time. Last year, I had made a fow sug- 
gestionB but the circumBtanoefi have not turned out to be favourable foi effect­
ing any changes in the working of this Ministry. And though there is so much 
adverse unanimity of opinion on the working of this Ministry, I certainly have 
n feeling which 1 must express. It is that the hon. Minister, by his general 
attitude, has left a deep impression on the minds of all concerned that his is 
a most honest and sincere intention to see this Ministry achieving all success 
in the task before it. This is undoubtedly true. His personality, therefore, is the 
only silver lining in the otherwise all dark clouds there. He is, at least, most



sincerely desirous to harness all available energies to this end. Whether or not 
he becomes successful in doing so, is a matter entirely beyond his control.

Last year, I had suggested that the hon. Sardar Patel should take over this 
Ministry himself. But, for some reason or the other, he has not been able to 
do so. Assuming the country had been partitioned ten years before, he would 
have been physically fit enough to shoulder this heavy task and, then he would 
have been willing to take over this Ministry himself. But now he is too old to 
take it over. Failing that, I had suggested the hon. Minister should recede in 
the background in certain respects. That too has not happened. The essence 
of the whole thing is that all agree on the vital need of introduction of some 
sort of changes in this Ministry. Either the hon. the Prime Minister himself 
should take charge of this Ministry or he may appoint any other person with 
equal and similar powers as exercised by himself. Till all this happens, no 
success can be expected in the work before this Ministry and nor can we satisfy 
the general demand of the public to any measure. There are, however, two or 
three neeeftsary things which should be done before the introduction of these 
changes is contemplated. The first requisite in this d rection is that the who’e 
working method of this Ministry be changed. Till a complete change to this 
effect is made no results could be expected from this Ministry. However 
capable the Ministers we may appoint to take charge of it, it will simply 
fail to achieve any success. To-day this Ministry enjoys no esteem, what­
soever, in the eyes of the public or even in those of its own staff. Nor any im­
portance or respect is shown to it by the other Ministries of the Government of 
India, The Minister of State who is at present in charge of this Ministry does 
not enjoy an equal esteem and the general attitude of the other Ministries of 
the Government towards it is an indifferent one. I have five suggestions to offer 
in this connection. If both the Government and the hon. the Prime ATinister 
really feel the need of introduction of some changes in this Ministry, the first 
necessary step in this direction will be to raise the Minister-in-Charge irrespec 
tive of the tact whosoever he may be, to a cabinet mnk. Till ini cquui 
cabine.t lank is conferred on the Minister-in-Charge, the respect and esteem for 
this Ministry will conthnie to be undermined nor will the Ministry be able to 
handle its work effectively any way.

There is yet another important aspect of the problem. It should be made 
clear beyond the shadow of a doubt that in event of any conflicting view 
or difference of opinion the decisions of this Ministry will prevail and no otl^r 
Ministry, may it be any of the Ministries of Education, Health or that of the 
Works, Mines and Power, will be competent to enforce its own decisions in such 
cases or take recourse to any reference whatsoever. At present there is a prac­
tice that all such matters in regard to which* there is a difference of opinion, 
are referred to the hon. the Prime Minister. He can take up these matters 
for his consideration only after some days when be is free from his other pre­
occupations, with the result that the poor refugees go on rotting during that in­
terval. T, therefore, want sufficient powers for this Ministi^ so as its decisions 
prevail automatically and w îthout reference to the hon. the PHme Minister. Till 
this Ministry is brought on such a footing, this problem will continue to clamour 
for a solution. In fact, as suggested by an hon. sister, we should tackle this 
issue on a war-level. When ai much as one crore and sixty lacs of rupees are 
reserved for the country’s Defence against all external ^gression, there is 
e very justifiCAtion to treat this problem as a part of our main Defence. In the 
absence of internal security, you cannot make proper safeguards in reapect of 
Externa’ Defence. Internal security or the preservance of law and order within 
a country it imperaiiTe for itf External Defence. Tou are bound to fail m defftn 
ding the country properly when iuoh a vael number of refugees from the Puiitoh

g e n e r a l  b u d o k t— l i s t  o f  d b m an d b  1783
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and Be.ngf*l continue to undergo suffer‘ng> of an acute type and wbe.i especial­
ly Ihey have lost all coni)denoe in their Ministers and the Government. Should 
an emergency arise and these people flee from the border regions, the country 
will stand to suffer.

Thirdly, J want to submit that there are, nt present, tw o lop  ru iik ing officers 
working in this Ministry. First of these is the hon. Minister himself and the 
second officer haf> been a Minister twice before, and is, no doubt, a vc’ry capa­
ble person. Both of them enjoy an equal rank. I am, however, of the view 
that the Ministry will not have a smooth sail'ng till one of them raised to 
the cabin9t/-rank. There, should be, of course, on^y one Minister for the whole 
Ministry. This is a matter of commonsense that a kingdom ruled by two em­
perors will be liable to be doomed ultimately. Till the same person is both 
the Min’ster and the Adviser, tlie Ministry wiM not be able to conducr, ‘ts 
activities in u succesf f̂ul manner.

JPourthly, I would like to submit that failing full co-operation from any state, 
the hon. Minister of Rehabilitation should transfer his portfolio of liehabilitation 
10 some other suitable Minister of State. The fifth thing that I ha^e to sub­
mit is that ab ê and efficient staff is necessary for this Ministry. Thit Ministry 

liAve authoHty to obtain on deputation the services of the most efBcient 
staff of the GoTemment of India. By obtaining the services of an able and 
efficient staff the standard of woA in this Ministry will highly improve.

I have submitted five things. If these suggestions would be followed the 
MiniBtry would work efficiently and if these suggeBtaons are not acted upon 
the Mhaistry will not work properly and the standard of work done by it wili 
not improve. T hope that our IVime Minister will surely pay attention towards 
this. For the danger also that is threatening our country, it is essential for 
us to run this Ministry efficiently.

The second thing that I have to submit relates to the budget proposals. 
The Ministry has set apart 20 orores of rupees tor this t>tnrpose which 1 tshink 
is half of what it was last year. By making a reduction in the budget of thiic 
MiniFtry the Government, I think, is weakening the defence of tho country. 
What the Government should do at the present moment is to tnake speediest 
pjossible arrangements to rehabilitate the displaced persons from Punjab, Sind 
and Btingal and to spend sufficiant money over them. By doing so the Gcvern- 
ment would do a yeoman service for the defence of the country and the morale 
of thirse people also wotild not go down. If the Government wish that th*- 
defence of our country t>e strong then she ought to double this budget grant

From the report iwued 'by this Ministry it appears that out ol 60 lacs of 
tbese displaced persons 80 lacs have been rehabilitated in the various villages 
In the last three years the Government have constructed 30 thousand houses 
Out of the 60 lacs of these displaced persons only one and a half lacs have beep 
rohnbilitated in houses. If we were to place t îese figures before the fcreipners 
and, tell them the amount of work that we have done, they would laugh at ut 
Therefore I wish our Government to pay more attention to this problem and 
carry on the work speedily and spend sufficient funds over it, so that thoso 
displaced persons, who have not yet been rehabilitated in houses, may get 
houses at the earliest.

The Government had proposed to give loans and this proposal was given th*- 
widest possible publicity. I myself took part in this propaganda. But what 
happenr’’ that the Government received some IB thousand applications fo- 
theee loans, but only three thousand persons were granted loans. This is the
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total o u t p u t  of this M h i i s t r y  Jcr a period of three years. The total junount of 
the loans granted is  five crores of rupees. For the r;ehabilitatiou of 00 lacs of 
displaced persons the Government have spend five crores of rupees. These 
things clearly show how this Ministry is carrying on ibe work of rehabilitation 
of the displa<jed persons.

The Government have stopped giving rations to live and a half lacs of people 
on the plea that they would be fiven training in the various crafts. They ar® 
bein;' given training in these crafts in the various vocational centres. Pcihiips 
you might be knowing that only eight to ten thousand persons have been given 
training in these vocational centres. Only 19 vocational centres huve been start­
ed in the whole of India. In this way would you be able to solve the food 
problem of five and a halt lacs of people? It is quite true that people must not 
be given food unless they woj*k, but it is also the duty of the Government to 
provide them with work.

Besides this I wish to submit a few things about the maintenance allowaiioe 
that was to be given to the displaced persons. A lot of publicity was given of 
this proposal. It was decided to give this allowance to those persons who have 
no means of subsistence nod, moreover, have none to support them. Some 13 
thousand appplications were received from Delhi alone for the granthig of thii 
allowance and though five months have elapsed yet the Government have gran­
ted Allowance to 3(X) persons only. At this pace this scheme of the Ministry 
is being carried out. In these circumstances how can we rehabilitate such » 
large number of persons? I think the Government should overhaul her entire 
machinery so that the work may be done speedily and more efficiently. 1 do 
not want to say any more about the Ministry. Now I like to submit a few things 
about the refiv^ee shopkeepers of Delhi.

>Some refugee sho))keip^rs were plying their trade in the Khari Baoli nrea. 
The»y did not demand any help from the (jovernmenr. rrect^^d the Ktnlli 
by the sweat of their own labour and be^an to earn their livtlihood. For 
more than two years they cwrriwl on their business there and now’ the Delhi 
Administration has ordered them to vacate these places with the promise that 
they would be given some other places instead. Acting on our advioe these 
stall holders at their own expense removed their goods by trucks in the night 
time, and as a result of this removal of goods from one place to another a lot 
of their ;?Gods were destroyed and they had to sustain heavy losses. In the 
night time the Chief Commissioner got their wooden structures and other arti­
cles removed with the help of police force with the result that they had to 
bear heavy lossess, and without making any arrangements for them they were 
removed to the out«kirtft of the Ajmeri Gate.

In this comiectioD 1 wish to ask of the Government that when the Govern­
ment had no plan for rehabilitating them and when no altemate places were cho­
sen and made ready to receive them then why were they npt allowed to carry 
OQ their trade and butineaa there? When this m«^ter wae referred to the Chic  ̂
Commissiooer h» gave out tbat«be had received no instructions for the rehabilitA­
tion ol these persons. The hon. Members of this Parliament capnot see the 
Cĥ eif Oommissioner in this matter. But our hon. friend Shri Peshbandhu Gupta, 
who is A member of the Adyisory Boaird, Sftw the Chief Commissioner in this 
oonnectioii. The Chief Ccmunissioner infonned him that the hem. Minister of 
RehahilitatioB has given out that stalls for these persons would be constructed 
ou^de the Ajmeri Gate. The Rehabilitation Adviser says that for them shops 
would be constmeted there. The bon. Minister of Works. Mines Power alsp 
says the sksoie thing. T od^ a deputation ot the#e stall holders of Khari Baoh 
w^ied upon the hon. the IMim  Minister and be has also said the same thing, 
that for these persons stal’s would be constructed outside the Ajmeri Gate. In
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this way the refugees are being rehabilitated. Can the refugees be rehab ilita^  
in this way? Is this the proper method of giving them help? Thereiore I wish 
to submit that there should be fullest possible co-ordination between the Delhi 
Administration and the Government of India so that our refugee brethren may 
not have to face such harassment.

In the end I again wish to submit two things. Firstly if it is intended to put 
thin Ministry to the fullest possible use than it should be overhauled, and 
secondly in order to give mare he’p to the refugees the budget giant may be 
doubled.

Sardar Hukam Singh (Punjab): The scope of my discussion this afternoqa
is very liniited and 1 would confine myself to the Rajpura Township alone. The 
total number of evacuees brought from Bahawalpur State was 2,30,()()0, and out 
of this number, 60,000 were such as could be taken out by about March or Afrii 
1948. I t was thought that, because there was a Inrge number waiting for reha 
bilitation, some townships should be constructed. One of these townships was 
the Rajpura Township, which is about eleven miles from Ambala Cantonment. 
In September 1948, a scheme for that township was drawn up. It was proposed, 
according to the report of the Rehabilitation Ministry, that the new township 
would make provision for another 60,000 people; that 3,000 acres of land had 
already been acquired for the township and a special Board called “ Rajpura 
Development Hoard” had been constituted. It was given out that tĥ : township 
would consist of 12,000 houses and a number of small and big industries would 
be put up there. There was also a proposal to construct an E.P. Railway Work­
shop there, so that there might be sufficient gainful employment for the persons 
who settled down there. It was gratifying to note that about Rs. two crores 
were made available, bo that the land might be developed and plots laid out. On 
the 19th November 1948 an official of the Government of India went to Kuruk- 
shetra camp and asked these unhappy refugees from Bhawalpur to move to this 
t<̂ wn»hip where they w-ould be provided w'ith tents and subsequently 
plots would be made available to them. These poor people insisted 
that they would not find that place suitable, as they would not be able to find 
any employment. They said that they depended on ajn*iculture and there were 
no potentialities near about the new township where they could find employ­
ment. But the authorities insisted that they must move or they would be deration­
ed. It 's interesting to note that a group of 28,000 people who w’ore asked to 
movo and refused to do so were actually derationed. In a camp of 05,000 
people, only 37,000 people got rations and for some days the whole camp lived 
on those rations. But in spite of all these hardships they refused to move, 
as they were sure that this scheme would not materialise.

On the nth February the Government of India issuod a communique where­
in they assured these refugees that “2,000 acres of land had been acquired and 
set apart for development, that small scale industries would be put up very soon 
and tliat efforts were being made to persuade the railway authorities that the 
workshop must be located there'’. It was assured that all of them would get gain­
ful employment and they shpuld not be apprehensive of anything. The refugees 
were also promised that Government was certain that this place would flourish 
into a very big town. It was said that those who refused to move would have 
to provide for themselves and that Government would not be responsible for 
them. Even this commun’q\ie eoiild not satisfy or convince these refntrees. ITltl- 
mately the matter was brought to the personal notices of the lion, the Prime 
Minister. He called a few of their reprrsentatives and assured them thnt eco' 
non)i(‘ r('sourees would be devetVoped there, that industries would be 
sot up and every displaced person would be provided with work, 
or fed till put on his feet—this is very important. The Prirre Minister
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pointed out that this township would be made a unique success. Another impor­
tant development took place. A development board had been reconstituted and 
Dr. Bajendra Prasad was requested to accept its presidency and he was kind 
«nough to do so. The assurance of the Prime Minister combined with the accep­
tance by Dr. Rajendra Prasad of its Presidency infused «»omo confidence in those 
displaced persons and they agreed to move to the new township.

In the beginning about 6,000 refugees were brought. As the Government 
was carrying on a good deni of propaganda in the Press and even on the radio 
that perhaps they were going to build a heaven on earth and that all amenities 
would be provided there, even persons living in far off camps in the Bombay 
Presidency and other places felt attracted and some 3,000 came from other 
places. So in all there were 8,000 people. Government could not bring any 
more persons because they had not the tents to accommodate them.

There is a significant saj’ing in our part of the country:
Lak Badha Arorian^ Munan Koh Lahore.
which means that Aroraa and Khatris when they get on their legs say that 

Lahore is only three-quarters a mile away, though actually it may be hundreds 
of miles.

These refugees were highly industrious. In the course of a couple of months 
the new township was humming with activity and everything looked 
highly promising. But unfortunately there came the rains and the 
first showers brought in heavy floods. Everything was disclocated. A new 
problem was created and the refugees had to be removed to safe zones. Some 
of them had to remain in the godowns of factories in the midst of rats and other 
vermin. And then when we read this review of the rehabilitation from May 
to August we find indication of some doubt of Uajpura township being developed 
for displaced persons. ' ‘The suitability of Eajpura for a township of 00,000 
population as was originaUy planned depends on the availability of sufficient 
quantity of sub-soil water there. Investigiations are now in progress 
to find out if the water-supply is adequate.” If Government was 
in doubt about the adequacy of water-supply they should have held the scheme 
up and made themselves sure of the supply of water. But what happened 
actually? After the floods had subsided and the conditions had returned to 
normal in October 1949 about 80,000 people were made to move again to 
Bajpura and the strength of the camp grew to 40,000. But there was no land 
available; there was no work and there were no industries developed there.

On the 1st of November 1949 Government stopped all rations because that 
was the target date. It did not matter to them whether they had provided them 
work. As waa assured by the hon. the Prime Minister the refugees had to be 
provided work, or fed till they were put on their feet. But nobody bothered 
•bout it. The target date had come and rations were stopped. People began to 
starve. There was a hue and a cry—a population of 40,000 without any gain­
ful employment and without any food. And what was the result? In gtend of 
giving them any opportuniWes to work or providing them with rations Govern­
ment thought that this population should be liquidated because they were be­
coming a source of trouble. We have been trained in civil disobedienco and 
fasts and the authorities were afraid that these people would create trouble.

The refugees were starved and demoralised. They had no power of resistance. 
They begged that tliey may be moved to the surrounding towns 
so that they may beg and live on alms But there was a solitary 
soul that had all along been sympathising with them. Hon. Members 
must have known and heard the name of Miss Anitus Salam. When she
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found that all the assurances given to the refugees ha»i not been honoured 
and that their misery and distress could not b e  tolerated any further K h e  

went on hunger strike on the 14th of December 1949. At that stage the IVirne 
Minister had to intervene and he directed the llehabiiitation Ministry to iinplt^ 
ment the assurances that had been given. The result was that on the 
December 1949 the hon. Minister of State for Rehabilitation wrote to Miss 
Amtus Salam reaffirming that a township for 20,000 people would be built there 

 ̂ ^ ^  because it could not take 60.000, as there was no gainful e m p l o y m e n t  

for so many. An assurance was given that about 10,000 acres of land 
would be made available for 5,000 people by January.

•Sir, I w'ould request your indulgence because this i« a very important 
If I can be given five minutes more, I will try to finish.

Mr. Speaker: The hon. Member has already taken twelve minutes. He may 
shorten his remarks. I \^ould try’ to accommodate him.

Baardar Bakam Bingh: By January, the entire scheme was completed. Roads 
were laid out, drains were laid out, and plots for 1200 houses were laid out. 
Actual conHtruction on 300 houses was taken up. Hugo quantities of building 
material and timber worth several lakhs of rupees were dumped in there. All 
this reassured the displaced persons and they spent a huge amount of money, 
built shops find even advanced 'goods on credit to outside villages. But what 
was the result? On lihe 9th Febrtiarv here, when provoked by Dr. Bakslu Tek 
Chand when he paid that the Behabilitation Ministry was proceeding without 
a plan, the hon. Minister thundered that Rajpura which had been beautifully 
conc' îved and carefully planned, had to be abandoned because there was no 
water in that part of the country. If this is the manntr we go about the question 
of rehabilitation, I am sure the refugees will have to wait for a century before 
they can be rrhobilitated. I  think the Minister has been misled or misguided 
bec"au**e T kiiow water is available; there was one pump sunk there which even 
now gives about 20,iMX gallons of water per hour. There are three other tube- 
wells and they are feeding the Dalmia factoi^ and also the railway junction. 
There are also numerous other wells which have fed about 15,000 of the pv^pula- 
tion far so many years. The water position was satisfactory and about 40,000 
displaced persons had been quite comfortable so far as water was concerned. 
In the February report- it had been stated that the building « t Rajpura had 
been abandoned because sufficient water supply was not availiible and grainful 
employment could not be foimd for all of them there. So far as water is concerned, 
I have already said that water was available. If it was not avaHal l̂e, then 
why did they allow these 30,000 displaced persons to move there in October 
when they had Elready known that water supply was inadequate? And may 
I also ask who is to give them gainful employment? Wheiier they wore ai 
Kurukshetra or at Bajpura, it is the Government who should give Aem gate* 
ful employment. If they do not provide them with gainful employment, where 
is the excusc in saying that gainful employment w ^  not there? It is entirely 
the Government’s responsibility to give them gainful employment. If fbeii 
was DO prospect of gainful employment there, wny were these T̂ eople deration­
ed and asked to move to that place? I must say, none so blind as will nod 
see and none so deaf as will not hear. This is the record of the 1?ehablir<itfon 
Ministry, Fifteen months of T^luable time have been lost. I ’he niimber was 
rediioed from 65,iX>0 to 40,000 and then from 40,000 to 20,000 and now thft 
whole township scheme is dh>pped for ever, i  must say that the Government 
does not eare or are not anxious about horw they spend public money. Wher- 
e w  I  s«l), th«r6 is buAgling. I  s^patliiBe with the hon. the Mmister of 
State for Behahilitatior because he is helpless as the other MinintrieA are not
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co-operatiing with him. The Health Minister oomes in ami B ays that i£ the 
refugees are in a particular place» health ie bound to suiSer and so ttiev p.iust be 
removed. Then there ig the Eduoation Minister» and he insists that all 
historical buildings must be vaoated; whether any shelter is given lo them or 
not, he want« that all these refugees must be evicted from .bo»>e buildings, 
because he had already shown great patience towards them. Then comes the 
Minister for Works, Mines and Power. He says that all Goveniment regiden- 
tial buildings must be vacated and the refugees must get out. Then luBtly 
comes the Home Minister who is in charge of law and order. He says that if 
so many people should gather in a place without any gainful employment, law 
and order would be in danger. Sandwiched us he is between all these Mininters, 
the Minister of Stnte for Rehabilitation cannot be expected to produco any 
better results thftu he has done in Ihc township at liajpura.

Dr. Tek Ohand (Punjab): Hebabilitation work, so far as West I'akistaii 
people are concerned, is now in its third year and, as has been pointed out by 
the previo:ig sjp îaker, wo have not yet touched even the fringe of the problem. 
I t was mor(‘ tlian 18 months ago that the hon. the Prime Minister and the other 
Ministers of the Govenimont of India stated that they would undertake to pro­
vide every mail with a house and to see that every able-bodied person got some 
gainful occupation. This w'as the objective which the Government of India 
put before themselves more than 18 months ago, and after consultation with the 
Ministry, they (?*aid that in order to do this, some Rs. 500 per man woiild be 
required. Calculations were made and it was thought tbot for abouli 60 lakhs 
of persons, about 250 to 300 crores of rupees at least would bo required, and 
that most of this mone.y would be advanced as loans. I t  was suggested that the 
Ministry should make iî s proposals for financial aid, and they asked for 100 
crores of rupees in the year 1949-50, 100 crores of rupees for the year 1950*61 
and 50 crores of rupees for the following ye«r. That was the demand of the 
Ministry and of the Committee. Ultimately, for the year 1949-50, Govern­
ment sanctioned Bs. 40 crores for this wwk instead of Rs. 100 crores which was 
demanded, and said that for t»his year more would be provided. But. what do 
we find now? Instead of 40 crores, only 20 crores have been provided: six 
crores as a grant and fourteen crores as a loan. I would ask you, if that is the 
position, even at the rate of Re. 500 per man, how long will this prolj^em of 
Battling the refugees from West Pakistan, that is Punjab, Baluchistian, Pind, 
North West Frontier Province, take. Today, you have added to this the pro* 
blem of vast mass of people coming from East Bengal. How ip this problem 
going to be solved?

It is all very nice and very sweet of the Ministers and others to give lip, 
sympathy for the people who have come over. The people of West Pakistani 
and the Hindus of East Bengal have sacrificed their lives. The Government 
of India and people of other provinces must realise that it is upon the ntsheg of 
the Hindus and Sikhs of Punjab, North West Frontier Province, Sind and 
Baluchistian, and now of East Bengal that the freedom of India has been built. 
I t  was on the promises which were given to these people at that time that they 
would b? able to stay on safely and quietly in their respective homes that parti­
tion w’ns agreed to. But, what is the result? The entire minority communities 
in West Pakist-an have been almost liquidated. You would not find a single 
man m the Punjab, not a single family worth the name in the Frontier Province, 
and in Sind ŵe know what is happening today. Now, it is the turn of East 
Bengal. I ask. is it not your dut(y, it not the duty of the Government, tfi It 
not the duty of the people of the other provinceA take this matt »r up very 
seriously and try to solve this problem at tlie earliest Doesib’e opport^unity? My 
hon. friend the hon. Finance Minister is helpless in this matter. He says, the 
revetin^ of the country are becoming depleted and we must take some meti^urcs
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There rnay he truth in tihis; but, I Bubmib that this is not the proper way m 
which this House, ths Government of India ftnd the people of this country 
should approach this problem. For nearly two and a half years, si^ty lakhs of 
people from West Pakistan have been practically homeless. They are now 
wandering from plnce to place. Most of them have spent whatever f l̂ender re­
sources they had and now, most of them are at the end of the teiher. I  would 
ask, Sir, that some more practical steps should be taken in this matter. The 
interest that is hting taken in this rehabilitation matter is dear from the fact 
that \i!itil [»bout ten minutes ago, not a single member of the Cabinet was here, 
when tills Jiudget is being discussed. I ask you, is that proper? Not even 
the riiiaiiee Minister wa« here; he came about ten minutes ago. When a matter 
of this vital iuiportnnce 1b being discussed, the Prime Minister is not here; the 
Deputy i r̂imo Minister is not he'*e; nor the hon. Mr. Gopalaswami Ayyangar.

An Hon. Member: He is there.
Dr. Tek Ohand: I am glad he has come. I t is satisfactory that he has now

<jome. 1 have one or two questions to ask him and I hope that I will ffet a 
reply from him.

An Hon. Member: He is hiding himself.
Mr. Speaker: Order, order.
Dr. Tek Ohand: That is the interest that is being taken in the Rehabilita­

tion Ministry. Now that the Ministers are coming in, let us hope tliat they 
will Mflt̂ n̂ to the speeches which our Bengal sisters Mrs. Kripalani and Mrs. 
Renuka Ray have delivered, the message of patihetic tales ^ a t  they have 
■delivered, and let us hope that their voices will have a better response than the 
voice of the imfortunate people of AVestorn Pakistan.

As I Raid,  we havo been dealing with this rehabilitation question for the 
laFt two and a half years and we have not even touched the fringe of the 
probleni. 1 do not know how long this is going to take. You have appoint*^d 
the Planning Commission. That is a very welcome thing. I would suggest that 
the first f)rol)lem that the Planning Commission should tackle is the rehabilita­
tion of people from Westiern Pakistan, and immediately after that of such 
persons a  ̂ come from Eafltem PakiRtan. ThiR is the immediate and urgent 
problem,

It has been said time and acfain that this matter should be treated as iin 
emergency matter; but we do not see any signs atj all, of any of the powers that 
be moving in that direction. Thingj» are going on in the same old leisurely 
manner. The Minist)er in eharge is not receiving proper assistance and p'*oper 
aid fron\ th? other Ministers, and from the provincial Governments. This 
maHer has been refeiTed to by previous speakers and T will not repeat the same 
things. But, that is exactly the position in which he, unfortunately, finds him­
self. What do we find in re<?ard to housing? Onlv 30,000 houses have been 
built. They have been huilt in a manner in which,—I may be pardoned for 
saying? —1.h<* Miiiistry of Works, Mines and Power o" whoever is responsible 
for bnildini; them, cannot he congratulated. They are not 3ven apologies for 
house-si; the con> t̂ruction is such that it will not last for more than three or four 
years. There is no plinth ; there is no vent41ation. The houses are buiU in such 
a manner that hardly does credit to anybody concerned. Even then, what is 
tlie number? Tt î  25,000 or 30,000. Thati means, taking five as a unit, bouses 
for 1.50,000 ])eople. You have to provide for another 16 or 17 lakhg of urban 
population that has come from Westem Pakistan alone. J ask. is it a satis- 
ipactory record ? Whatever be the reason—want of funds, want of oo-operafcion-* 
that is the posit»ion and we have to find acc’ommodation for 15 or 16 lakhs more.
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Od page 17 of this repoH or reyiew of the working of the Ptohabilitation 
Minisia'v, you will find, Sir, reference is made to the Maintenance Allowance 
Scheme. Hon. Members will remember that a Conference was called in the 
month of July 1949 in which various suggestions were made. One of the 
euggestdons was this: There is a large number of persons who were dependent 
solely upon incomes from rents in Western Pakistan. They have lost all that 
income. The Pakistan Custodian, who has taken possesi îon of thoR« pro]:.erties, 
is not remitting a single pie of the rents either to the Government of India or 
to ths refug3e8 who have come here. Therefore, these people are in a very 
pitiable condition. Some means must be found to help them. The hon. 
Minister o^ State for Rehabilitation and the hon. Mr. Gopalaswami Ayyangar 
gHve assurances that they will look into this matter. A committee of tthe 
refugees themselves was "appointed to make suggestions. Within a fortnight,
0 scheme was evolved. I t was suggested that ou^ of the rents which are being
realised from evacuee property here, those persons who are absolutely indigent, 
that is. w i’ows, minors, persons over 50 years of age, who have no c»tner sources 
of income, who are not gainfully em^jloyed in any way and have nobody from 
whom they can receive any assistance, may be given alloawnces ncc^ifljiig to 
the income which they had been receiving and which they had lost, up to a 
maximum of Rs. 250, This was tihe scheme which was evolved and submitted 
to the Government. Tn October 1949, it was announced by the Government 
that thifi Hchenie has been sanctioned and applications were invited to roach 
them in Novem!>er. Tn Delhi alone, over 12,000 applications were received 
from persons \^ho were not able-bodied, who were widows, minors or infirm 
people. An agency was set up in the Office of the Chief Commissioner, Delhi 
to examine thos<‘, and on page 17 of this Report, we find that by the eiid of 
March, thnt i>4 by now, only 317 of such applications have been......

Shri Mohan Lai Sakiaiia: That is an earlier figure. Now it is 1,059.
Dr. Tek Ohand: Well, T accept the Minister’s correction. But in the report 

that WHS c ir tM ila ted  to  us the number is 817. Well, now he says the figure is 
nearly 1,000, that one thousand of these applicatVrns have been granted. But
1 am told that the maximum instead of 250 has been reduced to 50. I do not 
know if that is true. I would request the hon. Minister to throw some light 
upon that point. Whatever that be, it is clear that out of 12,000 onlj' 1.000 
have been sanciioTied in a period of four to five months, and also the amount 
allotted is only for one year, and out of that period five months have already 
passed. At that rate it will take two years at least to dispose of all these }<p* 
plications, as you see four months are taken lo deal with one-twelfth of the 
applications. Jt is simple arithmetic. What is the reason? The same old 
red-tapism. Ap]>lication has to be made to the Chief Commissioner. And the 
C’hief C’onimifisioncr of Delhi is perhaps the hardest worked officer In the whole 
of India. He must deal with them, nobody else can do rliat, and the applica* 
tioHK must come by the same manner or routine. I ask the hon. Minister 
get rid of this red-tay)ism. Apf)Oint some other agency so that t̂ hese ]>oor peop'e 
to whom you have deĉ ’ded to give some sort of relief do receive some rel’̂ f̂ 
without anv further delav.• , •
/  I will not detaiTi the House any further, but just mention one p3in(. You 

have got thi.T Bengnj problem which is agitating us now, of 66urse, in the RMinift 
wa> as the Punjab problem and the Frontier and the Sind problem** r4M*tated 
us some time ago, and after a time this thing also will lapse and fali off in the 
same wav 8?̂ the others. Put if you want to serioualy tacJcle it. as the Prime 
Minister in feeling terms said and as Mr. Maitra said, you must have some sort 
of a pla m#̂ d svstem of rehabilit>ation. I hope you have learned from the 
mistake^; that have been made during the last two and a half years. If you 
go on in this wav and f împlv think that these joint declarations by the two
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[Dr. Tek Charid]
IVimo Miri)Hter« wUl help us, I would Bay that we are doomed to ditJappoiiit- 
ment and theiie people of East Pakiatan are likely to meet with the eajne fate 
and slo'v death «h the persons who have come from Weei Pakistan have met.

We tiro told that the joint declaration will have a great deal of I
want to know one l-hing. Various asRurances have been given <ibout tlie re­
covery of ubdneted women. Mr. Gopalaswami Ayyangar is here and I 
like to ask him this question. How effective is this agency on wh«ch lakhs of 
rupees have been spent, how effectively has it worked during the lust year? 
There is one figure that he himself gave us in a debate in this House, tbat ac­
cording to uhe information that he has received, 2,500 women were in the 
|K>8sesflion of persons who are government officers in West Pakistan and their 
names etc. have i\ll been communicated by our Ministry to the Pakistan Ministry.
I think that was the number, but I am speaking subject to correction, anyway 
it̂  was K large number. All particulars were there. Such and a>uch woman is 
with the Inspector of Police at such and SUch place, with the Deputy CoUector 
of such and such place, with such and such Engineer of such and such place ai:d 
so Oh, 1 will ftsk Mr. Ayyangar if he is kind enough to reply, or Mr. Moh.Mi I/il 
Saknena kindly to tell ns what progress has been made in their recovery. Several 
months have passed and how many women have been recovered]? That will 
throw some light and will be some guidance to the House about the value of 
these joint declarations, as to what it is going to mean with regard to East 
Pakistin.

With regard to evacuee property, we have had all these Karachi conferences 
arul nothing has come out of them. Therefore, J say we must look into these 
matt̂ irm seriously and see that the people both of West P5iki«jtan and East 
Pakistan get some sort of arsistance and relief from this House.

Sbri Barman (West Bengal): There comes a ''ime in the life of man ^hen he 
has no occasion to think about his past, no kind of arithmetical calculations or 
any logic, but he has to act on the spur of the moment, because the circumstances 
are 8u:*.h tliat they leave him no op|^rtunity to calculate in cold. It wns such 
an of<jasion that came in the life of India when India was partitioned, and every 
one of us knows how the circumstances were so overpowerinT and overwhelming 
that even the best of our national leaders could not conceive of it and had to act aa 
circumstances forced them. Happily, whatever might be the calamities that came 
over this nation, they were somehow surmounted. Many have been sacrified. TM 
of property has gone out of our hands. People have been reduced to beggary, 
and as the previous speaker just mention^, we have aa a nation, not been able 
to aave thousands of our mothei^ and sistera. But the past is paat* and it is 
no use referring to ŵ hat had happened. Our leaders have somehow managed 
to overcome our difficulties. But let me humbly tell the House that a bi|»ger 
calamity is coming and is approaching, is threatening and is already on us, a 
pmblem much more ext^^nsive and overwhelming in extent and In rhoraoter. 
There should be no illusion left in the mindg of any one either in this House or 
outside that even row there can be anv attempt on our part which can keep 
)h6 mioorittea in Eaatem PaUatan safely there. I t may be within the course 
of a month or it may take a littte longer, but it is definit^y certain now that the 
historv of the Pimjah is going to be repeated in East BmgiJ. Therefore I would 
implore ^ e  leaders are now guiding Ube deatinies d  this nation to think and 
not to be under anv ^ort of illusion whatsoever. This is likeJy to happen whether 
they like it or not. It will upset the national fcommy, and von may Utfve to 
put aside mimv of your natiomd aeliemes. After all, you are now called opon to 
pave part of the niition tlmt yo \ tave left in Fakiatsn and you must he certnir  ̂
by this time that that part of your limb cannot be left there with safety, and
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honour. And so you must be piepared here and now to fihoulder that 
b.iirdeji and must make your pi*eparationR without losing a single moment, I 
am glad thijj HouPe haa understood the situation. The other day the hon. 
Prime Minister, our beloved Prime Minister on whom we lay ull our hopes 
because we untlerstand that whatever he does he does sincerely, he had to admit 
that in Pakistan which has declared itself to be an Islamic Statiĉ  rhe mi .ofities 
*?nnnot be happy and cannot have equality of rights whatever the pnjfoft îong of 
Mr. Liaquat Ali Khan may be. We do not know what is an Islamic State and 
how non-Islamic people can live in that Stal*e with equality of stiitus and 
equality of rights. Put the positive fact that faces us today is that thu non- 
l?;iarrii(! people ;«re not being treated as equals of Islamic people and that the 
circumstances have rtached Kuch a stage that they are being lorct^d to fleĉ  from 
their homes where they had resolved to stay. During these two and a half }ear8 

4ifter Partition, the bulk of the minorities lived there in East Pakistan in the 
hope that this communal psychology will be a passing phase, that uUimatelv 
sense will dawn on Pakistan and that they will be allowed to live iliore witn 
safety and vvith ]m,!iou'' No one wishes to leave his hearth and home j'.jid lead 
the sort of life which the refugees from West Pakistan lead unless Jt becomes 
impossible for hi»̂M to stick to his home and his ancestral surroundings. No 
one wo aid w'illingly agree to be uprooted. Hard necessity only would force him 
to accept it. There should be no illusion about that. I do not want to dilate 
on this point any more.

T want t(> submit in this connection that Bengal has sacrificed more than any 
other part of India for the cause of independence. Is it to be their lot to be 
sacrificed every year after India has attained independence? Do we not owe 
^^nything to these brethren of ours who are in this unfortunate condition? Arc 
they not in this condition because of circumstances and not by choice? They 
have tried to live there all these years, but circumstances have reoently develop­
ed ŵ hich do not allow them to live there. If Pakistan thinks that the muiorities 
might migrate from their State, though it is quite wrong to think so, we owe 
« solemn duty to these brethren of ours who are living there in the hope that 
thijy could do so and who have been forced to ffo out not only to save them- 
flelves but save al^o the honour of their womenfcHk. I would not have referred 
to this here but for the fact that we hear everyday that the menfolk are killed e 
our sisters and mothers are not able to keep their honour unsullied. When 
one hea^s how they are molested in a brutal manner, it is drflRcult to derive 
consolation in any ŵ ay. So my appeal to our Prime Minister and to our national 
leaders is to save the womenfblk even at the sacrifice of the men of East Bengal. 
If we cannot save our mothers and sisters otherwise, it is better that .ve nre 
efTnred from the face of the earth.

I  sometimes hear a wail that If one crore of refugees come from Kost Bengal 
the economy ot india wiM he upset. I cannot understand this. Can Mother 
India who is today mamtaining 85 crores of her ebildren deny maintenance to 
another crore of her own children when they find that they cannot livo 
elsewhere exonpt unflef her care? No mother will veluse this. I do Fiot think 
Mother India is fo poor that she cannot spare her breast for another crore hen 
ahe can feed 85 crorea. I t  is sheer weakness on our part to think phe will 
rpfnsG. Indin has gf.i enough of reaoupr^es, natural, industrial and agricultural, 
If we can develop them we can maintain another 50 per cent, mon* of the 
population we are now maintaining. Aa I said at the hei înning, thi^ is not 
ihe time for makiT̂ g mathematical calculations as to whether we can spend 
fhis much or that much. This is a national calamity and we must face it 
with all the courage that we ca® muster. We shall take them to our breast atd 
Mother India will he ?n a position to feed all her sons ev n̂ if another crore fi. 
udiVd to the tb!T7-five crores.
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[M r . D b pu t y -S pbakkr in the Chair]
Shrl 8. 0. Samaata (West Bengal): Independent as we are wv. hiwo a res­

ponsibility towards ourselves and to others also. After attaining independence 
we are faced witli many difficulties. The rehabilitation problf^ni is the chief 
difficvilty. We have to face and solve it because we have achieved our inde­
pendence at tho cost of division of Mother India. You all know, we the 
Bengalees especially did not want division. The British divided Bengal, but 
the Bengalees unsettled the settled fact of the division of Bengal. Those Ben­
galees, when it was a question of independence, agreed to division. We all kr»ow 
th it the people of Bengal started fighting for independence in 1905 ; during
the noTI-co•op(?rn ĵon they suffered and sacrificed and in 1942 movenienu also they 
did not lag behind. On par with other Indians they sacrificed everything fur the 
independence of India You know, in Bengal they established a national 
Governnaent and fought the British. Such brave neroes did not hesitate to 
obey their leaders and so they accept^^d partition. They accented partition and 
hoped to live peacefuMy though some of them had to leave their beloved ’[incl. 
Some decided to live in Pnkistan at the coat of living with their own brethren, 
because they believed Indians have no communalism: they take men as men 
and not by religion or on any other consideration. Those heroes were satisfied 
to be in Pakistan sacrificing everything, when they received the a>-surance that 
by mutual agreement India and Pakistan have given that the minorities on 
either side would be sufe and would be allowed to live peaeefullv and honoura­
bly, “

I may mention here an instance; and from that hon. Members of this House 
will appreciate the situation. The brother of my hon. friend Mr. Arun C-handra 
Guhtt, on*.' ot the Whips in this House, lives in Barisal. He is a practising 
lawyer. Arun Babu repeatedly asked him to come over to West Bengal, 
becaû «e he is an old man. But his elder brother said “ As long as I shall live 
I will not leave my birthplace. Better I shall die here.” This was his 
utterance up to last month. But last month he has written a letter to Arun 
Bttba saying “ Arun, the Hindus cannot hve here. The hope 1 clieiished is uo 
longer in me. I find no other alternative for the Hindus but to go away from tbî i 
place., as neither property nor life nor even the chastity of women s-;afe herii. ’ 
This is tho situation So people are coming in flocks. They are not ollowed to 
come but still they are coming at the risk of tVieir lives and everythinj.  ̂ else. 
Leaving aside loss of life or loas of property when the chastity of a womjm or 
tho honour of i woman is not safe in a place how earn a man live there? How 
can a man sae befor., his eyes the honour of his daughter or his wife dislionouT- 
ed? So they are coming in numbers, and we are duty-bound to receive them. 
We are glad that our Prime Minister has given us the assurance that lie will 
receive them rnd we are thankful to him and to the House that they are receiv­
ing them ir a fraternal manner.

We have experience of rehabilitation of refugees from West Pakif-tan. Our 
hon. friend Dr. Tek Chand, with his learning and experience, has expressed his 
views and told us the difficulties we had to face to rehed^iiitate those 60 lakh® of 
people from West Pakistan and the 16 lakhg from East Pakistan. Now a 
crore of people may come and we have to receive them and absorb them. Our 
hon. Finance Minietor has given a declaration in his speech, which reads:

•'Tf Contrary to our expectation events so develop that the peace and ncctiriiy of the 
country are in danger. Government will have no heaitation in railing whatever finance may b 
required for meeting the situation. Government will not heeitete to oaU upon the people to 
make whatever ■aoriAote m*y be neoewsry for eafeffuardinff the viial interesta of the  
eountry/*

Now the time and the emergency have eome. You oaonol doubt the 
^imergency. Already 150,000 people hsTe come. I do noi know whether the
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number is greater. I t  may be,—because no register is kept. An eujergency Las. 
arisen and now is the time for the hou. Finance Minister, t h e  Minister
and thv3 Members of this House to take the matter in hand. From our last, 
expjrienoe, to which DJ*. Tek Chand has referred, we should b e  v e ry  careful. 
The hoD. Lady Member, Shrimati Sucheta Kripalani with the heart of iv i r n t h e r  
was moved on soeing the conditions there. She being in the rehabiUtation work 
knows the difiiculties and yet her heart was moved and she wag forced to i:ttor 
those words before you. If the Government and the people together can make 
a united front to receive these people and rehabilitatie them, then alone the 
work of rehabilitation and relief will be complete. ,So at this juncture 1 appeal 
to the Government and to all our friends assembled here from all places to 
consider the matter. My idea is that* there is so much cultivable land r.nd if
we can give each refugee family ten acres of land and some cash they will b e
rehabilitated. Half the population may be absorbed in this way. Others may 
be absorbed in industry, offices and the like. However, the Government should 
now be pron»pt about it and from previous experience it should learii not to lag 
behind.

Prof. K. X. Bhgitaolurya (Uttar Pradesh): 1 take this opportunity of stating 
in a few wordj what I feel about the problem of relief and rehabilitation. 
Stupendous as the work of the Rehabilitation Minister is, in rny judgment he 
has acquitted himself well. I t  should be home in mind that rchahilitation 
is becoming a more and more complex problem. With the exodus cf popula­
tion from Eastern Pakistan there is no gainsaying the fact that the country 
will b(" faced with a population of 100 lakhs or even more to be rehabilitated. 
We know about the exodus from the Pijnjab, N.W.F.P. andfiind, what u colossal 
drain it meant upon our resources, enough almost to empty even our exchequer. 
Now, with this influx of the population in hand our financial condition inuy
become miserable. Still we have got to give them shelter. There cannot
be any gainsaying the fact that every Hindu who wants to come away in peril 
of his life and honour must be provided shelter in the Indian Union. There­
fore, funds must be made available and placed at the disposal of the Behabili- 
tation Minister, and his rank must be raised to that of a Cabinet Minister so 
that he may stand on a footing of equality with the other Cabinet Ministers and 
discuss all problems on a footing of equality in the cabinet.

I shall only allude to one fact and it is this that compared with the .itrocities 
committed by Muslimt; in Eastern Pakistan, the atrocities of the Huns, AtiMa, 
Tamerlane, Chengiz Khan, the atrocities of Germany in World War I, the 
atrocities of the Nazig in World War IT and even the Belsen atrocities—of wh'ch 
much was made by the United Nations—pale into utter insignificance. The 
atrocititiea committed in Eastern Pakistan are galling to every Indian. Blafi 
our houses, we can endure. Blast our lives, we can endure. But wc cannot 
endure the dishonour of the women of the nation. That nation, that country, 
which dishonours the women, is not a fit Statue, it is now a barbaric State, is 
not a Btaf/e at all, and it cannot remain in the United Nations Organisation. If 
even one-tenth of the atrooities committed by the Muslims in Pakistan were 
correct, then the United Nations Organisation must take the matti^r well in 
hand and expel that bestial State from its forum. It has forfeited all rospect 
and it. ih not entitled to an iota of sympathy.

Coming to cne more point I would say that our Behabilitxition Miitiwicr would 
do well to open more centres for relief, open mope centres for work, open mors 
centres for relief-cum-work and train them up with the help of the Japanese 
and the Switt experts Why should not the toy-making industry which wai 
the exclusive monopoly of Germany and of Japan be made available fo India 
virtue of the help of the Japanese experts and by the refugeefi beiftg trained 
in l<hat art? Similarly, if wa mn a largo numbM* of experfa, tay, fton.
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[Trof. K. K. Bhattacharya]
Switzerland we can usk them to train the refut êcB in making watches s<» that 
they may be made civailuble in the market. A new psychology’ hog to be 
created in the nation and that psychology must be a psychology by v rtue of 
which people will be ready to come to the succour of every distressed itian who 
is a refugee. I mean to say there are wealt«hy men in this country—there are 
men of millions. Their homes should be p lac^ at the disposal of refugees and 
they should also contribute their mite to the State. The State should api)eal 
to them, sho'.ilfi make appeals through radio broadca«t«, and say “ Come herr 
and help. K very one who can give money, shelter, cloiiieB must all come and 
help the ref\igees so that the ship of the nation may stand on even keel.*

One wor.1 more and I have done. Let the Kehabilitation Minister serious­
ly consider this that funds should not deter his work growing apace. If he can 
give succour to llie millions of refugees he will earn a great name for himself 
as also for the nation. Rehabilitation must be given top priority now.

The Miniftteor of Trao^Kxrt and RaUwayg (Shrl GN>pAla0vami): 1 have risen 
to intervene n this debate for a very few brief minutes. The reply to ail that, 
has been said will come from my hon. colleague the Minister of State for 
Rehabilitation, l^ut 1 \^as point^ly referred to by my hon. friend Dr. Bakehi 
Tek Chand. He seemed to point the finger at me by saying that along with 
other Ministers, includmg the Prime Minister and the Deputy Prime Miiiister, 
I had kept away from the House during this debate. But 1 was actually in the 
House, sitting behind. When he realised this, he seemed to sugjfeH that he 
was glad t-D find tha^ I  had come in, perhaps a few minutes before. As a 
matter of fact, I  had been here practically from the commencement of the 
afternoon session, though I was sitting in a back seat, a position which I think 
I would be happit^r to occupy than the seat T am occupying now.

Dr. T0k OhiXUl; The hon. Minister was hiding his lighti under the bushel I
Shrl GN)paU>wiini: A^way, Dr. Bakshi Tek Chand took the bushel off and 

exposed the light to the House!

He referred to one or two matters which had particular reference to me. 
One was a scheme for giving relief to destitute refugees—widows, orphans and 
peaple of that kind—who could not find Idie means to live in this country 
with»*>ut help from the State. As to that matter I do not propose to say much 
because all the facts are in the poasession of my hon. colleague and he will 
oertainlj give whatever information is required on that particular point.

The teeond thing he wleured to was Pakis^n*s breach of Agreements re­
lating to the recovery of abducted women in West Pakistan. That is a matter 
which the House has debated several times. During the debate on the Bill, 
which became an Act, regarding abducted women, the matter was fully thrash­
ed out. In the course of that debate it did come out, and I myself gave the 
information to the House, that a list conta’ning a*large number of nomes of 
abducted women—rwith particulars—who were dleged to be in West Prtkistan 
was furnished to the Pakistan Government, and amongst them there were 
quite a large number ŵ ho were suppo^ êd to be in the custody of officials of 
varyiug grades aervir^ under the Pakistan Government. Well, as I said then, 
we h(i(] been reminding the Paldstan Government about the recovery of those 
p<‘*nplc. 1 admitte<i then, and T ndniit now, that Pakistan did not do its duty, 
did not carry out the promises which we expected them to carry out in regard 
to IhoMo women.

Pandit Maitra: Y o i’ y o n r  j* ro^est8 .
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Bhri Gopalaswaml: Yes, protests were made. Since that debate I took up 
the mattw with the Minister of the Pakistan Government csoncerned, wrote 
rather severeij to him, appealed also to his sense ot humanity, referred also 
to the fact that while the work on our side had been done in a genuine fashion 
and substantial results had been produced, nothing worth mentioning had been 
done on the other side and it was up to him to stand up for the reputation of 
his State.

I  have had a reply from him and, as Pakistan communications always do, 
he took the line that some of the statements I had made were rather exaggerated
4 P M what Pakistan had done or had not done, but he gave

‘ ' some indication that more energy was being put into this work.
He gave certain figures and he gave the assurance that the thing would be 
pursued very energetically in the future. Well, perhaps my hon. friend, 
Pandit Lakshmi Kanta Maitra, is sure to say that this is one of the many 
promises we have had from Pakistan and it would meet the same fate as other 
promises have done in the past. But there is nothing more that we cou4d do.

I  think this was mentioned by Dr. Bakshi Tek Chand in another context 
today, and that was in connection with the joint deolwation which it was 
suggested might be made on behalf of the two Governments in regard to the 
East Bengal situation. One of the clauses of this declaration which was 
mentioned by the Prime Minister referred to the recovery of abducted women. 
Dr. Bakshi Tek Chand said, “ We have our own experience of this kpd of 
recovery in West Pakistan. Is there any use getting another agreement from 
Pakistan about the recovery of abducted women in East Bengal?’'

Pandit Maitra: That is a sensible proposition.

fihri Tyagi: Is tlie statement really going to be made now after the dis­
cussion the House had about that?

Shri Gkpataswami: Well, that is what I can say at present. I would 
rather not be drawn into making a pronouncement on that particular quefttion 
t 3day as hon. Members know that it has not been made, nor has it been said 
that it would not be made.

8 hri J. B. Kapoor: Usual indecisiveness. It is the consistent altitude of
ours.

Sfail Gk)paUutwaiiil: I don't know whether there need be any indecisiveness 
about it. People take different views about the need for a declaration of 
this sort at tliis stage. Certain views have been expressed in this House.
I  suppose those who expressed those views might orodit other people with 
holding views of a different kind quite honestly and sincerely. We need not 
go into that particular matter just at present. But I should say that, 
assuming that such a declaration had to be made, we cannot ignore the fact 
that large number of our sisters in East Pakistan have been abducted arid 
it  is certainly our duty to*provide for the recovery of those people if we pos­
sibly can and if . . .

Shrl A. O, Gnlia (West Bengal): Has there been a single case of a Muslhn 
giii being abducted in West Bengal?

8 hri QopalaswaaU: I have not heard of any—I oandidly confebŝ —but that 
does not take away from us the obligation of making every effort to itjoover 
Hindu women who have been abducted in East Palristan. That is a thing 
which is a necessary clause in any agreement of that type *5 a situation such 
as has developed in East Bengal.
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[Bilri QopolaBwami]
Now, Sir, there were s  few figures mentioned, and Bome criticism wM 

advanced in the course of the debate today as to the rebabdity of figurw ot 
migraticHU from West Bengal to East Bengal, and from East B ^gal to Wesl 
Bengal. Certain figuvcifi were mentioned by the hon. Pnme Minister yeBt^«» 
day, and I myself felt some hesitation about the accuracy of the figures ho 
had mentioned, fiince then I have tried to get reliable information abouA 
this matter. The only source from which I  could immediately get reliable ijî  
formation w£is the railway staff, and I have got figures for every day from the 
1st to the 14th of this month. I don't want to give all the figures now—they 
are only the figures taken at two border railway stations. From Pakistan id 
India the total number for these fourteen days was about 87,000, from India to 
Pakistan the total number was 78,000—that is, the stations of Banpur and 
Bongaon.

The only point, I  think, that the hon. Prime Minister wanted to make 
yesterday was that there haa been a migration of Muslims also from India 
to Pakistan. That was the main thesis.

Pandit Xadtra: It ie an absolute^ incorrect thesis in this sense that Weeli 
Bengal is u secular State and thousands of Muslims of East Bengal normally 
live there in different occupations and compulsion of events might have forced 
them to leave. That does not mean that they have migrated. Thousands of 
them live in West Bengal in your railway workshops, shipyards, dockyard! 
and everywhere. In the jute industry thouaands of Muslims of East Bengal 
live in Calcutta. And temporarily they might have gone hack. That does nol 
mean migration.

Shri Oopalaawaxnl: I would ask the House to look at the figures as they 
stand. I  am sure that what my hon. friend has said is correct, that perhaps 
a substantial number of the Muslims who have gone by rail from West Bengal 
to East Bengal are people who belong to East Bengal and who had been in 
Calcutta and the surroundings for the purpose of their livelihoods. I t  is quite 
po9sible; I don’t deny that.

Mr. Deputy-Speaker: May I interrupt the hon. Minister?
The subject is the rehabilitation of those who came from Pakistan, There­

fore, the detiuled figures of those that have left the country are not necessai’y*
Pandit Maitra: Moreover, the Railways don’t maintain registers of com-

nmnities travelling. I t is novel to hear it from the Railways Minister that 
railway tickets are sold on a communal basis and that registers are Kept of 
persons moving . . ,

BhjA OopalMWimi: The hon. Member need not put a statement into my 
mouth which I did not n?ake I did not say that these figures represent com­
munities. I gave the numbers who went from here to East Bengal and 
the numbers who came from East Bengal to our place. You can draw your ows 
inference and make your own analysis.

Shri J, Kapoor: What is the normal number of passengers going from 
West Bengal to East Bengal . . .

Mr. Deputy-Speakir; The hon. Minister does not give way.
Shri OopalStfWami: I wish to endorse everything that was said by Dr. 

Bakshi Tek Chand and one or two other speeders about the. proper, planned 
organisation of relief and rehabilitation in Bengal, and in doing so wm should 
iH*rtainly profit by the lessons we have leamt in connection 'vith the rebablHti^ 

tion of the peop?.« ho came over from West PsUetmi. Ap a matter of facl>
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tlie great bulk of the time of the Priine Minister, during his two vigils to 
Calcutta^ wi^ devoted to a proper organisation of rehablliWtion in West Bengal, 
sx^ I think the hon. Minister of State fot Rehabilitation, if he ohooseB to 
do so, can give partieuJarB of what has been done in this matter.

Now, I only wish to bftv a word about one other matter. I  entirely agree 
with hon. Members who said that the twenty crores which are provided in 
the next year’s Budget are very inadequate for meeting the huge problem 
of rehabilit ttion of refugees in India. If more money has not been provided, 
hon. Members know why it has not been provided. I t  so happens tlmt I arn 
pneeiding over a Committee which was entrusted with the task of making 
recommendations in regard to the allooation of these Bs. 20 crores under 
various heads of I'elief nnd r(fhabilitBtion, and in making these recommendations 
to the Finance Minister for the purpose of framing his Budget, the Comnuttee 
4eair:ed me to tell him that they did not consider these Rs. 20 crores adequate; 
they wanted additional funds to be provided. The hon. the Finance Minister 
who knows that this woric of Government needs all the funds that ci:uld be
spared sent me a rather heartening i*eply. He said that, if in the course of
the year conditions did improve—and he would try to exploit every situation 
lof seeing that conditions do improve—then, he would feel it his duly to 
providd additional funds for the work of rehabilitation, so that what I want 
the House to imderstand is that though the entry in the Budget is K«. 20 
croces, yet, if .'t is possible to find funds in the course of 1950-61 over and
above what has been provided for, then they will be found by the Finiuice
Minister. At the tirne that this correspondence between me and him took 
place, the Bengal situation had not developed to the proportions it bun since 
done, and so far as that situation is concerned, hon. Members may have 
realized f i ^  the speech  ̂ of the hon. the Prime Minister that the avoilahility 
of funds is not goinff to be p consideration as regards the reception of refugees 
who are coming over from East Bengal and making provision for tha 
rehabilitation of all of them or such of them as wish to remain here. 
There is no question of anybody being asked against his will to go back. I t  
will be the duty of the Government of India to make provision for everybody 
who wishes to be rehabilitated and funds are not going to deter us * from 
eariring out that particular obligation. I wish to emphasise this fact in cjrder 
to make the House re.Mlise that Government are fully alive to the magnitude 
of this problem and are out to find as much money as possible for discharjnnB 
-their duty.

JlSbaiya Xllptilci: Are the<^ assurances only for the new refugees or 
for the old ones also?

8hrl Gopalaswami: Both.
Bbrl Mdian Lai Saksena: Sir. we are meeting und<̂ r the shadow of 

ft great tragedy, and the minds of hon. Members are exercised over the tragic 
liappeninf^s in Bast Bengal. Our hearts naturally go out to the unfortunate 
vioticD» whose only fault has been that they profess a faith which is not Islam, 
lliey are. as the Wime Minister has said, our kith and kin with whom wo 
ham  many ties in common; and whatever harrlships and suffering they are 
under^joing. and whatever indignities and dishono\ir they are suffering, every 
one of us is feeling as much as they. Therefore, I am not surprised that most

the time has been taken up in discnssing this burning question. Pernonally 
speaking, so long as this question is not solved to the satisfaction of all con- 
cemed, it is bound to coirr . before us over and over again in one form or 
another. ;

The other day, the hon. the Prime Minister made a statement about East 
Beneal and I know that those hon. Membere who spoke after him were not 
-satisfied with what he had said. Many ol them siiU feel, I  know, that fh#
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[Shri Mohan Lai Saksena] 
only solution was that these one crore persons should be rehabilitated. I  also’ 
know that there are others who feel tliat there should be an exchange oI 
population. As the Minister in ch^ge of this subject, I can say from D)y 
experience that 1 entirely agree witj;̂ . the Prime Minister that the exchange of 
population is not possible. As he said, even if there is an agreed settlement, 
the exchange will take many years; but many hon. Members seemed to deride 
the suggestion. They referred to what happened in Western Pnkiatan and 
East Punjab. They said that the transfer took place in the course of two- 
or three or four months; but we know ut what cost. After all, if I may be 
excused for using a metaphos, the work of the Rehabilitation Ministry is o£ 
re-planting the uprooted ones and here the plants happen to be human beings. 
It IS one thing to take so many human beings from one place to another—to 
transport them—; but it is not easy to transplant them, so that they may  ̂
strike roots and thrive. I know that if this one crore, or one crore and 
twenty lakh people, come from that side to this side, it will not only upset 
the economy of East and West Bengal, it will not only upset the economy of 
India and Pakistan, it will upset the very set-up that exists today. I have 
no doubt that ensuring the security of life and property will relieve our
countrymen to a greater extent than thia umtual exchuiige, or this process of 
rehabilitating them, which is bound to take a long time. I  know from personal' 
experience and from personal talks with those who have been uprooted what 
it is to be uprooted. After all, many of them will be uprooted in the evening 
of their lives and we can well imagine what it means to them when thpy 
hAve to corne to the other side. As somebody pointed out, they would 
prefer to die in peace and honour. Certainly, we will not allow them to live'
there, if there is no peace artd no honour. Therefore, if I  have
any say in the matter, I would rathe*’’ prevent this uprooting of our brethren— 
our kith and kin—rthe blood of our- blo<)d—than bring them here and try to- 
re-plant their. -

flhilinati Eenuka Eay: Are you going to protect them where they are?
Shri Mdun Lai Saksena: That is i^hat I mean. "
Soniebody said that in India we are having an additional population every 

year of over nve crores and, therefore, we can easily absorb the one crore 
or more people.

An Hon, Member: N o t  f iv e  c r o re s ,  b u t  5 0  l a k h s .

An Hon. Member: S o m e b o d y  s a id  5 0  l a k h s  a n d  s o m e b o d y  s a id  f iv e  l a k h s .

Shri Molun Lai Saksena: Anyway, to make such a suggestion is like  ̂
saymg that so many plants grow in a garden every year, why not transplant 
^ em ?  We cannot transfer plants from one place to another and at such long 
distances. So, I am convinced that this will be no solution of the problem:
lior will the exchange of population be.

Now, Sir, from the statement of the Prime Minister T understood that he 
bHS given a waning in ipjequivocal terms that we are not going to allow any 
monkevmg with the imnoritieK on the other side o( the border. We are ffoini 
to make every effort, and strain every nerve, to give protection to the mirori^ 
ties that are here and similarly, we will see that protection ig given to those who are on the other side. w mjubv

Pandit Maitra: By speeches from this place?
S to  Motaao Lai SaJcsena: I t n.ay not be l.y S]K>eches. Hon. Members wiJl 

*ee thftt we gavo as6uruiic«s during the time of the partition and w-e w*.re 
not t > lionour them. I ndinit we were not able to honour them. B ut 
*8 a result of our experience, our opinion haa changed since then.
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BM J. K. Kapooi: We are wiaer now.
Sliri l lo h a a  L ai SaloMiut: When WB iludertook that operation we never

thought that it would be such a teoublesome process. But from that ex^-
rience \we have learnfc that it is perhaps less costly and easier to keep people
where they are than to bring them in such large numbers and rehabilitate
ikhem over again. At least that is my personal view.

Several hon. Members have spoken of the contribution of our brethren in 
East Bengal towards our freedom struggle and I pay my homage to them.
I  know they have contributed a great deal towards making the India of today.
I  know they have suffered more than others. 1 know they have been the 
pioneers in our iight for freedom. I  know they have oontributed in more than 
one way to the shaping of the new India; and I am sure they are entitled to 
every support and help from us in seeing that they live there with honour 
and security and peace. 1 am in complete agreement with my hon. friende 
when they say that nothing is more shocking to Indian sentimeut than jbhe 
dishonour to women. When honour is lost for men or women, everything ie 
lost. As the Prime Minister pointed out the issue of this statement will be 
the first step. It does not mean that we will stop there. We will see to it 
^hat there is no periodical squeezing of minorities as happened in the Frontier, 
in Sind and in the Punjab. That will not be allowed to be repeated and 
we cannot be silent spectators of that process.

Syed Nauflllerali (West Bengal): What will you do if it is not done?
Bhri ICohaii Lai Sakaena: I would a^k xny hon. friends to leave it to the 

Prime Minister and hiw oollegues to decide as to what is to bv done and we 
have to do only as they want us to do. If they have any other solution which 
is not acceptable to the Prime Minister or the Gbvemment the only course is 
to have someone who will accept that solution and implement it.

Pandit Maitra: That will be done now.
Bhri Mohan Lai Sajcaena: I now come to the figures. Yesterdav my hon. 

friend Mr. Man pointed out that we are generally too late in the field and! 
when Pakistan comes out with these figures we go about as uwMised ir the 
4ock explaining them. We have got our difficulties. When we get figuree 
itbey are incomplate. There are certain factors which have to be taken into 
account, and figures ore often deceptive. Pakistan sayg that about one lakh 
Muslims have gone from Calcutta.

Pandit Maitra: On a point pf order, Sir. If my hon. friend chooses to
digress into these highly controversial regions, then he must be prepared for 
hard knocks from us. We do not accept these figures and they are not at all 
relevant to the discussion.

Mr. l>eputy-Speaker: I may point out to the hon. Minister that these
figures are not quite relevant, except to say that a lakh and fifW-thousand 
persons who have come is’tr̂ o much for the hon. Minister's broad shoulder® 
to manage. Otherwise, the number of people who went from here is not at 
all relevant and I  do not think it necessary to go into those igures al all. I t  
will only lead to unnecessary controversy.

Shri Mobaa Lai Sakaena: I was not raising any controversy. I  myself 
waa saying that the figures can be no criterion, because after all those wha 
have gone from here had ample facilities. On the other side we know thati 
Eaal Bengflj . . .

Syed Hauaherali; May I  ask the hon. Minister one question?
flhri M dua l i i l  Sakaana: I  am not prepared to give way.
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Mr. Deputy-Speaker: The hou. Member knows well the parliamentary 
piDo^uro.

Bhrl U o liu  Lai Sikiena: I was saying that those who know the geogra­
phical eituation in Bagt Bengal, know how difficult the means of oonjniunica^ 
ibion in that province are.

Mr, Deputy-Speaker: The Houae is only anxious to know as to what steps 
arc* beiii}:? takou to rehabilitate perRonB who have come from thero.

8hri Moluui Lai Saksena: We have to keep exact figurea of the persons 
coming in. All the refugees do not come by train. There are so many who 
come on foot. As was pointed out yesterday, I have no doubt that if thesa 
persons had the same facilities as are available in India the number of persons 
who would have come would have been four or five timea the present figures.
I had talks recently with the Chief Ministers of Ben(?al and Assam who are 
•upposf^d to know the situation well and their lowest estimate is that about 
20 lakhs would have come if they had all the facilities and there were 
impediments in their way. Anyway, I will not go into it in detail

ShrdTysgi: Does the hon. Minist^jr agree that most of those who lutve gone 
mre residents of Pakistan?

Shri Kdian Lai Saksena: My hon. colleague Shri Gopolaswami Ayyangar
has conceded that point. I know many of those wbp, have. gone are nationals 
of Pakistan who were employed in India. There are other Muslim employees 
belonging to Orissa and ©ear about provinces who on account of the distur­
bances have left for their homes. That is why I was reiterating that we should 
not be guided by the figures alone.

Shri A. 0. Ouha: B u t  all of th em  w ill com e back.

Shri Mohan Lai Baksena: They will all com© back, because we have no
rsstrictions, and there is no permit system.

Dr. Tek Chand: There is no analogy between the two.
Shxi Mohan Lai Bakssna: I have only to say that so far as we are con­

cerned, we have made no provision in the Budget for the reception and relief
of such a large number of displaced persons. But as the Prime Minister point­
ed out the difficulty of funds will not stand in the way of the relief of these 
unfortunate people *

We have appointed liaison officers with the Provincial Governments of 
Bihar, Bengal and Orissa. We have also taken charge of the main camp at 
KHriafjhai. W e propose to start another camp which will be able to receive 
at Iwai^t 0110 lakh  displaced persons at a time. Our idea is to give them relief 
in the first instance and later give them some work so that they may stand 
on tiu'ir feet. W e are establishing these camps on the border, so that those 
people who nre anxious, to return may leave their families and go back. We 
qavo also posted one of our Joint Secretaries at Calcutta with necessary staffs. 
There is a Financial Adviser attached to the office: so that there may be ncr 
delay In sanctioning the proposals that may come for the relief of these people.

Noŵ  I come to the other question and that is about funds. Tt has been 
pointed out by som,** of the Members as to how the Rehabilitation Ministry 
Lae t-o content itself w-ith snaall amounts. All the same I want to tell the- 
House that wo have had greater co-operation from the Ministries this year sad( 
,we have nothing to complain of. The Finance Minister, in «pite of hia difflw 
Ciilties has tried his best to accommodate us. I  know there aro many 
schemes which had t/) be held up last yenr, particularly in the United Pro­
vinces After all in the matter of rehabilitation we have to go by priorities.
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We cannot take up all sohemeg at the same time. When we were told that 
funds will not be available, we decided that as far as possible those who have 
gone to the land must be given loans, that those who h ^  shops must be helped 
by loans and that those persons who were going to have pucca houses must 
have mud huts or one room tenements to begin with. I t  does not mean that 
they will not have another room. We will certainly construct a second room 
^hen funds become available. I  want to say one thing in re»ply to N̂ hftt n^y 
hon. friend, Bhrimati Sucheta Kripalani, said this morning in criticising the 
Finance Minister for not having given enough funds and for having produced a 
surplus budget. So long as the assurance of the Finance Minister, which was 
quoted by my friend, Mr. Samanta, is there, that in case of an emergency—and 
I  have no doubt that there ie an emergency so far as relief and rehabilitation 
is concerned—funds will be forthcoming and the Govenmient will be landing 
the requisite funds; and, if necessary, they will ask the people co make additional 
sacrifices. I  am, therefore, not very much worried about funds.

2)r. Tek Ohand: May I know if rehabilitation is regarded as an emergency 
measure by the Cabinet or not? If they do, we do not see any signs of it. 
fli that is the policy, I would ask the hon. Minister or some other member of 
the Gt)vernment to tell us so explicitly. During the last two and a half years, 
i t  has not been treated as an emergency.

Shri Hohan Lai Sakiena: There are emergencies and emergencies. Ihere- 
fore, there have got to be prioritiefi even for emergencies. After sill............

Dr, Tek Ohand; What priority has this got now?
Shrl Tyagi: Second after war, I  believe.
Stall Motaan Lai Saksena: Now, I will not go into this quei^tion. I think 

the House must accept the assurance given by the hon. the Finance Minister.
Then, Sir, it was pointed out that the working of the Ministry is not 

satisfactory and that there have been difficulties both from the other Alinistrlefi 
and also from the State Governments. I  am happy to inform the Houho that 
ithis time we have had greater co-operation from both, except in the casji of a 
few State Governments, and I have no cause for complaint on that account.

Stall J. B. Kapoor: That is very encouraging.
Shrl Mohan Lai SakMn»: Again. T have no hesitation in saying that the 

progress Of rehabilitation during the last year has been satisfactory, as cnn be 
seen from the review that has been circulated and from the statiRtical survey 
that is being made every month. Things are much better than what they have 
been represented to be by some of my hon. friends. Much has been done; 
and 1 know that a great deal remains to be done. If hon. Members foous 
attention on what remains to bo done, naturally they will succeed in producing 
a sad picture, a disappointing picture; but if they choose to refer to what has 
been done—and I will do it in the course of the next few minuter—T fln'nk 
hon. Members will feel that*! am justified in making the statement that 1 Lave 
made.

I  will begin with relief. Last year on 31st March, there were about 9J 
lakhs of persons in camps and about lakhs of persons were on free doles. 
On the Blst January this year the number of persons on doles was only 12 5  
iakhs, and amongst them are also included displaced persons from Jammu and 
Kashmir. There nre about 29,000 of them and, therefore, there is no question 
of rehal^ilitating them and they will remain in oamps. They also include a 
number of destitute women and unattached women and children and also old 
and infirm people who will remain the care and responsibility of Government.

Dr. Tek Ohand: Are these the figures in camps?
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Slirl MolUUi Zial BaJuena: These are the persons getting free doles. Gamps 
we a different matter as they will be converted into c5olonies.

Sardar Hukam Singh: Is the reduction in the number of people in the 
camps an achievement for the Ministry?

Shrl Molum Lai Saksena: Certainly it is an achievement. Let hon. Mem­
bers take the case of Delhi. Last year in Delhi them were 45,000 persons on 
doles. Most of them were in the Kingsway Camp. Then came complainta
from some Htate Governments that while w^ asked them to liquidate their 
camps, we were feeding people in our camps at Delhi. We decided that this 
camp should be liquidated on the 14th April. We removed such of them to 
Okhla as could not find work in Delhi. Then there was agitation, there were 
hungter strikes and there were deputations. People waited at the door of the 
Prime Minister and at my house; but we did not yield. After all, if there 
were geiiuine cases amongst them, there was some arrangement for them. In 
apite of the advice of our friends, we decided to stick to our decision, and what 
is the result? There was a saving of two crores of rupees, and we could build 
with it some 5,000 tenements for these very persons. I t  was suggested by 
my hon. friend, Shrimati Sucheta Kripalani, that the same thing should have 
been followed from the very beginning. I have followed that ^ery policy. 
Now tho Kingsway Camp has been converted into a colony for displaced per­
sons and they are all living there. They have got schools, dispensaries, etc. 
We have also instructed the various State Governments that whatever saving 
they may make on relief work by the 81st October should be utilised for the 
constii^ction of work centres, houses and other rehabilitation work.

?rrgrf 3Tf??sr Tnr : ^  fergr t  arr^scrr-

fe r r  t  ?
Lala Achlnt Bam: If free rations have been stopped, what alternative 

gainful occupation has been provided to them? ,
Shrl Mohaa Lai Sakeena: I do not give wRy. He has made his points al­

ready nnd T am coming to them. All this rehabilitation work could be done 
heoausf! free rationing had been stopped. I  know there has been liardship. 
Wa werf prepared to remove 6,000 famili«B from Delhi to Matsya but they 
refused to go there. Only 1,000 families went and they were rehabilitated, 
r havd been informed that those who had gone there before September had all 
been settled there. Hon. Members seem to feel that only if we give them 
free rations, they are rehabilitated. I t  is not so. I t  was pointed out that 
we have given so much of money by way of loans alone. Giving loans olone 
will not help them. We have got to give them shelter. We have got to 
settfe them on land. We have to train them in industries. We cannoJ
Dimply give loans and then feel that they are settled. If we have not f-etfcled
more people, if we have not given loans to more people, it is not chiefly because 
of want of funds, but because we have felt that that would not be the proper 
form of rehabilitation. I  may again quote figures for Delhi, because, hon. 
Menibot's complain that nothing has been done in‘Delhi. Our programme i» 
to rehabilitate only three lakhs of people in Delhi. We have provided..... .

JjHk ActaJat Sun: Five lalchs..............
Mr. Depaty-Spckkmr: I  am sure the hon. Minister has noted down the

points nnd as far as possible he will answer them. The hon. Member need no* 
bo in a hurry.

Lala Aohlai S tm : My questions have not been answered.
Shii XOhui Ziil Bi Idnoa: I  will answer the questions.
Mr. Depnty-speakw: The hon. Minister may dispose of tiie question in iSm 

order in which he has taken them down.
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8hri Mohan  £a1 SalsBena: I  was going to refer to them. So far m  rural 
rehabilitation is concerned, the latest report is that 3,19»523 familiefl h are  
been ftllotted lands in East Punjoli. So far as other provinces are oonoemed, 
the )iumber is 54,642. I t has been pointed out that we have built abou# 
-80,000 houses. T say this is no small achievement in a period of one year, or 
one and a half year, especially when, as was pointed out by Shriniati Suoheta
Kripalani, funds were not available for some time. If funds were available,
I  am sure we could have built more houses. The totiil number of families 
provided with these newly built houses is about 50,000. Those provided with 
evacuee property houses number 2,20,100. Some pucca houses and mud 
liouses have also been built. Besides, 14,518 plotn have been given. Aboui
2,000 plots more in Delhi were given on condition that people would build 
liouses themselves. I  hope very soon houses would be built on these plots*

As for gainful employment, employment through the Employment Exchanges 
was found for 1,28,569 persons which moans so many families; with depen­
dents, the figure oomes to over seven lakhs. Employment through the 

Transfer Bureau under the Ministry of Home Affairs was found for 6,800 
persons. With dependents, the number comes to about 40.000.

Then, there is assistance given by the Behabilitation Finance Administra­
tion. Here again, 3,839 persons were given loans to the tune of Rs. 2-64 
<jrores. Loans have actually been disbursed to 1,641 persons. Here, I  may 
say, tlie Behabilitation Finance Administration is more or less an autonomous 
body, and in the advisory committee, you have Pandit Lakshmi Kanta Maitrtt, 
Ginni Gurumukh Singh Musafir and others. We had placed funds at their 
disposal, but they have not been able to give the loans. It is not only moaey 
that is the problem. After all, these apj)lications havf̂  to be scrutinised and 
it  has to be examined whether the loan that is going to be given ŵ ould be 
productive and would help to rehabilitate the persons.

Pandit M aitra: Give us accommodation; we will dippose of all the applioft-
tions in two months.

Shri Mohan Lai Saksena: I say that is an autonomous body and it is work­
ing. It is not for want of funds that they are not able to proceed. I t  m ay 
be want of nccotnmodation or anything. The Behabilitation Ministry has 
Dothirig to do with that. If my hon. friend had written to tlie Finance Minis* 
try, they would have got the accommodation.

Dr. Tek Ohand: They are refugees with acconrunodation. Gi^e them ona 
of th3 hutments,

Bhrl Mohan. Lai S a k so u : I  may point out to my hon. friend Dr. Tek Chand 
that to many the hutments are a boon. I am only sorry that I cannod 
give enough hutments. According to uiy friend's standard, the hutment may 
be nothing. You can go and find out fmm those persons who have settled 
there.

About financial aRsistanoe in the shape of small loans, the number of per- 
Bons to whom small loans have beert sanctioned is 75,000 and the amount 
Bs 5*78 crores. Tlie number of person.s to whom evacuee shops were allotted 
is 27,000 and the number of persons to whom new shops were allott^^d is 25«000r

I  wish to point out that I  agree with Shrimati Sucheta Kripalani th a t rs- 
habilitation is not effected only through the agency of Government. F irsf 
of all, there is self-help. Many of theŝ * displaced persons—as I  said las# 
year, 1 admire their fortitude, their patience, their courage and their entOT>- 
prise—have been able to settle themselves even without the help of the G o t*  
em m ent. I  am only giving a record of what the Government has been doing*, 
As regards the public, I  am sorry to say, that while the public did come ou#
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with help during relief operations, so far as rehabilitation work is conoemedr 
they have not been oo-operating with us. There is a conflict of interests, 
whetlier it is in regard to squatters or in regard to unauthorised occupation or 
dven In regard to leasing out of houses. T know there have been many loc*I 
people who have been taking pugrees and who have charged exorbitant rentft 
ftohi these unfortunate displaced persons.

We appealed to the mill magnates and industrialists to employ the dis­
placed persons; and we have offered to give them subsidies for the training 
peiiod But, very few came forward. When I was at Ahmedabad, T talk­
ed with the industrialists. They told me tliat there would be agitation among 
the local labour and that they would complain that if they were going to employ 
them, the otJiers will he thrown out. Therefore, they were not willing to 
employ the displaced persons. Well. T may inform the House that T am 
making every effort to find emj)loyment for these people.

Mlieii this problem of finding employment for such a large number of
people came up in Calcutta, I suggested that we may ask the large number 
of small factories, numbering about 2,(KK) i*ound nV)out Calcutta alone to employ 
them. We thought that inst^ead of giving loans to these displaced persons 
lirho may not be able to find accon.modation or quota or power, these small 
factories that were working very well during the war, could employ 5,000 or 
6»00() ]>erson8 provided we c>ould get therri the quot î. 1 am glad to say the 
lliduBti’y and Supply Ministry has agreed to give them quota to the time of
2,000 tons of steel and I hope this will be provided soon.

Shri Sltyft Karayftn BisHa: Tt. is now time, Sir, that the Demands are put
to the House. It was announced from the Chair this morning that this will
be finished by 4-BO.

Hr. Deputy-Bpeaker: May I remind the hon. Minister that there is another 
Demand waiting'?

Shri Mohan Lai Saksena: If 1 mmi to reply to nil the points that have been 
raised, T must have time, Sir. 1 have got to reply to other points.

An Hqdl. Member: There is a time limit for the hon. Minister also.
Shri Mohan Lai Saksena: Tf there is a timi> limit, I may not be able ta  

answer other y)oints. I am in the hands of the Chair.
Shri J, Bp. Kapoor: Tt is only fair, Sir, that the hon. Minister should have

the time to reply to all the criticisnis.
Mr, Deputy-Speaker: T agree. Therefore, T would only remind the hon. 

Minister that in the ordinnrv course, this Demand should have been completed 
by 4-30 P.M. Let him take ten minutes and finish by fire o’clock.

iniri Mohaa Lai SaKaenft: As regards the Maintenance Scheme to which my 
hon. friend Dr. Tek Chand referred, T may say, we have receive<l 12,06(  ̂
applicationB from Delhi alone and out of this 3,017 were interviewed and 1,069 
sanctioned. That means, the otht»rs were not eligible. From other districts, 
we have received 8,0(K) applications. Out of them 2,125 have been sanctioned. 
The monthly allowance is goinfu to be Bs. 54,680 for displaced persons in Delhi. 
Vor others, it is going to be lls. 21,777. We have not reduced the maximum 
from lis, 250 to Ba, .50. There are persons who are in need even of this 
small suni, anJ, therefore, we have decided that those persons who are entitled 
to a higher sum may be given Rs. 50 to begin with. This Scheme is to 
oontii’ue for longer than a year. Now we are doing only by way of an 
experiment. If we can carry on with tlie collections that we are making 
from evacuee properties, I have no reason to think why this amount should 
AOt be increabed, I  feel that we may be able to expand the Scheme further.
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Dr. Ttk ahud: May I  kaow how long it will' take to dispose of all thea* 
12,0U0 appUoationa? •

Sbii Xotaaa l o l  Sftkiiiut: 1 may inform the hon. Member that the Com­
mittee has been working day and night. They are non-official men who hfti^ 
been ^^otkmg since October and 1 sent one member Ch. Badliakighan with a 
letter to Lala Achint Earn suggeftting that he might take over the work of th6 
Committee. {Interruption) I  was only suggesting that if anyone is prepared to 
take cliorge of this work I am prepared to give it to him.

Then as regards K'i]pura some points were made by Sardar HuLam 8ingh; 
aiKi I gave a reply some days ago, and 1 will repeat it briefly here. Th# 
Piinjab Government cfune to the conclusion that in Punjab towns they will 
havo only Punjabis, and men from Bahawalpur and other places of PunjaW 
extraction only. The Bahawalpur friends wanted to be settled in a town  ̂
We went about in search of likely places and we selected Phagwara and 
Rajpurn; and the expert committee decided to have a township at liajpura. 
An autonomous board was aj)pointed and Babu liajendra Prasad himself wa® 
good enough to be its chuirman. On 31st October 1949 free-feeding was to be 
liquidated and we wanted to give subsidies; and then Babu liajendra Prasad 
pointed out that even if we wanted to give subsidy against work, there wa» 
not sufficient work available and it would not ^  possible to have-as many houses
OS wo wanted eithier. And then it was TOUtid that there was not sufficient 
water. First of all the railway workshop was to he established there. The 
Batas also wanted to start their work there. Then they came to the conclu­
sion that they carniot have their factories there. Therefore we had to make 
some other arrangements. The PEPSU Government which had refused td- 
receive these people earlier was now prepared to receive them. There wer0 
Tacant houses there and so they were sent there. We wanted to build houses in 
PatiaKi. Some 350 of them have been completed and another 150 will he 
completed in April next. VVe wanted to have a township for 20,000 people 
but later on it was found that it would not be possible to have suoh a township.
I t  was with the agreement of Bibi Amtus Salam who had fasted, and when i1>
was found that it was not possible to have a big township there the
plans were changed. We are prepared to offer money to anyone who
would be prepared to Bstablish a township of 20,(XK) or 40,000 or 60,000, what­
ever number he may like. We have told the Bahawalpuris that we are prepared 
to give them loans, but they will have to fend for themselves. Not only that, 
we were able to get 10,000 acres of land roundabout Kajpura on the under­
standing that some of the people would go to the land. But then they said 
they w'ould not cultivate the land, but would like to remain in towns and take
the land. That land will have to be allotted now and if these people want,
they can take advantage of it, otherwise it will be allotted to some others.

Now a few words about Bengal. I want t>o pay my tribute to tlw? iul-
mirable work that Dr. B. C. Boy, the Chief Minister of West Bengal has done. 
From morning to night he has been working most strenuously; and I know all 
the credit is due to him not only for maintaining peace and order, but also for 
arranging for the free movement of the dis}>laoed persons from the other '̂ ide, 
for making the arrangements till we have taken over. Even after that, he
has arrange to keep the staff under our disposal We have placed Mr,
Nil^il Bon who has had experience of such problems in UNNRA in Europe and 
we trusti tlie arrangemente will be fai’ better than before.

Lastly, t  want to refer to the suggestion of my friend T̂ ala Achint Bam.
In fact he has five suggestions. As regards two of them, I have nothing to* 
4o with them. I do not know wherefrom he gathered the information thai 

work of the Adviser to the Ministry m i  the pi^edure followed are no*.
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flatisfactory. I  want to contradict this here and now and I must inform t>h« 
^ouBe that 1 have the fullest possible co-operation from my adviser Mr« Mefar 
Chand Khanna, and to him goes the credit for whatever we have achieved in 
Delhi,

Achlnt B am : I hope the Minister does not want me to enter into a 
discussion at this stage.

Shri Mohan Lai Sakaena: No. The other suggestion was that if things did 
not move and did not make headway, then I must go away—resign and go 
'away. But then we caimot run away from the responsibility whether we be 
in olBce or outside it. We are members of the Congress Party and uf the 
.orgunisation responai'ble for the policy which the Government is carrying on.
I hope I will not be revealing any State secret if I say that during the last 
twelve months, on more than one occasion, I have requested the hon. the Prime 
Minister to relieve me of this work. It was not said with a view to exercise
.any pressure on him. I will be the last man to do so, knowing
ithat he is carrying the biggest load and I consider it a privilege to 
give him even the slightest assistance in carrying that load which he has to 
-carry to-day. My idea was to make room for on-e who may be able to ap­
proach the (juestion with a fresh mind, who may be able to display greatw 
-energy and greater......

Mr. Deputy-Speaker: Is it necessary to digress on that point?
Shjfl Mohan Lai Saluena: I will take only one minute more. As I said, I

might nmke room to one who might dis7)lay greater energy and tact and
be able to achieve quicker and better results, and in that spirit I requested
the hon. the Prime Minister. But as I have said, one connot run away from 
.responsibility and I will try to carry on this work so long as I am asked to do so.

Shri Joaohlm Alva: Shadow of coming events?
8hri Mohan Lai Saksena: 1 do not know. I have said what I  liave felt.
Sir, I am grateful to the hon. Menibers who have appreciated the little 

work that I have done. As has been pointed out, this is a thankless 
® bask, but I find there are Members who have appreciated my work*

With these words, I conclude, and Sir, I thank you for the indulgence.
Mr, Deputy-Speaker: The question is :
**That a sum not exceeding Ra. 14,8S,000 ba graaied to tha Prenidont to defray the 

charges whioh wiU oom<̂  in oourge of payment during th^ year ending the 3 let d \y  of M%roh 
1951, in reapeot of ^Ministry of Rehabilitatioa'.”

The motion was adopted.
Mr. Deputy-Speaker; The question is:
*'That a num riot exoendiog R<i.6.QO,00»000 be gra'ited to the PfMidsnt to def^av the 

.4^ rg » t whioh will romo in course oT paymoat during th«> year ending th3 3l«t day of Maroh, 
1951, in reflect of 'Expenditure on Displaced Persons*.**

The motion was adopted,
Mr, B epnty-Speaktr: The House will now take up the Demands under 

Inforrnation and Broadcasting.
D e m a n d  N o . 1 2 - -M in is t r y  o f  I t«po r m a tio n  a n d  B b o a d o a st in o .

Mr. Depaty-^|>eaker: Motion is:
«*That »siim iiotexoeed iagB i. l,03«01,000begmnted to the Prasiddnt to d^fniy the 

.isharges whieh Will oome in course of payment during the ye^r ending the Slst day of Maroh, 
i9 5 1 . in reiipeot of-Ministry of lafbrmation and Broadeasting*. **
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D em a nd  No. 59—B roajdoastiko 

Mr. D^uty-SpeaJcer: Motion is:
‘‘Thftt a sum not exceeding Rb. 2,04^76,000 be panted to the President to defray th# 

charges which will come in course of payment during the year ending the Slat day of Marcli»̂  
1961, in respect of ‘Broadcasting*/*

D em and  N o . 100— C a p ita l O u t la y  on  B b o a d o a stin o  

Mr. Bepttty-Speaker: Motion is;
**Thftt a Slim not exceeding Rs. 60*00,000 be granted to the President to defray thê  

charges which will come in course of payment during the year ending the 31st day of l 6uH)hr 
1961, in respect of ‘Capital Outlay on Broadcasting’.**

Before I  call upon Shrimati Durgabai to speak on this Demand, I  wiah 
to know from the hon. Minister how long he will require for his reply.

An Hon. Member: I t depends upon the jriticisms made.
The Miuiflter of State for InfonnAtion and Broadcasting (Shri Diwakar):

1 would require about 20 minutes.
Mr. Itopaly-Speakar: It looks as if this is an important Demand, Seven

hon. Members have given me their names for an opportunity to speak. It
ia now five o'clock. The hon. Speaker told me that the House might sit tilF
bix o clock. I am prepared to sit a little longer if the House desires me to 
do so. But I may observe that the House ought not to become thin. I may 
call at au,y tirnw the name of the Member who has given me his name. 1 
think we may sit till 6-30. I request hon. Members to confine their remarka 
to ten minutes.

Shrimati DorgatMi (Madras): In deference to your wishes, Sir, I would 
be as brief as possible so as to accommodate otlier Members who are anxious 
to speak on this Demand.

I shall confine my remarks to two or three aspects of the activities of this*
Ministry and to two or three points which seem to be agitating the minds
of the critics of the activities of the Ministry of Information and Broadcasting. 
With regard to the All India Radio programmes, there seems to be a com­
plaint that the radio is not catering or does not come up to the irjark in spread­
ing the spiritual and cultural message that is purely Indian. As one who is 
a frequent listener, I do not really find much justification in this sort of 
criticism. Those who complain about this matter are in my opinion thoBe 
who have got a prejudice against light music. I do not think that any attempt 
should be made to rob even those interludes of entertainment. Although the 
All India Badio should be developed as an instrument of education, I  feel 
that utmost cure should be taken to see that it is not converted Into a school­
teacher with a cane in hand. We have enough of spiritualism. For God’s 
sake, let not the All India Radio impose too much of it.

Next, I want to jwint out that there eeems to be a feeling against the 
language policy that is now pursued by the Radio. The complaint is that the 
Badio is not imposing suilicient doses of shudh Hindi on non-Hindi speaking 
people. You are not really giving the proper place to Hindi whio»i it deserves 
as the national language by merely appointing a percentage of Hindi-knowing 
people in non-Hindi speaking areas and stations and also by bringing into the 
recruitment a percentage of Hindi-speaking Directors and As^-istant Diiectors. 
By these means you cannot really bring about in the minds of non-Hindi 
speaking people the consideration due to Hindi as the nntional lan»n*age of 
India. It has been made clear in this House on more than one occasion that 
people in non-Hindi speaking areas have great regard for Hindi and that they

GENERAL BUDQET— LIST OF DBBIAND3



[Shriniati DurgabaiJ
, httve dojLie a good deal lor the apread of Hindi as th e  national language long 
before Hindi was made the national language. They Btarted the pro]jiiganaa 
for thia language two decades ago when Mahatma (iandhi blessed the m oT e- 
ment. Therefore 1 wiBh to draw the attention of hon. Memberp and purticu- 
larly tho8e critics who Ha.y that the policy of the All India Badio is not really 
satisfactory in that respect. In fact stations like Madras are alrewly giving 
lesaotiiui in Hindi. The popularity of the lessons given in the News Columns 

..alao will testify to this effeei.
Last year 1 requested the hon. Minister to see that one Bulletin in those 

stations might be given in Hindi even to the extent of cutting out one buUetia 
in  English. That also will give the desired result and will be an effective 
way of propagating Hindi.

About the* Musicrtl llound-up I w ish to  Hay som eth ing . T h e  All L idiii Kadio 
is now givin;^ a M usical liound-up of all th e  Provinces. This is not only enter­
taining, but it provides on oppOTtunity to appreciate the cultures of one an­
other. I suggest that this Kound-up should be made a  daily feature for a n  
hour at the end of a day’s programme. This will also help Indian culture 
to grow more effectively and it will be much more effective in propagating the 

oultures of the different regions than the platform speeches.
With regard to the Films Division I wish to make a few obsLTvatioi ŝ. I  

Agree that Documentaries and news-reels should not be left to privalo. enter­
prise. But there is a complaint that the Government are monopolifiing the 
]>ro<luction of these news-reels and documentaries. It is said that commercial 
producers should be given a large share in the production of these, the reason 
being that they have already captured the international markets. If this is 
done the Government could save some money, they say. But 1 believe this 
is a means of making effective propaganda and therefore it should be left in 
thei hands of Government. How'e.ver, wherever necessary and possible the 
oo-oporation of the private producer might be sought and encouragement given 
to the producer. I am sure the Information and Broadcasting Ministry are 
giving some enco\n-ageinent by purchasing the documentaries that are produced 
by the producers. I am told that recently two documentaries had been pur­
chased—“ Our Pnnchnyat’' and the “ Himalaya” . We must agree that the 
liocumentaries and news-reels produced by this Division are really of \ery  
great ini])ortan(;t and value. Therefore the Government should ccî  pletely 
take over this aspect of activity and give it sufficient encouragement. Here 
also I would like to give this warning that care should be takon to see that 
these documentaries and news-reels concentrate on constructive aspect of 
enings. Supposing the Prime Minister is invited to open an institution. The 
people who are in charge of producing the documentary should concentrate o* 
pving importance to the constructive work done by that particular institutiom 
and not devoting too much attention to the movements of the rriine MinisU-r 
who opens thf institution. Thi& will encourage t«he constructive work done 
by the iostitution.

We must agreo with the oriticism that the speeches of the Ministers and 
their activiticjs are too much broadcasted. Not only the newspapers but also 
llie radio gives too much importatice . . .

Shrl Tyaiji: Orders have already been piven to the effect that if they 
neglect the Ministers they will be punished I *

BhilmvtL DurgaM: While talking of films I  want to draw ttie attertion 
of ttie hon. Minister to a point whieh seems to be agitating the film producers. 
n i t t  was also vincharitable oritioism tiiat oiir films represent only grand- 

..mfAher stories and mythological themes. There is also complaint that they
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tu’e not educative enough. While talking about the radio I said that it should 
not be made a school teucher with a cane in hand. The same can be said 
with r^ a rd  to films. The cinema is the only entertainment that the poor 
village population of India can afford to have. There are many fomis of 
entertainment for those who complain against the length of films, such a* 
dinner and lunchet>n parties, dances and many other forms of entertainment. 
But for the potir villager who walks ten miles from his village with half an 
anna in his hand to see his cinema would certainly not like to see ard hear 
the teachings of Ramakrishna Paramahamsa or Einstein's Theory of I^elati- 
vity. So the rural population will suffer if the length is cut down. They 
know the standard of films they should see and the producers also know how
io react to their tastes. I therefore appeal to the Minister to give his thought 
to this matter.

In regard to the length of films he should bear one point in mind. There 
are films produced in the regional languages and they have only a local market. 
There are other films which have a fairly all-India circulation and market. 
Therefore there is no poii:t in saying that the films that are t^nxiuced ia 
regional languages should be only of a particular duration. I would therefore 
appeal to the Minister to consider whether such films should not be exempted 
frotn the operation of the rule.

I would like to submit one point with regard to publications and then I  
have done; I am very glad that two publications have been suspended. I  
«xn not sorry: I am very gjad , . .

Bhri T. T. Krishnajnachari (Madnm): Let more publicationa be suspended.
Siirfinati DlirS&bai: Those publications which are necessary for £orei|^ 

consumption may be retained but I do not see any necessity for Oovernme^ 
taking up all sorts of publications for home consumption. Is iJiere no other 
way to propagate the views and news of Government? Instead of taking the 
whole responsibility of mamta^ning this division, it woufd be better to pitch 
upon deserving jo\ivnnlists who are already running various newspapers, 
magazini38 and journals and give them all the encouragement that they 
deserve. That would be a more effective and potential way of propaganda than 
Oovernment taking upon themselves this additional responsibility. Thie 
would not only save Government a huge expenditure but also help t̂ he jour* 
niJists or institutions which have brought these journals into existence.

ICtmldlwar Datt Upadhyay (Uttar Pradesh): T wish to deal with
ce îiain aspects of the Information and Broadcasting Department of the Gov- 
-emment of India. As regards programmes on the radio, since the previous 
speaker has dealt with that subject I will leave it.

The first thing which strikes me in respect of this Department is that it 
is not given the importance that it deserves. In fact in this age ^  democracy 
or people’s raj the future cf the nation depends upon the development of the 
facilities of the T)eople who make up the nation. In this regard the activities 
of this Department are very useful and effective. In fact radio broadcaste 
can raise the cultural, s*)oial, economic and political standard of the people 
if they are properly conducted. I found last evenin^r in my discussion with 
the hon. Minister that he is taking a keen interest to imderetand and is also 
aware of the varioua complaints and the drawbacks pointed cut in n*.spect 
of this depaitment.

Badio broadcasting is bIso  very useful in many oth<5r wavs. U n}gw 
% great role in the maintenance of world peace. When there is a r^ce^ Wr 

destructive weapons the radip ie the only instrument ^^hich can 
TOmbat not only the atom bomb but even the Hvdrogen bomb. So radia 
broadcast# have their hnportance but that importance is not being realised
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I  And there has-4>een retre^nchment this year, which is due to lack of 

Certain amount of funds are being taken out of this department to be utihsed 
elsewhere. When you want to cover such a vast country like India, when 
you want to educate, instruct and present facts to people, to equip them to 
be good citizens, to make them understand their responsibilities, and you do- 
not want to spend even ttie amount of money which was allotted Iwt year, 
it is not justifiabia and the amount aUotted also is not sufficient.

[S hhimati D uroabai in the Chair.]
Money sliould be spent liberally over it. We must make this Department 

more useful, more efficient.
WhUe this Department can be very profitable and verŷ  useful, it can 

be very injurious also if it is not properly handled- If the persons who ar© 
managing this Department are not suitable persons, if they are not persona 
who are interested in the well-being of the nation, if they are not patriotic, then 
this Department can prove very injurious also. That being the importance 
of the Department I think more attention should be paid to it.

When I speak of the persons who are managing this Department 1 go 
back to the origin of this Department. This Department originated as a private 
commercial concern. Naturally the motive was profit. Afterwards it developed 
into i government department. But when it became a government department it 
became a department of the government which was foreign, which was imperial­
istic. Naturally the activities of the Department must have influenced the men* 
tality of the persons who have been working in that Department, and, as I have 
known, there has not been any overhauling of the Department. Mostly, the 
name persons have been continuing except for those who have gone away 
to Pakistan or have somehow or other left this Department. So, nty sugges­
tion in that respect is that, because the Department is a very effective De> 
partment, a very powerful Department, some young patriotic journalists should 
be attached to it. I mean that journalists will be the most suitable persons 
ta work in thin Department.

An Bon. Mambar: Hon. Minister was a joumaliBt.
Pandit Monialiwar Datt Upadhyay: And that is why, I think, the hon. 

Minister really appreciates the drawbacks and difficulties that are being pointed: 
out to him.

As I pointed out just now, if a little improvement is made in this Depart­
ment it can be a very effective instrument in the hands of the leaders of
the nation to improve the lot (̂ f this country. I said in the beginning that I 
wanted to say ttoniething about the programmes but I do not propose to do 
•o as thosa things have been said by the previous speaker. The most impor­
tant tiling that probably appeals to every mind is the rural broadcast, because 
this vast country lives in villages: our people, the masters of this country, 
mostly live in the villages. Ic i? for them that we have to make arrangementa 
and see that they realise their responsibilities, they become good citizens, 
they are ]>v< peily informed so that they may take their proper place in the 
governHiice of the country. In regard to this rural broadcast I find that there 
are very m any difficulties. Although attempts have been made to surmount 
them, the .difficulties are still there. Ouw ia a vaat counfary of long distances, 
and then we have got a number of languages, a number of dialects. Then
there is a dearth of technicians, engineers. I t becomes very difficult in the
rural area^ even to get the batteries chafed. So, these difficulties stand in 
the way of o\ir making the best use of radio broadcasts for the rural pc»pulation. 
The onlv suggestion that I can make in that respect is that there should be 
•mall radio trsnsmitting stations in the district headquarters. This removes 
most of the difficulties, because in that case the language difficulty is solved
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to a certain extent, rather it absolutely solves—the dialect question. And 
t h e n  the other dilfioultjt, the difficulty of long distnnoes, a tm o B p h e r ic  distur­
bances that take place, that is also solved. Arrangement can also be made 
1 ( lutrging of batterieB and oth^r ^Qungg. I  oan Yeirj well see that there
would still be some difficulties and the lack of technical workers is there. A 
hirge number of workers would be required, and so that difficulty is there. 
But, as people are getting trained now, in the near future I t h i n k  t h i s  sug­
gestion cap be implemented. So, when the difficulties are solved I th i^  
this l.^epartnient can be used as a most powerful instrument i n  t h e  h a n d s  
of the people who are now charged with planning, the Planning Commission 
that now been appointed, because it is the people who have to be a c q u a i n ­
ted with the problemB that face us. It is only then that W6 can have a solution 
for our problems.

Then there is one thing which I have to point out which is in respect ol 
the proceedings ol this House. Well, the proceedings of this House are broad­
cast. Generally they are not given in full, the names of the Members of the 
Parliament are omiUed. I mean that sort of omission should be avoided.

1 wanted to make a few more paints, but as there is no .^hne for me to do 
8 0  I  shall finish.

% t  < ^  ^  ^  aft? ^
^  ^  fsr f^nrnr «pt»t |  i

3R  m  t  finrnr W fm  ^  1 1

^  ^  ^  *pt TTc? ^  fw rr f  i?n :
aftr WfrT 3TT *lf t  f*F ^

% ^  ' T f ^  I ^  cw  3 r f ^  ^fvTt m  f*r

^  t  %  SFTT #  ^ 3 ^  ^  ^  WT f  '
^  m  f ^ n r  % si% arw ’(ft v^[6vtt

I  3ftr w  ^  ^
srt  ̂ tts? aftr

«Tto armfCTT 5inrf ^  ^  |  I 3|H
^  ^  ^  artT annr % ^

5FT W  t  • ^  t  ?

ajiflnr ^  i ^  amnA ^

1TWT ^  'ffiw  ^  3rh! ftnrvT ^ h R  ^
3ft *pt a i 's t ?TT| flw i I anw v t

g e n e r a l  b u d g e t — l i s t  o f  d e m a n d s



f f̂W>U ’T^ Vnd* 3ififiiPR<

^  w ^ » a i r o # »  ^  supr-

^  5Tv«PX, ^  iffw , ^ a w f t f ^ ' ^ ' l  arrw

31rX«.<. % ^  i m  

'3tn7T dN> ^  "ERTfrt 

^n:^, 5(fT (^5Ff<fiFW T‘) jV T '9 iW  t ,  ^  ^
I a r^ t ? f f  f?T*p^^r a rh :  ar^ft^^r a n ^  ^  ^  | - ^  s t t w  

3TT# ?>f^H W 'W .’% fww ?T 5 f^  ?>■' 5T5T

^*Cr I ^  «W> ) (Corres-
poodcnfct) |r ^  ^  3RHC: p iit  Siî i 'Tt
3 T ^  5T^ T? T ^  1 3 f t r  |» rrft ^Rapn: ^  ^  ^  ^  w fftr  ftwr

W T T '^ ^ J W  ? rw K  % f>Tf!wff ^ n f ^ ’̂ :5W TT t  ?nnr. »R ^  
•T^ 3 '̂f^TO"^TIW ^ ^ f^ lif t '‘' '̂^*f»i TT ^̂ iVT* 3ft

»*^p^ t  f t i F ^  m rr

3TfwfT«RT 3ft ^  I  >ft ^rrot ^ ? r r  ^  »Tf
fi anqift m?r*r |  f^5|o % v (U. K.) artr-f o i^^o it® (U, S. A.) % «it 

f ^ n r  f  aftt a iw  3r«®r^3T«®T
f̂ PTT’Tnn'! f  I ' vt4 at*r^!^‘ w fttir f  i

j»ft 3Wfft > rm  ^#t«BTT m -  fe q r  f  <ft fafsF t ^  3 i^  

^ 3 5 ^  3W ^  aftt f*rm «rt̂  # ^>rr
I ?ft Vt «ft f% Msar SFT ^̂ rsr >ft ^»mT % ?t

iTi^" t̂*!T 3tŶ  TT^VtRct (Information and
Broadcasting) #  sft̂  «rf^^T f  ^  t  fiNlVT ?nf|? % ^
aiTOT aFT?TT «H % 3 T ^  ^  1 ^  #  WT%^ ^FT^ cTT̂  ^  qT cr^ 
^5T ^  3RP: ^ T  I Sfm- Jff t  f% ftRT# ^  % R  sfk 
»̂lrT̂  T# 3ri?r %. >ft fiinw W ''^  «twp w  «pt^

^  ^  ^I't’̂  ^Vl 5T|'?T» ^  ^  oiW*^ VinT’3n‘

t  JFTT̂  3if: iftF.^3?r^ smrr% I
jnPR % F*rrf<iTT ^  a rrcfw f %• ^wlh ^

f??^t T̂RT ■*T.̂  ^  fr* 30Ffftj^- Tt*»5^  w%^f|*^t v f‘snwr
^  I w  S T l ^  % 5 f S S T « T f t ^ T a » |% ^ R ^ > T r % T s p # f ^  q W T
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^  I ^  5T 3TT?lfr =^1 ^  3W% t
^  ^ '  r̂%»Tr 1 ^ 3 ^  ?ft % ?rw F ^

■5(31 qw ^€f ^  I f^pfWR-#^ 5T#f ?rr̂  ?r?rR^ arrw ^
^ f o f t  ?TJSfrT^^ aftr ?rW % iT  ^  Wfr»!?T^ 1 1  
!̂rr ^  ^  ?r̂ rft 1̂  ^ iprf% ^  grr̂ r̂ f̂r |  arVr anr̂ t

^ f%  ?m̂ sin<fV sTJrr̂  r̂r ? r ^  t  i srsr ?r̂  sm r % arr̂ jft
5rr?f̂  f̂?T 5r|f ft ?r̂ <Tr i t

finrnr <tt ^  % arrrft ^  i 3ttt̂ > *tt^ t  ^
^  5*Tr  ̂ % TT t ‘, 3ftr jrf»̂ T t  arjr̂ TT ^  ^rrcft 1 1
arift "fwTT" # '|!?TraK # ?TT*rT 31  ̂*PT ^«frty|3n t  srr̂

|a ftt ^  ?̂T55TJrr «fr % ̂  ^
#wt* srmx ^  TT qr i sm  

w y ’ f w c  ^  ^  ftwrr f̂WT ^ s m  ^

?«rT^' ¥  ^  w #  ^ 3 ^  ^  an?ft |^ 3 rk  ^ Ttff-r<i'<T<̂i
^  ark fTRFr̂ f̂  #ir^%-W^ qw f  ?ft f̂?r ?> 

^̂ isTi vt WTsft  ̂ I 5*T,- ^nrfer sl^ ^N" w
TT̂ jpf ift f;r 'Tff 31̂  R̂TTTt %

#  f t  I s n ^  f?T% ^ m o  ^  fT?y ^  #  sfTfT %
% ^5T ^  ’fff ^  ^  t  I ’’TT^ w ^  ^  5^ sm r
^  ^  »T#n^ f'^ft’̂ '  I ?̂rt?r f̂tw
5flfer #rfef t ’3 ^ ^  '^■'^■*PT^r t  ^  ^ atrr

3W  artrt qf I 
f^<rr>T̂ <t)^(brocHure) ^ ^ > m tn  IPTT
srr#' # 3Hlfr' (lan^age basis )-̂ ŴT %‘ arWHT' qr

^  *rir |  I ^  a n w t  iwiwprT'^5?rr f  %  -nirf^rT^r 
aftr *TRT«rR?r ?ftjfll->i%aFR7̂  fjRifj ^  w  ^  ^  ?ft?F ^
t  ’T? ^3  ̂ ^ft arr̂TTTt f  %r^ Tff tTff ^  ^frfr 
^  t  < ^  sftsr^ *T «TT ar? ^  ^  ^  W’yprr
ffITT ^  f̂ HT *WT l»̂ '»fl|t *̂W<!il fv M̂iX ?TTfW ̂  vff
TrmR ^  q«T iff «i!T finrr w  aitfv ^
SFT ?rr̂  «TT. I amr fJR f̂fe»r wrfiwr?: fif̂ rr
t, arnr firr(t ftwn ^  siter frcHT fim f«r ? uf̂  pr fir̂ nr 
?PT ^  iRTTr ^  »TTsr?' ^ 3rt ?T̂  rft ^  jrrsr % ?rt fn 3^
-’m r  ^  ^  ^  I, qrfrT aftr
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^  3T«# «pt amr t̂PFrTT |  I ^  acwOrff ffr ^

I  ^  ftnsfT fa n  t  3t r 9irktt f ,

3HP: ^  ^ fsRT stt^T ?fr T̂ft ?TR 5 T ^  f iT ^ ,

%f%?T ITJP «TT ^  >ft g??f ^  »RT, ftRT%
^55 T ^  t  f̂ F Tnr^ri? ^  f  air arh: «rr^rf ^  |3 tt i

% ^TVih^fbr (Documentaries) ^  *mT?yr f  I 
^  ^ 3HT^ ^  «f)r I R̂TTf’î yr̂ y ift ^  siirf^T 

3 ^  *pt sft ^ ^ ^nr ^  ^'fV I

5 ft) 5 * 1 ^^R rR rrf ^  *iiw+i ^  f% fV^r >>*mt 

^  f?in ^iRT, 3̂^  ^jtt ^rtt a r fV ^  f̂*r,
^  ^^wrqr 5Tirr 1 a n r ^  ^  ?ft ^  % s j t ^  f  1 

^  ^  I ar :̂ aPT# aftr ^  y r  m ? ^  ^
fw# ^  #JTR ^rrf^ I ^  (Brochure)
t  ^  ^3?^ sTcTwr t  ^ ' T T s n ^ ^ f ^ ’TtTfaf t r  w f ^  

^  tH  ^  ^  W f |  t  I 'TŜ TT ^
cn  ^  ?TT ^  % 3TR ^ T T f J r t  sft 3pJT

T5T f*rf^^ Pfî TgyaV I  tj?T% ^?TT SRTT st^F
sN) r̂l'fjj 5 T̂T 1'^ , ^  TT f̂ prpn ^ ajYr ^*ii\ *1̂  3TTT

qr ^  ^  t|  t  ITT 5T  ̂I Tm 5Jrar ^  ^  I  dt
f t n : ^  ann: % arr# ^j<TT 

^  H ^  JIT ^  ?rwn: t t  3̂^  3 r ^  ^  ^ q ^  ̂  ^  ̂3̂
a ^ n ^  ^  «WT TRwr 11 3ft q r  ^
^  ? # ;  s m r  % ^?nfV ^  1

1 ^  3ft f*TT̂  'Tf*Ŵ )̂ RT (Publications) ^  ^
% f55̂  ftrerr;qfT(sRTT)sft^i|?iT(^ t  m 5T<f? ^  ^

\̂5 stRt^rt *T^r^ a m  f  I ftw  snPTT % is r^  % fe# <rr «pt
5T(r?«)[ a jW T T T ^ ^ lf ^ a f lT ^ W T T ^ ^



^  w r c  % jti| t iT f a rr f irn ^  f  3̂5T% ^

#  sftlTT>T ^  I 3ftr ^R ’TTTt ^  %3n% 5TTOT

ift̂ TT =5rr^ I t  a r r m  «in?T w  artr a n ^ P r ^ ^ T ^  ^  ^

W T  ’̂TT grrrr sftq^Nrr ( s r ^ )  ^ r  f̂t f^rrft ftrsrr

{English translation of the above speech)

Shxi Balwant Slnfh Mehta (Kajasthan); This Department is concerned 
with our national life and culture. I t  is the fimotion of thia D epartm ent to 
apoiise our national feelings and emotions and to form our likes and dislikes 
in conformity with our culture. Now we have to see how far this Department 
has been successful in this respect.

Since the time we have adopted Hindi as our national language, an even 
greater responsibility has devolved upon us that we should spread the message 
of Hindi to every home in the country. S.o far as the AIR is noncerueil, we 
find that the Hindi-knowiuj^' world has practioally boycotted it. l\Iany of 
ithe Hindi scholars are still continuing their boycott of the Radio Department, 
and this boycott has not been made by one or two persons only, but the 
renowned poets of our country hke Shri Maithli Sharan Gupt and Shri Bal 
irishna Sharma, who is a member of this House, have also boycotted this. 
SLnd, moreover, many litterateurs in our coimtry and the lovers of Hindi
world have also boycotted thib. What are the reasons for this? It is generally 
•aid that those persons who are eminently fitted for employment in this
Department have not actually been appointed. This Department spe9 ialises 
in those persons who may be very efficient in their work but are abspluteW 
unfit for it. We should engage such persons who are scholars in Hindi 
language and are living a cultural life—I mean those cultured persons who 
cam very well understand our aim and object. Today we have not only to 
flavelop Hindi as the national language of India but have also to make it an 
to.temationaJ language. Therefore, only those persons should be entrusted
with the charge of this work who have got sufficient hold on the language^
jWe do not want such incapable persons who may not even be able to pro­
nounce our language properly and are not acquainted with the specialities 
inherent in the language. Today what happens is this that there is no person 
amongst those hoUUng the key posts such as Station Director and Pro^rHmme 
Director etc. who is capable of managing the Radio organization efficiently. 
^Similar conditions prevail in the Information Bureau, and that also is dumped 
with suoh inefficient and incapable persons who may perhaps be capable in 
{(heir work, but in their present posts they are functioning like post-offices 
and releasing the information received from the Ministers hither and thither. 
Moreover, they cannot aUo satisfy our renowned and Special Correspondontg 
and thus it is not having any salutary effect on our country. For this reason, 
A e work of our Government also is suffering, because the Notifications isstjed
&  them are not published in time and thus after the lapse of time they 
alj^gether lose their real importance.

In addition to this, great indifference has also been shown towards our 
l ^ r s .  You know that the Foreign Information Department in U.K. and 
KJ.8.A. send the best pieces of their literature for publication in Hindi, whereas 
|ba whole wcwrk is done here in English. Since we have adopted Hindi a s  
ra r  national language, W3 should provide highest posts to the Hindi S'cholarv,

OBNBRAL b u d g e t — U flT OF D ittU IfD S I f t lT



[fibrirBa^wani ^ h a  M ^ia ]
^8 fcr as.ppSBible, and our entire worl\ should be conducted in Hindi. I 
hoped that our this year’s Budget would also be in Hindi. 1 also expected 
frpm tJbe hon. Sbri Diwakar that he ghould have at lê Bst published the Bepprt 
of the Ministry of Information and Broadcasting in ̂ in d i  bo that it would 
h^ve exercised wholesonje influence on the ooun,try. Seconidly, all 
scholars and artists etc. who are appointed should be learned persons. 'I f  
attention is devoted towards this aspect, many evils can be removed. Many 
persons are indiscriminately appointed here without holding a proper selection. 
B-imilarly the management of the News Division etc. is dso in the hands of 
such persons who are not Hindi-knowing. All siieh persons should be 
thoroughly acquainted with ,pindi. Similarly, t îe News Division etc. es­
pecially the journalists should be appointed from i j i e ’P ^ s .  ■'In the absence 
of such arrangements the present incumbents however dfBcient they may^bCf 
win not be able to carry on with the work satisfactorily. They‘have to deve­
lop their joumnlist experience by remaining in touch with the journalists. Not 
only in India, but in the whole world, Kadio and Information and ‘Broadcasting 
play a vital role. They can arouse emptipn amongst the masses, revolutionize 
the world and develop tfie spread of culture throughout the whole world. So 
long as perscnis of this type are not appointed in these Departments, 
not be able to achieve anything. Therefore, it is necessary thi^t per^on/s (?f 
BU(;h high calibre should be appointed in our Infprmation and "Brpadcasti^ 
Departijients. You know how indifferently our 'Hindi papers and even thofife . 
which are good are treated? Reqently a news item had been published in 
ihe Mtlap even before ^̂ ĉape of Tjaik Ali from Hyderabad and it ^vas men­
tioned therein that the local Were qttffc teefflipient and incapable pf
nandling the situation properly. If ne-vys had been carefully looked itito 
at that time, perhaps, this mciaent would not have occurred. Our ^infli 
papers are being accorded a rery indifferent treatment and it is the ca.se vit|i 
all the ordinary papers in general and other than those of Enclish in particular. 
J t  is essential that we should consolidate all these througn the medium of 
an agency which should serve as a link between these papers and our Pre^a 
Information Bureati. Our hon. Prime Minister had recently told the Press 
ftorrespondents that they exhibit exaggerated headlines. In reality, if any 
fuch type of machinery seTves as a medium, such things cannot happen, 
ought to organize this as soon as possible and create such things whioh iPW 
have healthy influence on our nation. ‘

I t  has been stated in the Brochure that radio stations have been opened 
in almost all «the States in India on linguistic basis. I want to te|l you that' 
•the total population of Rajasthan and Madhya Bharat combined togeth^ 
comes to at least three crores. This is quite a big population, but there is n<  ̂
even a single radio station in that wea. There was only one station j l  
Jodhpur and that too in a bad condition. But that was closed by the Gov- 
emment there. I do not follow wiiy our hon. Minister hfw not enquired from 
the Bajasihan Government the reasons for closing down this station, w h ^  
we ware getting some inform»^n and knowledge through this. Today W|̂  
have iigre^ to the grant of adult franchise. How much low is ^he ^peroeq^ 
age of oui* literacy today? If by means of our ConetHutlon we cannot ^rejyJ 
literacy amongst our masses, we can at least impart them eduofition by In­
fusing knowledge through the ears. But even for that purpose, a Badio 
station equipped with adequate naachinery would be a .nece^ity. A ,cp\Mitiy 
inhabited by three crores oJ people has been tbrow:n bacWard. you can juj^ 
imagine how essential is the radio station ^ r  it. If ttie ra^io ataiiqn had 
been oiosed there, it would thave considerably helped in the spr̂ Qnd of 
tion. fiut ^ « re  wm only one and l^at too hp^ to be closed down. 
given rise to a saying thew that it was closed in Marwar and opened in Dharwar.
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Sunilu is the case with dooumentarieB. 1 happened to see oue or two 
doeumeoteaeo m d Hbma \Mre B&giteh. P«aidlt (kiwohttlal Nfelmi’s trisit 
to the U.8.A. and, umilMliy, ithe do<»mMuat«i7  jelating’toour ConMltution, wWOh 
bftve baoD vpioduaed, »flboiiU he «iii iHiiidi. IThe ̂ Mter'%»» heen pro*dnc«d with 
the objeti Ahst our <oouirti7 ]ZMn 'should <kB«w how Ho oMt ‘their -vote, wbat 
Mrill be ibe .oumher of 4nd ‘whrt will be lHMfr i^hto—«U 'tlilB 'htts been
esplaiaed .id £ o ^ h . !She BagliihAddiwl&g ife<q|»le %How tMs HM]r
will also go 'ihrovgh the GMwtitatioD. Shus we >«hMild produce «uoh fifana 
in Hindi'for the JMDsfit «f our «ouiit>yiaen wpeeWUy ̂ hsN llriug hi 'the rur«l 
aceas. It <J&afl been stated in <1hB >bro<&are'ihftt one or two joninflls fasTe 
been'discontinued tsnd 06 a rowtlt of this a «ivfaig '0f 'fbur to flTe‘lid^ 'has 
bean effected .in ‘Siipaiutitare. SL ^hooia like 4biow -iHt; the papers ^hldi 
had imen published ■ior ten <jmn <o«dd T»t bMome Mlf4Ul>porttng. Wtfih 
rsgaied to other ^^sfen .-publiifaed %  the Mhiistvy, it  «hould ’be >Men ^hMher 
pxi»per publicity is being igiven *to it .and *iah«th«r or not oUr papers «re becom- 
iag melftauppoitisg. ▲ «uA> of iBb. '̂ four >to five lalttis % Bpedt on ifaat socoutit. 
Then ishai are ^  loMoiw <that -tiiese ptfpon had 'been in existencfr
dusii^-{he last-ten yeoM failod either to ̂ bscoan'salfVMî Ktfthî  or bring'home 
to the masaes the aim«nd dbject of ‘OoveramMt? We Have also to Wdtch 
in tblB manner the -progresB of the jounids ’Whteh *sre 'being published at 
present.

We hsre further 'to see 't^hether or not £he other jtublloations which are 
issued 'st present contribute *to the Spread di education amongst the masses. 
We *fiad iSiBt •67 per oetit'. df 1<he woman in this country ^are Illiterate. Just 
as ammgements %BVe been msae to 'pubUdh a joumai ior the benefit of chiid- 
ran, «imikitly, a -separate journal Bfaoafd b e ,published for the women commu­
nity and especia% for the ‘women ^dlk in the rural areas.

J^urther^ there are 2;! crores of Adivaiu hi our eountiy and a Mdio pro­
gramme should also be provided for them .and independent bvoadcaste should 
be made with a view to impart them information and (knowledge. 1 should 
like to draw your attention towards this direction that suoh propaganda as
may ^end to .promote the cause of our education should be m a ^  through the 
medium of Badio.

Shrl Svwato (Madhya Bharat): 1 shall conittie fdy nmaafts 'nily to  certob 
anomalies across which 1 happened to come. Broadcasti^ is declared to be 
a powerful means of ciiHuntl propsganda and odltural education. I t  is also 
a means of encoiiragemeilt to ilne at^ate. One should h&ve ttiou^ht that keep­
ing this in view thelDepa^tment Woiildiiave taken care to see 'ftiat mOre money 
is spent on artists and less on establi^hmeot. B ut I  find trom the figures that, 
ill 1989T^hen -ihe -tota;! expenditure was Bs. .24 laUu, Bs. six l&khs were spent 
as aTlawances to artiste, t ^ t  is to say, 26 per cent. I find -further that for the 
year WW-lfl, a budget _provision of Bs. 88 lakhs only has been made for these 
allowaoces out of a total estimated expenditure o'f Bs. 204 lakhs. Thig oome» 
to only 18 par cent. .Â aon, the figures Jiseloae that whereon the ^ipenAture

eatablishineBt js  4ncraMiag ^  leaps *OBd -baaads, >(he Mttnuienition -paid to 
ifcho artists is «teaAU; botag anrtnfled. I «h»ll substantiate this with figures, 
fn  IM8 the ‘ammidt 'Spent on eMaBUAiment was Bs. 82 lakhs. In 1950-51, the 
corresponding jirovision is Hs. 65 lakhs, that is to say, an increase of 40 per 
iMntt. fa  oBse -tit artiste, liie oKpnflUtiOe 'in IMS ^was Bs. '25 liiMie. but in 
ifliO^l the wwtriBion ie «te. Sdvtafcka, lh a t 4s i*o m y, an idonMs of only '16 'pit 
oeot. Whsieag ihe TiovWon luJAei- aMattMunost Has 1>«B& 4iw(«awd by 
40 par cont., fiw^sion taiAer artiM  4mb 4>o«d isonoMd 1>y only IB per « « i-  
This is like feeding the cook ra.th«r than the person concerned.
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Shri lyag i: Feeding the guest.
Sbii 8arwA*te: Even the figure of lis. 38 lakhs is illu&ive. I t  is luostly the 

result of increase iix stations. If we come to individual stations, we find a 
very sad tale. Take Delhi itself. The actual amount spent on establishment 
previously, ue, in 1948, was Rs. 4 :68 lakhs. I t has been now raised to lifi. 4:85 
lakhs in 1950-51. In the case of the artists, the provision has been reduced 
from lib 416 lakhs in 1948 to Rs. 8*60 lakhs in 1960-51. Take the case of 
Bombay. The actualR on establishment which were Bs. 4*11 lakhs rose to 
Ks. 4:23 lakhs. I ndei the head artists, what was spent actualljsr ue. Bs. 3.28 
lakhs in 1948 has dwindled to Ks. 2*97 lakhs in 1960-61. This is the way things 
are being done. Artists are being paid less and less. The out is more in their 
case than in the case of establishment. I  l^ink this mat4«r calls for the sanous 
notice of the Department. The oafle should be the reverse, in my opinion.
Artists should be paid more if you want tb encourage eirts. What
is the use of increasing the establishment? Simply because a man 
takes an urtist and keeps him in the specisil room and all that 
sort of thir»g, you should not go on increasing the charge on 
his salary. I have not taken what is spent on other th in^. That expenditure 
is also increasinp,, while the artists are being starved. This is one of the points 
which I  commend to the serious notice of the hon. Minister in charge.

Secondly, I find that what is spent« on programme publications oomeg to 
about Rs. 15 lakhs. I t is claimed in the last year’s report tliat these publi­
cations are being operated on a commercial basis and constitute a source of 
revenue. My grievance is this. In none of the materials and literature sup­
plied to U8 do we find anything which may justify or through which we can
verify the correctness of the above statement. I want to hiow the number 
of subscribers; the amount of subscription collected; the amount of income 
derived through advertisements: there is at present only an omnibus figure of
Bs. 91 lakhs under the heading “ broadcasting” . I t doeg not give us any
detailed idea. I t  does not show how far the radio journals are profitable or 
otherwise. What* I find is that in the case of the B.B.C. they spend only one 
per cent, of the total expenditure on their radio programme publications, 
whereas we nre spending 5-87 per cent.—that is, nearly six times the B.B.C.
spend. The B.B.C. is making a net profit from these publications. There
is nothing to show whether we are making a net profit also. So, T would re­
quest the hon. Minister in charge t(> give us details, by which the expenditure 
under this head can be justified.

Now, I want to make one or two general suggestions. The accounting 
system of this Department should be put on a commercial basis. There should 
be profit and Ions accounts in every Branch and every station, so that we may 
know whether a station is paying or not. There should be a balance sheet 
compiled on the lines of a company’s balance sheet. I have very good reason 
to make this sugj^estion. When the Departiment of Broadcastir^ was started 
in 1982, the then Finance Minist^er in introducing the Indian Tariff (Amend­
ment) Act, made the following very significant remarks:

*'They (t.e. the Government of India) consider, however, that the tervioe (i.e. the broad- 
cABting seryice) ihonld not be a charge npon the general taz-paver and thew accordingly 
propose that the import daties on wireless reception apparatus shonld be enhanced so as 
to ^ninre that the cudtoms receipts associated with broadcasting may saflice to cover tb» 
cost of the service.” (

The then Finance Member, thus, gave the assuranoe that the broadcasting 
service would not be a charge upon tfce general tax-pay^. I te re  is nothing 
in the subsequent publioationft and reporta of the Department to show that this 
policv of the Government has been changed. Hbweyer, it has changed in tao«. I
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find fron the report that toll 1988-39 this Depurtment was actually a source of 
revenue to the tune of Be. five lakhs. But we find a different tale from 1938-39 
onwards. When accounts fare maintained on commercial lines, one may find 
out, which branch or station of Broadcasting is a burden and to what extent 
on the general tax-payer.

I want t<) make only two suggestions. I fully endorse the grievance put 
forward by the previous speaker, namely, that certain big areas have been left 
out of consideration in fixing the expansion programme of radio stations. 
Whereas Boml)ay hub got tihree stations—namely, Bombay, Baroda and 
Ahmedabad (and Dhan^^ar is shortly going to have or already has one)—such 
a large tract as Central India (Madhya Bharat) has been utterly neglected. 
This applies to Rajasthan also. This point should be borne in mind. Some 
provinces have got four and some five stations, while others have none. Why 
should there be this partiality? We who are coming from Rajasthan and 
Central India are entitled to have a station in our miast. That is one point.

The other point that I want to make is tliis. There was a grievance made 
on the last occasion that the patronage through Government advertisements was 
largely extended to English papers. Now that Hindi has been adopted as the 
National Language, Hindi should be ihe means of educating the masses.

Shri Satyanarayana (Madras): Why not tlie other languages?

Slui Sarwate: Maybe, but Hindi should have the major portion, because
Hindi is the accepted channel through which we can educate people all over 
India. So, a major portion of Government patronage in regard to udvertdse- 
mente should be extended to Hindi paperg and there should be absolutely no 
■room left for any grievance on the part of Hindi papers.

One more little point. I will take only one minute,
Mr. Chairman: Your time is over.
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^ tiUt }•» lS J  . jfD  t ic .  iJU il ^

o * - ^  ^  ^  U)** )>*»’ 9̂

ts fjJ J i ^ Ĵ fi> jjjC. jf (arrange)
- ^  UfS (arrange) ff v — ^
- ut*  W »>i ^  i  ^
K *) - tj)» J l^  ^  ^jJ  ^J^  Ui^u*.

la-J, tS  »-i4 ^
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^  J f j j  ^U^,dA* »l ^  f* J t i ~  J  ^  d^) a ) ^

*0 ^  jji^h ^  U3( ^
% l <iU j»  ,_,dJ* JJJ •̂ > (point of view)
^ jU *  J.O * ^  ^  ^  ^  ^ 1  i  ))̂  is

. f c ^  ** *  ̂ ^  Is^  . 0 j ^  U<l V ' Jts \ jA  ..«»<*) M  c)*3 (f

, i ^  J*~ J l 9H ~ y j  ->* J^*-*  «**t<

(j*** »» 'V  2  (j)v’f ■ ^  )*̂  ^  O*^
^  ^  i; ^  ^  u ^ i  ts ^  U(H-

'**V'*»J J ^  cjtji'l <jf> ^ W  i j i f  i-t! -  ,^ « a ^
« -i j ^  \fa o * ^  )»>U ^  ^  *s ^  ^  l U i  »l ^

^  )5 Uj JVft. ^  U<| jjf i i  ^  ,J jrf. ^  (_i**3

»j*^ ^  ty j»  J '-* * -f  4 ^ ^  ^  H  *A!) c>Ĥ  - If ufl*#
«»— tJ* U»*)J f»  <» ĵ5yfc ^JXA^ ^ 1  ») 4* l3li%. IrfiJ fV H J .U *  

u S  f* -  *<5 oy** JfTH

Î H* )rf̂ > 'lii'j J l  e>̂ ĵ  «̂ )*-* ^  -M  -Sf «=^ J>*«̂  >‘ f ^

J tJ  K », JtX„ 1̂ y,U-Jl< », . ^

- uĵ i L > *^  «)W} 43̂  y ^ ) J» j H ' ^  * ^ r * ^  tr** ' ^ y

*3 -S^i»- ,1̂  - f* }<  0 ^ > *  A )'**  ^  •»fi- i .

t/H 'f  V  ^  ^  V  -a*^ t?** lA
- *S c5*> LS r̂i W ^  ijJ)< ^  15?

<a- fi ^  «<^*- i ^ ’ *} >5 >* *’’ ^ r “ H
U«qa<̂ .. ^  ijA  - A  jj*) ^  ^'1* <e> V< id ^5*) W

))l ^  ^  S—“ »J ^  »» ^  ^ ' i  ^  IF*- ^  , J ^  ^  tJJ»

e j) '^  - J ^ W  \j*t^ •»>* K ^  ^  ( j^

J> * ^  i- >'i*«-^ uiJ<i6-N{>e L

0*r» u ^  •  ^  O*^ Lf^ )* '-  i  U»*̂ >* <y UWf» *->*“  - 1>*
J%|J ( i J j  4 j i  j5 -  ^  A , ^  <JKt-.(Bf^ )£.«U 

XJ - '*’> ^  «J V  UJ >*tk t i  i .  ^ T  ^

t M  »♦ - L )^ ^  ^  nAtff», J «  ^  , ^ 1

* 4 ^  ^  u r* «  1> - i* »  5? cA<i cr> f* ^



J>> l»U* ^  j ^ * y  0(>*J -  1^*“ i* U>*t'

- i§  J « ^

^  ij*»¥>+)) ^  WJ W  u » l f^
}£mX* y; -  J j f »  ^  <|! ^  1^ ^

.9  ” c5<̂  t»*> ^  )* > ^  • "-4ill y  i

1*̂  ^  <j»f .W*» ĵ»« «< c/J i  u n '^
^  U>)* <i! ^  JL , ^pf > ^  - J  «J) «

: i ^ y  * i» W — (‘fjJjX J ) ^  i  u t^ i  J ^  p  }1)^}H
“As Sanskrit providoi one ef t.the iiiatn s^am n  

crodertAken to present in varied forms the inspiring riohness and variety of Sanikrit 
literature and ir̂ ytiî lgĵ y Such prograi^es > r o ^ ^ 8t <lurioff the year ,irm  aM&oii #all 
itations ha>ve*.taken the shape of a&ptations from Sanskrit drama, recitation of Sanakril 
poetry and reading from Sapskrit classics. They arouse among a  large aumW of litl«nei»- 
an enotional respotise l>ecause of tra\3itional aMOciations.”

•hJU ,)5 .S-J»*#5 I) ift jjts  cajU« -*i ^  I—tu>5

A*<* '( revive.) i.  ^  . |^  «w>A*u« *sJi, ^  t i iA

^  ^  twy<ua~ rt U f ^  ^  ^  ^ - * i  J l  «*»i)

»**» j .  I ^ i  ■ A
ijD* ^  ^  ^  (revive*)

^  f)L» yfyS is -^  ^  ,J*U

V)Mtf 1*^ t«0t! J O -^  '-M ' J *

<jMt »• u^* CrPeA) ^  J ^

i  ^  u t» ^  L>**
)«i o |  )jf J l* i. li  ^  ^

)j«^ W ^ ij'*'* e)’<i ,j-*^

»3 '  4  'e>t< j» i  uief *"W << x<
)jf U>* If ^jiyC m km  tX l l  i j f t )  c J li. £  ta ty i^ X m

^  (BMe) »l v-^U . J j t  ^  *S jyt, iVfu- ^
- 2  L)*^ ^  ,jTt r  c /  »t )•*

ufll/ J J  <J L . ^  ^  U |H *. ^  yjt^ i  P)<|»

yly t̂U fU 'If »A-Jk) (»>•«> Irf *•»» (*>»<> W3 ^  yL»L* ,

j*j K V  u  uiijf ^  i ;  ui^.yb »<a< - ^  ^  j - * U

(rf ^  |U|IFU» ^  ^  JU 3 t  U*J t_to JL ,^  - ^  «fr4K4  } ^ » i^
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^  |5L , ^  l A y  l J j U  ,X - - ^  lJ M *

^,U * tS i_iA ^  SX̂  ^  jjf U 1̂ *34.

v * ^  u t ^  - L>** *} 1>* ^  yf
))f 4 ^ y  i .  Jlyi - J+JW - OiJUjjl - U*5 *Jlqpi< (jof yil ^  ij)* Ueip*-

>3 ̂  - *« tS*f iJ*^ c S ^  f¥  - -?**► i  v^*-*
tS fM, », ^,? J -L , ^)Lfc jj,l<3 ^  l<ft.| *.iWi

J j ^  , j ¥ ¥ ^  »‘>W) ^  £  ^ I j  1̂  fj^ y lX i -  )A ,jJ f ,  i f

■ iS ^ l i i l y ,  yS lf)S  5jKj |>l> )̂}i K uw^^MiU Sr*f ^

;5,( v l ^  U I j^  ^Jy, -  jfD Ufcl^ jjf L ^ l J,> ^

^  LsHty f̂ ^  tff vV *4  - u)* *V  )»-* ( 3 ^  X
W  w ci<V^< fL; i  ^U , - ^  ^  }*>)! »f «,l0

,,j*W iaJ j (^1 )5  - 1*3 |,i pljj 1̂ jMiyi ,}t - >̂*fc

U ^) u)W5 »J < x i^  ^  ly ,  ^  JJ,W) ^ 1  y» yj*^ oi*r*

4J*^ V * ^  - ^  J)US - - J - l j  - 4* ,_,«?»*-<.

i; ^U j ( (jtJla. ^  

J9j-i W  ,jl ^  IT uSil ^  jj^A*E-| K »f 4#

y  ^  ^ y »  - UC, lU  j,*> »0l<3 ^  J * - U“HH A

tf*** u V  ■ Jt >J5*̂  ^  i j«  »•> »‘>W5
- ^ iĵ W? ^  ^  ^ t /  r* • io
JL ,jMil*«J)l i  ) ||^ ) )fj* ^  ,_>*^ tjiA  x<i<) >f>» f ♦ ijlf<

- A  iy*i* »'»*i{3 4S! cs>vU 10 »̂lt< |*f )̂  ̂ >Ci -

4& i j V  ^  u T «  ^  ‘r» M i «»W

l^kt* H »<ii) - c>** -*) >* u*^
tA>. l|5 ) i*aa*JU / i f  ^  ^  vfy»« o * ^  ^

^  f* ^  ^  ^  ^  ( ad o p t) J^ISI

^  o*^  o*—*̂ j** u j - ^  L>*v c M “ u t ^

«y,C-a« ^)fa-*<f -i »< c>** *> 1*^  ■

y  ^  V  c»x  - * ^  " t>** ^  ^  >> t)** ») >«>»3

4 ^ U  U»y. *,,U» - ^  ,_>*t' ‘- ^  ^  W- V

^  » • JrfH* J > w  y  O ** ^  O * ^  <-rJ^
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IkfcJ ^  ^  -  a** C>**
«} ^  UiÛ  y» fiUJUaU iUJ ft, - ») Ji*f U^‘

W |> *  ^  c ? '^  I  ^  ^  W*-« ^

^  ^  ail) |_jA U  ^ I  -  fcl -  (h|l i

^  U^.. yft l_i«3 ISJf ^  ii )j| 4  L . ^  K J

*i ^  H Ui^h S * < ^  4* I V  »■» -t>*» »)
. ^ la .  „.i ( disadvantage)

))l -  jjfc U) )S (<>Iî 5

£  t-At.1 fijfi „f ( j ^ , T  <5 1̂  - U»l>. ^  ^  **a.U

**t)) i f f  TA iJ>-» ^ I j  £  -  45 1 ^ *  i - W  V—Us

^  wi*x »l «S> 1 JU ^  - V r r », JU ^  1% gp.
(_»♦< ,_/A iJ)T i-iU«./ ^ j»  Uiil^ U(i - jk U) t ^ l U  jX»

»j l3 ^  cj* ) i j* t  ))l Ct>Ui)ji

i  fcUJ; ^  ^yyi yX3 ^  ,,1̂ WiJ-f

- J i  ^  »*>W3 û *i' )>> U>* ***̂ ’̂  ^  *+a.L#A)

{Engliah translation of the above speech)
Wani G. &. Xusallr (Punjab): On the 26th of March lasb while this subject 

was under diseubsion, the Deputy-Speaker had to ring the bell for obtaining 
the quorum. But I feel gratified that this ig not the case tbday, although the 
attendance is thin.

I do not think I can do proper justice to this subject in such a short time 
at my disposal. But I should like to mention one or two things and the rest 
I  shall not deal with. My difficulty is that I  am a petty poet and if
many subjects pass through iry mind and I cannot arrange, I  forget these.
Therefore, it is very difficult fc  ̂me to arraage all these points in such a short
tiime. But one thing, I must brin^ to the notice of tfie hon. Minister and I  
consider it a matter or paramount importance and I  should, therefore, like to 
take it up first of all and that is the language question. There is no doubt 
in it that Hindi has since been adopted as our national langua^pe. I t  wa& some­
what doubtful last year. But now we have passed that Hindi shall be our 
language. Previously we did not find much difference between Hindi and the 
H indust^i names. But when the Hindi-knowing people placed 
their point of view before us, we agreed that the Hbidi was the most 
appropriate name and I supported this. But judging from the typo of

ffindi which it is being edeavoured to bring before us, it so appears
that it will be very difficult for ns. T have Iflced one or two sentences in 
the speech delivered by the hon. Minister last year. He said: "But we have

think that even the Indian culture is such a thing for which we require a 
measuring rod. As far as I  know the Indian culture is so vast and extensive and 
it stnnds on such a deep-rooted foundation that it cannot drive away anybody 
from its fold".

This is true. But we are thinkin^  ̂ that if such a state of affairs continues, we 
shnll l ave ourselves to run away because the Hindi that is used for the purposes
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fGiani G. S.. Musafir]
•of broad6aats from tlm A.I.B. and whioh is cMed as ‘Hindi! i» so difficult that 
it is not/BusoeptiW0^oi^bw»g^und^rs4o<^ people of‘my calibre. I had gone 
to Srinagar a couple of days ago. Th& Major General oommandii^;. our  ̂ troops 
tk«r«»-tol4. me* thfct our jawans do not listen to the A.I.R. broadcasts—they 
listen to the Pakistan Radio. Whenever you see, ttey  are fouod listening 
to t(h*i» Pal^tfta B ^ io  because they cannot uuderHtand the la^iguaga used by 
the A.I.E^ I.have myself seen it. thftt those of owr- boy# aad'giilfe who are 
Birtidying in the colleges, when they listen tcj this programme which is called 
pvre^'Hindi, they ar^. unabW out whither thfe is being broadcast in
Hindi or in Arabic. If the pointer does not indicate the Delhi Station, they 

•<5awiot̂ difiihig4ii8h‘*w be^r tbie Iwroftdcafits ffom Delhi were in Hindi or in Arabio 
from Lahore. So, I take it that Hindi which,has since been adopj^i as, our 
National langwafB ift-the-Kiothittr of atl languages and it should aesimilat<  ̂ others 
also. The President of our Gonstitiuent Assemblyi hon. Dr. Ba^ndra 
IVttSftd, h»d set* up ft Oentfal ’Committee of the language experts and it con­
stituted of expats in the languages spoken in alt t l^  States. 'Hit bbm. 
Mtnister of Bth.te for Inlortnatdon and l^oadcasting was also in this Conurwttee. 
So, the experts who constituted that Gomiiiitte^ then exprensed the viev^ tlrtit 
those words which are in common use—may be Sanskrit, Persian, Arabio or 
even E ng lish^haU -adop tied  and tW« language will be made an easy one 
as far as possible. Only the other day, Shri Satyanarayanl^, thpuj^ not 
ooHHÂ . fpem a- fflndi^Bpeaiing. ppovkice, delivered a speech in Hindi. We 
were delighted to hear this. If everybody, begins > to speak Hkidî -̂ in -this ̂ aaaier, 
it "can become popular very soon.

An objection was raised last year that the religious programmes which cire 
l)roadca8t only from Ddlhl,̂  ̂GAKhittA and TVichinopoly should be transmitted from 
all tho stations. The^hon. Minister th w  thought it ̂ to >be* fl -̂dilRcuit 7 »Mp08 ition. 
But when thw den»nd , was+b©iu^ pressed ivom evwy side, he found out' a 
solution aiKl rep,Ued that itjwilH>e pw ided tin tto  name^ of cultural programme, 
but it apponrft from the report for the year under review that he has oonsid^ 
ed the Sanskriti programme alone as the cultural programme, Thê  rejy)rt lays 
down:

“Ar Sanikrit provides one o f . the. mainv of Indians cultural trftditJone, A.I.B. h««
unddrUken to present ir varied forms the inspiring, riohneu < and variely of Saaikiit; 
liters(u pe ani4 nfiythology. Bieh programmes broadcast during the year from alaoft aH 
stations ha^# taken > tker s1i«|m ̂ of adai^Atbmi from Sanskrit 'drama, recitation of Sapskyit 
poetry and reading from Sanskrit. cliaiincsv Th«y arouse among, a l a ^  ntimber of listeners 
an emotional response  ̂ becauser of traditional associations/’

The manner im wWoh- this passage hUs been worded is correct. But Ti am 
doubtful whether .SaMskritf can be revived as a language at present. I t has 
been further meattonedHn-^ tke repfyrt thiftt Sanskrit is still spokeUt and under­
stood at certain plaees; Bmt it seems dilfttouIt to revive Sanskrit as a lAugjiage 
in this present twMintieth' centtry, and I think it would tend to weaken the 
caufje of oup̂  Hindi if we' merei^f' devote our attention t6 introduce diftcult 
Sanskritized- wot̂ ds in it. Lbtin was the language of almost the whole of 
Europe during the tc ntiv’centu*^. There are very useftil books written in Greek 
by Aristotde, Socrates and Hato and their books are today tAughi in the 
colleges even after ? theJapse of many centuries. But< if anybody tiow thinks 
that Tiaiin and-Greeks cant lagain be rtvived in the form‘ of any language ov that 
Britisher^ will foresake’ the* Engbsh'> afid again ad(ipt Latin, that would, of 
course be very diffiAul^J' Sos I am not opposed to ShnskHt, but I regard it as 
fho fo\mtain-head of culture and I think there will be nothing bad in it. if 
\iseful recitation.s-from the  ̂Gita, Quran. Ouni Granth Sahib and the Bfbie are 
broadcast frô >̂  the Radio.
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From Secular State'*, I  understand tihe Bame as the hon. Mitiister stated 
jesterday during the oourse of a disoussion that anti-religioua* or̂  utt-reHgious 
8 tate does not oonstitute a seeular. state^ but it is the im p ^ ia l all
religions that makes a state ‘Secular’. So far as Gita is concerned, I  think it 
is> undoubtedly tki0  best, but! it^^tokos should be btoadoMt' t^gatktor^witld  ̂their 
tfftiislatk>n: 80  ̂ tkAt evtfybodj xttay be< able to foiifw aad  ̂ undarstaitd thea«, 
Thji^e is no di^ubt in> it; thai the  ̂cultumi Sanskrit"  ̂programoMav whieh are pro­
vided, by our hpn. Mimeter are/aJjL good;.' Bat 1 thank be imioh better
if in piaoer of th;efte prograzomes/ annotatioiia dranm inom the Upnishadt, 
Bible imdi Qumii and ^oBe poriionft of the Holj Guru G m ttub.i^ichi am in 
Hindi,, iiro recited. But wbateven language isi used, it should be und40«tand* 
able by aÛ  You,may» however^ b])r'recording, the Saasknt piograinme btoad^ 
ocMtî iî  to the, peopler at Banama^em Tirupati wh^re Satukrit is betler undert 
st'Jod; 1 would like to say one or t ^  tUngs more. I Bhouldi like te speak 
a  few words with regard to Punjab and the Punjabeee. Uptii now Punjabi 
and llrdu have betm in vogue in the Punjab in addition to Bngli^h. All the 
people there are conversant with Urdu and Punjabi. J ^ d i  wag not* frequenfct 
ly used there. But in otiher Pkovinoee bii«»adcaeta are being made through tha 
medium of respective regional languages because those languages are uuder- 
standable there, such as in the case of stations in the Timil, TelUgu and 
Kaniwida speaking areas. This is not the case in I\injnb. TMere only per 
«ent. of the programme is broadcast in Punjabi from the Jullundur Stfltion and 
thati station too in of one Kilowatt and it ia so weak that it is not audible beyond 
the radius of 25 mil̂ t̂ . If the weather is good, it can algo be heard at a long 
-diiitflnce. Btit it is n very weak station. Here in Delhi, the Punjabees comr 
prise of nearly half of the population which ranges between 15 to 20 laklif? and 
there are twenty thousand radio sets and out of which at leaat ten thousand radio 
licences are, held by the Funjabees. But the time allotted here for the broid- 
<jast of Punjabi programme does not exeeed more than fifteen minutes.

Ssoondlyv I have to say something in reipeot'of thfe Ptinjabi Arti^t« number- 
iog cibout twenty^ or twenty-fi^e who are r»titt«g hero. They ax  ̂ not permittod 
to spook from t ^  Bad}o Station on acount of the reaeon ttot<thoir Hindi pro* 
nouaciotion is bod. Theroforo, thoy are isolated. I t is obvious that whon 
addf)t«amy wotid, wo should not*ithink'of suoh things. There are two types of 
wordo  ̂ via; tatsam and tadbhav* Tb^ former means those Sanskrit wr3rds 
whiich are sjw>kie« in an unaUered form aawi the latter ate thtwe whtoh have been 
adapted, f6r instanoo, if the word' i»*pronounced^as **j0ban‘\  it
•caiinot be said that the pi*onoune«attei is-intjorwct. Whon thfe hon. Maulana 
speaks Unkr itt thia H6wo^ he proQounces the wwd ‘'April” and “Fehwaary" 
aa “ Apmir’ a n d r e e p e o t i w l y .  Sitnilwly we pronounce “bottle” a« 
' ‘botoZ” . So, Ruoht dorivatod wordr ahouH invariably be taken as correct; 
Thiwvft woiHjiwMeh beoomoe odUoquial sfeouM bi» tfieatod^ as > conreot> Tha 
Hindi Sahitya SamfneloH authorittos tMnk^ that ’no^ onl.V the pwnoui*ciatk>n o£ 
ttMMO who are Graduates in Hhidi'and MPAVs in Sanotait tvom the Punjab 
Uttmrsity'is iueomeet, but tihey* caamot also prfmounw corweetly  ̂ l>eca»yse, they 
are Ptmjabi^sv what I mean to say ia that'thia^diiAd^aotogO 'fm ri whion 

thO' Pmjjaheeg aro suflaring should bo ramovod.
IM list apologize for the tmnsgression of time*limit: But with* your per-

misBton, Madam, I should like to say one thing more and th ^  iŝ  that tho 
expenditure in respect of Artists does not bear any proper proportoln to that of 
other etafl. 1.0 ., only R». HO lakhs are ^imnt^on aoeouat of Artkrtaj Ltm^ year 
this amounted BIi. lakhs. 'Phia yeartaUhough^ithevaBiouDt rhaa beetle rotsod 
by Bs. seven lakha< yet the radio remaina unaltered. I should aiao urge that 
the Artist staif shonld be treated.ias Oovemmont sorvanta^and th^y should be 
afforded th..> same fnciUties so that tihey may be able to put tn« ufefui'isenrico. 

^he artists should b<) treated commensurately. With , these words, I would 
resume my seat and apologise for having takldn two or three minutes in excess.
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Stun Mudgal rose—

Mr. Obainnaii: Msy I request the hon. Member to finish at 6.10?
Shrl Xuilgal (Bombay): This is an important Ministry since it deals with

the minds of the people through its thriee main activities, iVc., the press, the radio
6 F. films. I t  not only instructs the people but it informs, entertains

‘ * and enlightens them. This Ministry's work during the current year has 
been very good in many sectors, but its futune programme is handicapped by lack 
of funds. Therefore ways and means should be found to augment the funds ot 

Ministry so that its important work can be extended in many ways* For 
instance, the radio is an instrument of propaganda to accomplish certain 
national purposes and it is not done as it should be done. Our propagauda, 
whether internal or external, ig very defective. We may be soon confronted 
with the need of making use of our radio for accomplishing certain purposes 
to forward our national policies for which I do not see any adequate prepara- 
^aons made by our Broadcasting Department, and I urge on the Minister the 
necessity of looking into this and improving that particular activity.

Coming to the internal development of our radio, the Ministry’s Handbook 
tells us that community, rural and foreign programmes have been introduced. 
That id a very good development indeed. I understand from the Ministry that 
they have beeii working on certain types and Rpecificatdons of radio sets for 
our community and rural programmes. In this respect I  suggest that our 
Broadcasting Department should encourage the manufacture of radio sf̂ te in 
India, and the types of radios that we require for our internal consumption, after 
proper census has been taken and the annual requirement of sets ascertain­
ed, should be divided among the existing manufacturers and assemblers of 
radio sets. This way we can build up our radio industry very rapidly.

I ’hfjre are ârioUB other aapects of radio work for which more funds would be 
needed. As our Finance Minister is unable at present to supply all the funda 
needed for the important work of this Ministry, other means should be ex­
plored. Unfortunately many of our Secretariats are still following British Weaa 
and British praoticec. I have been advocating for the last three yeam that 
we should accept advertisements on our radio system, which would brin^ iig ad­
ditional revenue. The opposition to that is that it is not done in Eritnii). The 
British used to say that. Many people in India do not still want to do new 
things and do not still want to learn from the experience of other foreign 
countries. If we do not want to accept advertisements throughout the day, 
let us have that system for one hour a day. That will bring us additional 
revenue. This has been done in America very successfully. I have seen 
American programmes, having stayed in that country (or 17 years. Nothing 

is wrong with that. British prejudices should not prevent us from adopting ai 
system that would improve our broadcasting system. If we do not want private 
enterprise as in the IJnited States, we can have the Australian system which 
is part private and part Government. I  suggest, let us at least start under the 
auspices of the Government, an experiment in introducing advertising on our 
Badio. That would help us not only to have an additional revenue to expand 
our establishment; possibly, it will help us eventually to eliminate licensing of 
our Beoeiving sets.

Shri Dtwakar: I have been listening with great attention to the number of 
speakers who have been giving their careful thought to the working of this 
Ministry. Every one of them has pointied out the importance of this Ministry 
and its working. But, I  am sorry to say that this importance is not reflected 
in ihe time allotted to the debate of this important subject.

An Hon. Wmbeif: The Government is responsible for that.
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Shri Slwakar: Possibly many people who have spoken could not give us the 
aJVantrtg^} of the study that they have made of tihe problems of fhis Minislry. 
Many more who have studied them, and who might have had vei*y useful 
suggestions to make, could uot stand on their legs in the House at all. Thus, 
I fear this particular debate has suffered very much for want of the time that 
>¥as necessary for thig important subĵ JCt.

Now, the> time at my disposal also is so short that I can hardly touch the 
points that have been raised. However, I have tried to study all the Cuts that 
were tabled. J see that there are 70 Cuts, given by 50 people. That, 1 think 
is a fair measure of the attention as well as the interest that thoy are taking 
in this Ministry. 1 now find thut out of those seventy Cuts, more than forty 
are in regard to Uie All India Kadio, its programme and policy and so on. In 
thii Ministry again, thf? All India Kadio comes for a hirge measure of importance 
and interest. Therefore, my reply also would bear the same proportion in whi»h 
hon. Members have given importance to the working of thig Ministry.

While I .im tliankful to some of the hon. Members, who have said tliat ivu.re 
finances are necessary for this particular department, that possibly economy 
in this department is not something which should be lot)ked upon as a sacro­
sanct thin,,^ and that, money should be provided a<?cording to necessity, ac­
cording to the needs and urgency of the work concerned, 1 tliink that that is 
a problem, that is a difficulty which every one of us is facing and therefore 
it is a national problem more than a problem for any particular Ministry.

Straightaway coming to the points niised, there are some common point* 
ns regards two tilings, if I may say so. One is about the employment of 
non*journalists in the Publications Division, in tihe P.I.B. Department as well 
as the liadio .New.̂  Division. I submit that the facts are quite otherwise. 
For one thin", everv post that carries, I think, a salary of lis. B(K) inui more, 
is filled by the Union Public Service Commission. Secondly, one of the 
requirements of these posts includes as one of the qualifications journalistic 
experience. 1 scanned the lists of officers and employees, 1 found tbat pre- 
dominently most of them have actual journalistic experience. Some of them 
who. had not this experience had journalistic diplomas. Some f»ih<Ts were 
trained after they had joined and when they were tiemporarily working iu're. 
At any rate, the g(‘neral criticism that there are more non-joumali/^ts tlum' 
journalists in places where journalists ought to be of right, does not hoJd good.

The seconvl comment was abouli artists being paid less than they ought tr) be 
and that establishment and other administrative posts can*y away nioiv of the 
money spent thtin is necessary. T think, there too, there is some mi^under- 
standing. Bo far as administration and establishments are concer’itnl. we must 
bear in mind that administration and establishment include the v bole of the 
Engineering department. The Engineering Departmeat, so far as the AH 
India Radio is concerned, is as important as, if not more than the artists them­
selves. Possibly, I am putting it a bit too strongly. Just lis in llit* cast? of̂  
publishers, a puWishOT is a« important i factor as the writer of a (larticular 
novel or work of hterature, so too. in tiiis case, the Radio Engineering def>art- 
ment which keeps the equipment quite fit and up-to-date is verv- important 

this tnisimderstan^ing has Arisen on account of clubbing tr»gether 
general administr»ition along with the Engineering departnient on the o le side 
and payment to the artists on the other. However being myseff /i wrilier and 
a journalist; I  am quite jealous of the right® and also the emolumments of the 
artists as such. It* is t h ^  who creftte literature, it is they who rompoRc pocma 
and it is they who aing the aongs ^ a t  move mir hearts. * I Should V? the first 
to do cverythin^r th^it^iild be done in oi^er to see <Aiat artists get a i;or̂ d desfl. 
There are certain associations of artists hut apart from the aASOciaiif>n€, insny
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of them have put forward their diffioultiep and their problems to m. Some of 
I rititurnljy to be decided upon not, by us, but by the Honie Ministry. 

Ihey have nko been giving sympttthetic^ consideration and trying to meet the 
ftitJuation as far as pcssible, consistently with economy as also the finnneial 
circumstances of today. Therefore, I may assure hon. Members that every- 
thmg will be clone to see that the artists get a fair deal.

Theu 1 mny say a few words about development plans of the A.L.B. Hon. 
iriends referred to vast areas whicjJi are not Served or where there nre no 
ibroadcastdng station^. I would humbly point out that it is not by areas by 
which the establishing of particular stations is to be jiiiiged. It« 
ifj by the critwcn of coverage. We have to see whether a particular 
area is covered by another station or not. It is not necessary, for 
instance, to have a station in every State area as such. Put if the people 
lihere in that pf*rticular area are within the range of another station, be it in 
some other StaiKi c.r somewhere else, then I think there should not be any 
camplaini about not having broadcasting. stations. Now tlie old development 
plan that was drawn up in 1947 in being implemented to-day and with tihe 
coming in of the Calicut station, tliat development plan so far as the pilot 
stations are ((»nc;crned will be complete. And that would be somewhere in the 
middle of (ihe present year. The next ])’an of develo])ment may have to be 
taken up only wlien we have an Jill-lndia survey from the point of view of 
!)rondcasting. While the first development plan was drawn up, I may tell 
you that the State areas of those daya which formed practic^ally a third 
India containing a fourth of the population were not taken into consideration. 
Now when the whole of Tr\4i« is integrally and constitutionally one, nil those 
areas and the populntions in those areas will naturally have to lx» considered 
and the next pin a ^̂ ill depend upon the survey that we carry out . Of course, 
the plao.-i would be there sooner than their implementation; and again the im­
plementation will depend \ipon the iinance available at that time. I think 
iliis is thi5 only way in which we can draw u}> new development ]>lans. When 
I have explained tlie matter thus I don’t think hon. Members will continue 
to insist Ofi Imving broadcastinj;; stationK in every particular area î s such.

The next criticism was about the language policy and the language contro- 
verRV. I do not want now to go into that controversy as such. Fortunately 
for UR the Constitutent Assembly has accept-e l̂ a certain policy and has laid 
down definitely thali the State language should be of a particular ty]")© and that 
the Central Government should encourage a particular type of Hindi. I think 
there ii no scope now for any controversy in that behalf. No doubt, certain 
])eople thought that the language policy of the A.T.R. was so much against the 
views that they held that, they tried to he out of it. And some hon. Members 
poinU^d out that there was a boycott. That term was used. But I am sorry 
to say that I cannot endorse that statement, because there was no boycott as 
such. Many Hindi poets and litei-ary men have been co-operating with u ,̂ and 
a few of them were not. Now I am happy to tell you that very recently 
Bhree Sumitranandan Pant, one of the brightest stars in the literar;y firmament 
of Hindi has knidly taken up the work of arrangement of the Hindi progmmmos 
in all the four Hindi Stations, and 1 may further tell y(.u that Shri Maithili 
Saran Guj^t, (mother great star has ai?reed to have his poems broadcast' which 
he had not done for some time. So I think this is a very happy i ĵgui-y and 
now if anybody thinks in terms of boycott or non-cooperation or Anything of 
that tvpe. I think he is doing the greatest disservice to the very cause which he 
thinks he is promoting by ibis attitude.
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Now as regards cultural programmes, 1 am very glad to say that the f iiltural 
programiiies, esp ĵcially iu 6unkrit have become recently very popular. Even 
as regardfii religious texi.4s and broadcasting from them, none of niy friends Iseiv- 
need go away with the impres8ioii that this is not done. Wheji v/e tuiy 
Sanskrit, we do include the Gitu, Vedas, ITpanishadB and other books. When ' 
we say Arabic, or Urdu or Gumriukhi, we include all books which are sacred, 
which are religious and from which material also w'e draw. Only what could 
not be done and whal is very difficult to do is rehgious l̂ roiid asting as euch, o)i 
particular days and at particular hours; because in that case a great practioal 
difficulty arises as to how to accjommodate not only a number of religions but 
also a number of sub-religions, creeds and people having faith in certftin Bchools 
of thought. Thnt being the practical difficulty, we have arranged to see that 
all these materials arc used iu cultural broadcast but not in religious broadcasts 
as such. I think that should satisfy all of us. This has nothing to do witli 
the State being seculai* or non-seculaV. Of course, I have defined so far as 1 
have thought about that matter, secularity as being something not against 
religion or above religion, but something which is **Dharma nirapekHha, not 
Dharinavirahita or'^Dkarmavirudha or Dharmaatita, It should be Dliarma 
nirapckska, all religions should be looked upon as being ei^nal, and it should 
not be partial to any one religion. That being the criterion, I think hoji.
Members may be satisfied if this is the way the A.I.R. is proceeding. Madam,
1 have hardly touched upon the fringe of the points raised abont A.1.11. /rnd......

Son. ICombcrs: We are satisfied. It* is 6.B0 now.
Sliri DiWttkar: If the House will sit a little more, Madam, ...
Shri 8arwat0: What about the assurance regarding commercial accounting?
Shi! Diwakar: About that, I think there is some confusion. No doubt as

'far as 19S2 was concerned, there may be something said about nmning A.I.II. 
on a commercial basis. But saying that it should be run on commercial basis 
does not mean that it begins making profit to-day. It only mean^ that the 
ultimate aim is that it should be on a commercial ba-sis.

Shri Sarwate: m m t  about accounting?
Shri Diwakar: Even accounting that is suggested is relevant only when we 

-jjo along that line. So far as commercial accounting is concerned, that is a matter 
whi(jh may have t-o be examined. But, as I say, to-day we are yet in the stage 
of developing. That being the case, it is not possible for us to nake profit»s 
as such. Now' to compare ourselves with the B. B. C. is like a small goat 
trying to compare itself with an elephant. The B. B. C. is fully develo[>ed «nd 
developed to su(*h an extent that it is able to sell its publications idone for 
about so that I'think comparisonR of that kind are very diflcourag-
inr. Therefore, ŵe have to «o our own ŵ ay and see that this Department 
nm without any cost to the Gvemment. I am glad to say in this connection 
that every month the number of sets is increasing by about By the
end of this year we shall have about 4,00,000, whereas we had only about
300,000 4ast year. This means that we are making fair progress. The progress of 
radio bioadcasting will depend not only on trying to make our programmes good 
but also on the development of electricity in the country, the development of the 
radio-raanufacture hero and the availability of cheap r»dir>s. These are the 
factors which are necessary in order that there may be greater process in this 
matter.

Only one point more. Madam. I have already pointed out thati rural broad­
casting getp the greatest possible consideration at Pur hands. To-d«v evejry 
atation has special broadcasts for rural areas. We have also started wimt are
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called  ‘F a rm -F o ru n iB ’ in  live or six rad io  s ta tio n s . T hese  F a rm -F o ru m s  a re  fo r 
special au d iences of th e  ogricultiuri8t& and  i t  is n o t only  a one/-way traffic. W e 
wee to  to  it  th a t  th e  fa rm ers  g a th e r  to g e th e r a t  th a t  p a r tic u la r  tim e , th in k  over 
th e  b ro ad cas ts  an d  give th e ir  ow n q u estio n s  to  th e  rad io -sta tio n s. A nsw ers  
to  th e se  q u estio n s are g iven in th e  n e x t b ro ad cas ts . T h a t is th e  w ay w e a re  
try in g  to  develop ru ra l b roadcas ts .

1 th in k  if no inoro tim e  can he g iven to  m e, 1 shou ld  b e tte r  <;lose.

Shari Tirumala Bao (M adras): M ay w e know  th e  G o v e rn m e n t’s view s re g a rd ­
ing th e  len g th  of film s?

Shri Diwakar: T h e  view s of G o v ern m en t on th a t  question  are  u lready  th e re . 
B u t  th a t  will have  again  to  be d iscussed  for w hich  th e re  is  no tim e . So now  
I th a n k  hon . M em bers w ho have m ade  m an y  suggestions. B u t  1 w ould  like 
to  say  th a t ,  th o u g h  we have n o t been able to  g e t enough  tim e  h ere , we are h e re  
fill th e  tirny, a t leas t till th e  session is over and  I  am  ava ilab le  for any  d iscu s­
sion or suggestions from  hon. M em bers on any  m a tte r  p e rta in in g  to  th e  w hole 
J3 ep a rtm en t. A fter all is said and dofie, I l(»ok uix)n th e  w orking of th is  D e ­
p a r tm e n t as of e th e r  as a g re a t co-opera tive  effort. I n  th is  effort cf ou rs we 
hfive a lo t of vvojk Ic do in add ition  t̂ > speaking  in th is  fo rum  and th ere fo re  1 
ex p ec t every  (»ne of th e  hon. M em bers to tak e  in te re s t and  see th a t  w h a tev e r 
we can do in th e  m a tte r  is done u n d e r th e  c ircu m stan ces  and  w ith in  th e  m e a n s  
availab le .

Mr. Ohalrxnan: T he question  is :
"That a buiii not exceeding Ra. 1,03,01,000 be granted to the President to defray the 

charges which will conic in coume of payment during the year ending the 51st day G(f 
Mar(‘h, 1051, in respect of ‘Ministry of Information and Broadcasting’.”

The motion was adopted,
Mr. Ohalrman: T he q uestion  is :
‘‘That a sum not ercerding Ra. 2,04,75,000 l»e granted to the President, to defray the 

charges which will come in course of payment during the year ending the 31st day of 
Miri'h, 1951, in rewpect of ‘Broadcasting*.’*

Tkff motion was adopted.
Mr. Ohairman: T he question  is :

“That a su.u not exceeding Rs. 60,00«000 be granted to the Presid«fit to defray th» 
clmges which will come in coum of payment during the year ending the 31ii day ctf 
March, 1951, in respect of ’Capital Outlay on BroadcastingV'*

Thfi motion was adopted.

The House then adjournHd till a Quarter to Eleven of the Clock on Monda^^ 
the 20th March, 1950.
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